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*\* hkfkE
al ' Applicant.: .
Prahlad Narain A cesssene PP
" Versus ‘

| of & Cehee ] ndents.

Union of India & Others SRR Raspo

" Hon. Mr. RS,ﬁ&ﬁbMﬂmmmd,AJL

| Hon, Mr. JsP. Sharma, J .M. |

h S S e - | '(Bj Hon. Mr. JePe Sharma, JeM

'_The applicant retirad on 31.1.1986 as Head Clark;

Dlstrmct oontroller of Stores, Northern Railway,‘Charbagh

Lucknow, smrv1no under Respondent No.2.
<2;,n The appllcant has asoalled the ordcr No. Sol/E/
214/E-11 ( dated 24.2.1964). In short the contentlon of- the

' applicant is that he was'sélected and ordered for promotlon

to Clerk Grade-I, but Was not promotev by the reajonden‘
.No,z in dup course and later on wa;refused by the General
Manager; No:thenl Raalway Baroda,House, New Delhi vide ths
‘impngned lenter. "1 B _ . ’\

~Te 3 The applicant claimed the folldéwing relief:
“ Tn view of the facts mentioned in para 6 abov
it is, therefore, most humbly prayed- that the

‘Hon'ble Court be,pleased to guash the order

'561-B/214 (Biid) dated 24.2.1964 from the Gen
. : ‘Manager. Northern Railway, Baroda, House, New D
! ' ‘ - - 'and pass the order t promote the petitioner
‘ o' retrospective effect i.e. from 3.6.1963, agai
" the 2nd (Twentieth) quota vacancy allowing hi
" with due seniority all future departmental p
- motional benefits.with full payment of arrea
.+ giving due justice to the petitoner who has
- inuously suffered a recurring short-fall in
e : . : - form of his salary since 1963 and in the shaj
' - of DCRG, commutation, and leave encashment a
time of his retirement on 31.1. 1986,"

.‘ 4.

The facts'are that the petitioner was selec




and,appointed as Clerk Gaade— II at Charbagh Depbt(Store)

under respordent:No.2. The ne xt promotlonal posts was of

Clerk'Grade-'I.’ In this cadre 10 per cent of the postswere

-

tobe " £illed up by competitive wrltten mxamination for Dep-

s,

artmental Clerks Grada-II and remaining 90 per cent by

promOtion of Clerks Grade-II. -The said examination was held

L 1n Feb 1963 and the applicant was declared successful at

No.2\ out of the three eandidatss No 1 and 3 were promoted

but the applicant was over-looked and not pnomoted and he

- was given assurance that he will be‘promoted-in due course,

Subsequently, ‘it was found that there were only-two vacancies

o, the applicant could notibenappdinted . The applicant made
: ' no s , R

representation but tglavail. The applicant?due to financial

and family burden and'fear of the depactmental authorities
. o RS o \ ,
being annoyed and nou;ermissiod to @ o the court of léw'
having'been granted)tne petitioner ceuld not obtain shelterzwx
¥
of'tne ceurt. So after retirement again on 10.1.1987, he

; and no. reply was received
reprvsented to the Higher Authoritieq(and as more tlan -

6 months have passed, s0 he has filed this applicatlon. The

respondents-filed a shortVreply»on-thé point of limitation

-only. The respondent contended that the application is dir-

ected against the order passed b& the General- Manager,

- Northern Railway oneon”24.2.1964."8y this order General

. Manager -informed the earlief‘decision that the applicant

could not be promoted a gainst the vacancies arising after

©31,12.1963. Tne oopy of'both the_erderéwere-éoﬁmunicated

to the applicant~an 2.6.1964 by" the District Controller

of Stores, which is eVid nt by Anntxure-6 of the ‘appiication.

¥

5. o -We‘have heard the learned cOunsel at .lengthvand,

- perusedthe record. .The‘grievance of the applicant is that, -

in the yeaf 1964, he was not given duvue promotion on the

Us



~

10 per cent quota-reéervéd for £illing up the promotional

post to the post‘of Grade-. I of Clerks; tobe filled'afte;

completion of written exémination of departmental candidae-

tes Grade-II Clérks\in 7;2.1964. -The»épplicant wWas infore

‘med by the letter (Anh-exure-5) that there was a'tquérty
e _ . , i

‘whether the applicant could be accofbdated in the 30th,

vacancies falling in 1964. The léttef is produced liter- '

allyz-

"In terms ofyour letter No. 561lE/214 (Eiid) of
22,12,1962 a test for anticipated vacancies to

" be filled in against 10% reserved vacancies was
conducted and three clerks of this office were
placed on the apanel. Two Clerks were promotsd

- immediately on' receipt of the result a gainst the
two vacancies reserved for the period up to |
31.12.1962. Due to non-avajilability of approved
clerks in grade Rs.110-180 taWwo vacancies of clew
rks in grade Bs. 130-300 sarctioned for Diesel
Shed, Moghalsarai could not be operated and the
third man who was to be accomodated against the
30th vacency could not be promoted so far. '

This employee, Sri Prahlad Narain has represent-
ed. for his posting against 10% vacancies reserv-
ed on the basis'of competitive examination. Will
you please let this office know at a very eary
date if Sri Prahlad Narain can be acomodated
'~ " against the 30th-I vacancy falling in 1964,"

On 2.7.1964 vide Annexure-6 it has been clearly revealed

to the applicant that the applicant was selected 'in 196%’

ang, so : ' ‘ » : _
A cox?lf not be given promotional poste in the wvacancies

every

occuring after 1964, Thus, for /> purpose the applicant

was definitly told that he coﬁid‘no; be promdted and so

he has to seek remedy for rredressing his grievance in

the competént court at that time. The mere explanatioh-,'
L S of '
by the applicant that he was @pprehensive/NDepartmental
. S ... < that X S .
victimisation or was aWaltlng;[ he may be considered in .

due course for promotion, would not,by itself make out the

- ground to go as back as to the year,l§64.,‘Under Section
21 any cause of action which &PPsen 3 years before the

coming into force of the Administrative Trlounalgz fﬁas

could not bellboked into at all and- the jurisdiction of the
Tribunal al® in that cohnectioﬁ is haagd. In short, if

N oot
EPRPE

e



S » -4 : . _ -
-the cause'df.action i,hasfarisen beforé 1982«theg,the

Tribuﬁal could not look_into it, as applicant*bslept
oVerch%lght for number of yta s without any rhyme or

reasonér I .

L 6. : vSection_Zl starts With non--obstfmto clause
and therels aninjunctlon on the Trlbunal not to entertaln
.the matter in the event, It is not within the limitation

- as prescrlbtd under S~ctlbn 21 of the afores ald'act. The

' otherwise
aopllcant c)tld not/ s show any law or pr&ca&dent on the

subject, | ' P i

.

7. The applicaut hao since retired from serv1ce
' ' after 25 years

and h@ wanfa hcﬂqto upsat, everyth&néz;n as much as, .
-+ per records

_ ther, Werazonly Lwo vacanc1es ex1at1ng in 1963, 1.7he -
_ in select ilat
promotlon given to Nankoo Ram, who:was No.3../ " tas tobe

: N - as the appligant alleged himself a
" ' .+ struck do aihd that Nankoo SZam hats not2 been r'laJa a Darty.

N

More over 51nct 1964 therehasbmen an abnormal change in
the gradatlon of Clerks and so that matter now could notv
'be'takeneagaln to the prc—Ju lice for others who have been
E subsagueAtly promoted.to even hlgh grades or posts, which™
A_ were'exisiting as pfomotional posts:in the cadre; The

!

. applicant wants to un@o*What Has already been done for all
i | - thesa more then 25 years and that he wants to challénge
o . 'yearsvaftér his retirement from service. He has accepted'
the-pahsionary benéfits,and chtiﬁuad~to accept thE'mdnthly
salary without any hesitationﬁétrprotest. | o

8o - The law on‘the-point of limitatidn hasbeen

-2

exﬁreséiyi lald down in the case of 5.8 Rathore Vs State
of Madhya Pradesh reported in A.I R. 1990, Suprem Court

at page 10.

"We are of'the'v1ewthat thecause of action shall
be taken to .arise notfrom thedate of the orig-
inal adverse order buf on the date when the
: order of the higher authority where a statutory
remedy is provided entertaining the appeal or reoresenta—_
‘tion is made and where 'no such order is made,
though the remdy bas been availed of, a six

b



s Q\\\_’\,'
months® -period from the date of preferxlng of
the appeal or making of the rgprasentatlon shall

. be, taken to be the d ate when ¢ ause of ation shall

-~ be taken to have firstarisen. We, however,

,  make it clear that this principle may not be
appllcanle when the remedy avalled of has not
been provided by law., Repeated unsuccessfuly
rcpr?sentatlons not prov1ded by law are not
governed by this pr1n01ple.

r\l@m AT QJLQLV 'D«:«{nr(ﬁ Tee f:u"u,ﬁ %&@v [y 7 QJJ«M“Z‘}

z
.9 ﬁ;; MWAW‘«"‘?U“‘ AR Con ,ﬁ)ﬂq}w;' ¢ (:;'\M \! A5 o ’“\,éf

. In this blrcumstance we aré Of the opinion that

the respondent have SuCCLQSfulY made out thec:ase that tbc*-

present applicapion is not within the limitation and.is

”baféd by Section 21 of the'Administrative Tribunals Act,

Dated: 12.4.1990

“ -~ . . - i N

‘

1985 and so the application is dismissed in limine withe =

the ¢osts_an'the rarties,

AL

JUDICIAL MEMBER - | . ADM MEMBE
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IN THE CENTRAL ADMINISTRATIVE' TRIBUNAL
CIRCUIT BENCH,LUCKNOW

_DRDER _SHEET -

REGISTunTIoN No, ___ of 198 ,
APPELLANT  Prahlad Marain
APPLICANT - -
< ) v VERSUS -
-DE_EQ‘J_%QJT .Union of India & ors
RESPUNDtNT ' ' ‘

-rial- T Brief Drder, Montlonlng Ref‘erenco . How complied
number if necessary - with anddate .
of -orderj i of compliance

M:nd date] ' _
| Hon' Mr. G.S. Shama J.M,
' Hon' Mr. Kv.J. Ranarl‘ A 2
8/5/89 | 'The petitioner is present in person, . . ..

- the respondents is present, and requests

rSufficient time has already been granted

of Justice, we give this last opportunity

'-the reply is filed, the applicant may

.thereafter. List fome:é‘em on 10-’7-89.&4 %\

Shri Arjun Bhangava, leamed counsel for
for further time to file written statement -
to the respondents. but, in the interest-

to file reply within 2 weeks, failing which
the case will proceed ex-parte. 1In case,

file rejoinder, if any, within two weeks
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IN THE CETRAL ﬁD hIﬁlaTR&TIVE TRIBUHALs ALLRHABAD
AT LUCFNUW-

sp Wty

PRAHLAD NARAIN ,, .o APPLICANT.
VERSUS

The Union of India and others ... vo RESPONDENTS

-Details of Indexs

'

1) A phonQtat copp of the Rallway Board's c1rcular
Noe PC-6C/RIP=-3/1, dated 6. 7.1961 regarding mode

of 10% quota examination. S S R

2) Elec trostat copy of the Railway Board's letter Joe
RC-60/RTP -3/1, dated 20.12.1961 regarding the

policy of 104 examination. p- 3

3y Electbostat copy of th-é‘circular Noe 561-F/214(Eidd)

dated 27.4.1964, regafdlng result of examination.
\ P U -g

(4) Wlectrostat copy of order Ho. E/lal dated 3.5.1963.

,)

for applicant's successe P 6

(5) " Electrostat ¢ opy 9f_of£ice leﬁter Ho. 247wE-PT~KVII
dated 74241064, referring applicant's case to the
General Managery Noruhorn Rallway Baroda,House,

Iiew Delhl. . ) P 7
iy * N 3 .

(6) Electrostat copy of the letter o. 561-E/214 dated
| 24424 1964 regarding the reply of the General Manager
(per @onal) Nor thern Railway, Baroda House, New Delhi,

$.8
5 14-7.44
(7} Electbostat copy of tne appllcutlon$ along with

correspopdence and 1ast representatcion to the Union

of India, on 10.1.1.98;._ Pe9-3% P10
¢ X o i o ”
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(8)

(9)

Dated

(2)

“glectrostat copy of Government of India, ministry

of Home Affairs, Memorandum No. 5/4/55-g0T7-1 dated 7
. i : g:é s
4.1.1957 regarding reservation, = schedule-cfste

and schedule tribes candidate. - P39

wlectrostat copy of the letter Ho. 83L(E)/273/(R~IV)
dated 1.2.1962, from the General Efiaﬁag@r(?emohal),'
Northern gailway, Baroda House, New Delhi, regarding

1life of the panel. P Yo-Uy

( PRAHLAD HARAIN )
son of 1a‘i‘.é Shri Shyam ;ﬂsza.noﬁar,
resident of E-2774, Rajajipurem
April '88. Talkatora Colony, pucknow, retired
Head Clerk from the Office'%is'%rict ‘
Cjon‘tz*olier‘ of stores, Northern Railway,

Alambagh, Charbagh, Lucknow.
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FORM_~I

APPLICATION UNDER SECTION 19 OF THE ADMINISTRATIVE TRIBUNAL
| oT  1985. -

Date of Filing |
OR
Date of Receipts
T By Posts

——y

Registration Ho. n @/A/@ R QC/)

Signature (Registrar)e. .

- 1In the Central Administral Tribunal Allahabad,at LUCKNOW.

Petition No. . of 1988

Prahlad Narzin son of late ghri Shyam Mmohaf, ret;jfre'd
Head Clerk, District Controller of Stores, Northern Railway,
0ffice, Char'bagh,Lucknow novw residing at E-2774, ‘Rajaj ipuram
Colony,Lucknow .. ~e  APPLICANT e

| - Versus
1. The Union of India, through I%s the enersl Mansger,

‘Worthern Railway, Baroda House, New Delhis

2. The Deputy Controller of Stores, Worthern Railway,

Aiambag hy Lucknow .. .o RESPONDENTIS

i - 1. particulars of the spplicants

,_
s
—

VA
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| €2
(1) Neme of the ipplicant  PemuELAD NIRATY
(ii) Name‘of‘Father Late ghri Shyém Manhohar
(iii) pesignation and o Head Clerk, District

 office in which employe& Controller of Stéres, X
‘Northern Railway,Charbagt
» Lucknowe |
(iv) office Address Dy«Controller of Stores,

Horthern Railway,

| Alambagh,Lucknow.
(v} Address for gervice Prahl ad Narain,
 of all Jotices B/2174, Rajajipuram

Colony, Lucknows =

2. partieulars pf thevréSpondents;
,‘(i) ﬂéme and designation a)“?he‘ﬁnion of India,
o |  through ite the General
Manager, Northern Railway
~ Baroda Hause, New Delhi. .
b) the Deputy Controller of
stores, Northern Railway
'Alambagh,Lﬁcknow.
(ii) office address of the )
| Respondents. "a) The Union of India,»
“ through i#s the Genéral
Manager, Northern‘gailmay:
Baroda House, Hew Delhi, ;
b) The-geputy Gontrqliﬁr of :
. Stores, morthennigailwgy

Alambagh, Lucknowe

P10
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6o Fac

(1)

R4

(4)
I;ucknovs in the province of TUttar pradesh on 10.7.1987
as The concerning anmhorities have not considered
for promotion of the petitioner as Clerk Grade-I,
and oﬁ‘er six months have passed no reply has been
received. The Central Adm:é.,z1istra*’aive Tribunal
came into operation with effec-t from L.11.1985 and as
such the redressals are within the jurisdiction of
the Tribunal in terms éi“ Rules 14 Chapter-3, of
the juriséictian, povwers and Authority of the

Tribunalse.

5. Limitation:

I, Prahlad Nerain the petitioner, further
declareg that the petitioner is within th_é limitation
préscribe& in the gec-tion 21 of the Central Adminis
-tration Tribunal pc-t 1985, The respondent No. 2,
has not taken proper decision in the case of the
applicant's promotion as ¢clerk Grade-I, Scale
B 130=300 ( 25 ) and thus the applicant could not
avail of opportunities of naﬁural Justice in regard
the promotion - seniority and further promotioﬁs in

higher grades.

-ts of the fases

The facts of the case are as unders-

That the petilioner having been selected by the

Railway gervice Commission, Allahabad,was appointed

as Clerk Grade-IJ in the Scale of B 110-130 to work
in charbagh Depdt (§tores) under the Control of
the Deputy Controller of Stores, Northern Railway,

Alambagh,Tucknowe

J Y



(ii) That in Class-111 postis,

(i)

fg“*» |

e ‘S

W

(5)
the scale of B 110-130
the
was known as mltml (recruitment) grade and
per«*emaels working 4p this scale were designated

as ¢lerks of Grade~ITe

That towards channel of promotion the next -higher
1% A L |

grad,é was in the scale of B 130-300 and The person-
nels working in this scale were designated as

clerks grade-Ie

(iv? That prior to 6.7.1961, 20f of the posts in The
' geale of B 130-300 were filled in through directf

rec=ruitment and the remaining 80% posts were

filled through seniority-cum-suitability tests.

(v) That en approval of the Goverament the rallway Boar
. revised the above policy of promotion and ordered
that from 6.7.i961, onwards 104 of the posts in

the category of Cleks Grade~I, in scale of B 130-3(

would be filled in by the promotion, through a
Competitive (writlen) exemination limited to 1
departmental clerks of Grade-IT and the remaining :

904 of the poats would be fi.}.}.ed through the promg

~ tions of Clerks Grade~IT on the usual terms and ¢

ditions l.eeon the bagis of sen:mrlt,;-cam-wltab;
[

ANNECURE=T

}

(vi) 7hat in coatinuation of tnelw above order in ’cne

ﬁme&cwe—]j, the Rallway poard further added on
20.12,1961s

(2) the Competitive examination for filling up
o 1074 of the posts should be thrown open to |

2ll clerks grade-IT.

‘}



W

(5)
(1i) That In Class-IIT posts, the scale of & 110-180

was known as initia]l (recruitment) grade and the
personnels working in this scale were designated

as ¢lerks of Grade~TTe

(iii) That towards channel of promotion the next -higher
“ grad,e was in the scale of & 130-300 snd the person-
nels working in this scale were designated asg

Clerks grade-Te

(iv) That prior to 6.7.1961, 207 of the posts in the
 scale of & 130-300 were filled in through directf
rec-ruitment and the remaining 804 posts were

filled through senlority-cum~suitability tests.

(v)  That en approval of the Government the Railway Board
| revised the above policy of promotion and ordered
that from 6.7.1961, onwards 104 of the posts in
the category of Cleks Grade-I, in scale of B 130~300
would be filled in by the promotion, through &
Competitive (written) examination limited to the
departmental clerks of Grade-IT and the remaining
904 of the posts would be filled through the promo-
 tions of Clerks‘erade-ll on the‘usual terms and con-
ditions i.e.on the basis of Senlority-cum~Suitabil i-

ty;

ANNEXURE=T

(vi) fThat in continuation of their above order in the
- ﬁnnexure-'l, the Railway Board further added on

20,12.1961:

(2) the Competitive examination for f£illing up
o 104 of the posts should be thrown open to

all clerks grade=ITe ‘ o

ﬁ ' BTO
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(4)
iucknow in the province of Uttar pradesh on 10.7.1987
as the concerning amhorities have not considered
for promoticn of the pe'titioner as Clerk Grade~I,
and o{rer zix months have passed no reply has been
recetveds The Central Administrat tive Tribunal
came into operation with effec-t from 1.11.1985 and as
such the redressals are within the jurisdiction of
the Tribunai in terms of Rules 14 Chapter-3, of
the jurisc‘iiction, Pow;:e'@s'anc‘i Auﬁhority' of the

Tribunalse

5, rimitation:

6e

(1)

wrae

Railway gervice Commission, Allahabad,was appointed

I, prahlad Narain the petitioner, furthar

declared that the petitioner is within tne limite ;.:Loni’

prescribed in the gec-tion 21 of the Central Adminis
-tration Tribunal pc-t 1985, The respondent Ho. 2,

has not taken proper decision in the case of the

applicantts promotion as Clerk Grade~I, Scale

fis 130-300'( 28 )' and thus the applicant could not
avail of opportunities of natural justice in regard
the promotion - seniority and further promoticris in

higher grades.

~ts of the gase:

The facts of the case are as under:-

That the petitioner having been seleclted by the

as Clerk Grade-IT in The Scale of B 110-180 to work|
in ¢charbagh Depot (stores) under the Control of

the Deputy Controller of Stores, Northern Railway,

Alambagh, Lucknows

SN~ N
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ANEEXEBEPII

) S§§?“

. ” | - (6)

(b) The 109 posts in the scale of & l30~300
" should be worked out on the total number of
annual anthLpaLeﬁ vacancies 8vcuring after
6474 1961, the date of issue of revised Board's

orderse

(c} The number of employees to be plead on the
ganel should not normaily exceed thé'number
of vacancies reserved sgainst 10% ggggg each
year., The Railway @éministration should

- hold the competitive examination EVEery year.

(d) The nemes of the employees to be placed on
- the panel should be arranged in the order of

merite.

(vil) That the period involved for such examination

and calculatlon of quch 104 vacancies was from

6 7.1961 to 31.12,196 62 1in the first instance

_ . after '
Decause @k XHe publication of the results of 3

vacancies of 1962, the General Maﬂager, Northern
Rallway, Baroda House, [few Delhi, invited further-
more vacancies which could have occured in the
year 1963, in the same circular. About the
vacancies of 1968, the subordinate offices of the
Korthern Railvay had no prior information and as
such the notified vacancies of 1962 were conc-rete
and solid and were no more subject to any anti-

cipation.

PTO
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(7

(viii)That the respondent No. 2 reserved three vacan-

(1x)

ﬁﬂ

cies upto 31.12.1962, against 104 quota and
intimated them to‘the General Manager(Personal),
Horthern Railway, Baroda House, New Delhl quite
late on ¢ +1,1963, when there was no ground left
for these three reserved vacancies of 1962 being
treated as ‘anticipated or not having occured %

within the stipulated period.

That the sec-heduled competitive (Written) exami-
nation conduCued by the General Manﬁger(versopai)
Borthern Railway, Baroda House, New gclhl s WBS
held on 10.2.1963, and result thereof published'
on 27.4.1983. Three personnels of Slores Depot,
Almbagh, ﬁiz. shfi KoL «Mendiratia, Prahlad yarain,
the petitioner, and ghri Nankoo Ram, ware placed
on the panel af merit No. 1,2; and 3 respectively
and the order for promoting them simultaneously

)

against the vacancies advised by the subordinate

offices were 28lso issuede

-

NEXURE=TTTs

(x)

That tke tempering the order of merit, ghri i ankoo

Ram wes promoted first on 3.5.1963, Shri K.L.

- Mendiratta was promoted next on 3.6.1963 and the

applicant who was_to be @remotgd against the 2nd
(Twentieth) vacaney by virtue of his merit
pdsition wag Ttotally ignoreds. The petitioner
was,of course, informed of his success on 3.£.1963

in the exsmination and till the end of 1963

in
_he was verbally kept assured to be promoted Xm due

c-OUrsé to save the personspromoted, against 907

vecancies by virtue of seniority-cum-sultability.

PIO
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.

(x1)

- ANNEXURE =TIV ¢

That the petitioner grew afraid of the malafide
intention of the respondent Ho.2 avas such xke
claimed to him on 15.1,1864, for his due £ promotion
where upon paying no heed to my prayer, fhe T espon-
dent Nos 2, referred my case to the Genersl Manager,
(Personal), Northern Raiiway, Baroda House, New
Delhi, with the following false statements and
irrelevant reasons about my non-promotion:=- '

(a) the 3rd vacancy being anticipated did not occurs

(b) due to ban on recruitment of initial grade-Clerk,

o two, clerks could not be made available and as
“such the‘two poéts of grade~I clerkssanctioned f¢
for Diesel ghed, Moghal Sarai, could not be
filled. The vacancles. could have been filed
from ¢lass-Iy Staff as this ben dig / dees not

apply for promotion from Class-IV to Class-TTT.

(¢} Tempering of the panel position was cancealed
and instead of 3,104 vacancies alresdy notifi-
ed on 2.1.1863 and 27.4.1263 only two vacancies

were exhibited and filled. . . .

ANNECURE=V o

(xii) 7Thet the General Manag er (Personaly Northern Rallway,

Baroda House, New Delhi did not inﬁeStigate as to
how the candiﬁaﬁe at merit Hoe. 3, was promoted all
the first and why ?remotion of the applicant wés.
involved in dispute an&‘why no action was taken by
the opposite party No. 2, well in time to set right
the anamoly when . he had already known that the third
vVacancy did not arise. However, the applicant was

PYO
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(2)
refused any promotion against 10§ quota reserved
vacancieS, |

ANNEXURE-VI:

(x1ii) That the petitioner immediately represented to

the Geﬁeral Manager,(?efSOEal) Northern Railway,
Baroda House, New Delhi on 14.7.1954, deman&ing
jUStiée and contimuously kept praying till at

last the present Deputy Controller of gtores,
Northern Railway, Alambagh, pucknow made a thorough
enquiry into the petitioner's case and forwarded

it to the general Manag er (Personal) Northern Rlye
Baroda House, New Delhi, for reconsideration, vide
hig letter No. 247-% dated 6.12.1985, All the
administrative lapses and injustice done to the

applicant were disclosed but %o no avail.

ANNEXURE-VITs

(xiv) That due to financisl and family burden, fear of

(xv)

the departmental authorities being annoyed and no
permission to gopn court of law having been granted,
the p-etitioner could not obtain shelter of the
e=ourt. Eowever; after his retirement on 31.151986
the petitioner tried once more on 10.1.1987 to
secure due Jjustice from the Higsher Authorities but
more than six months have passed and the authori-

4 dran jranl
ties have failed to him—psst due justiece to the
applicant éﬂd hence under sub-clause 1(b) of
Cleause 21 chapter-4, ”Procédure, his application

is within time".

That in view of the above facts and the following
further more orders of the Government and the

Railway Board, the extent of injustice done to the

" applicant 1s further proved as under:-

PTO
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() That the aét of promoting the scheduled caste

L candidate against the first vacancy is sgainst
the orders of Government of Indis, Ministry of
Home Affairs, contained in their memoerandum
dated 4.1.1957, because it clearly spesks that
where promotions are dome through aad competitive

3 , exsmination limited to the departmental'caﬂdidates

/.

sk : the princigle of quantum of reservation to the
extent of 1239 for scheduled caste should be
o ) adhrered to. It mever pe;'mits tempering of the
‘ panel position by giving 1st (10th) vacancy} to
the scheduled caste candidate who is junifer to

The applicant in merit position.
- ANWEXURE-VIIT 3

i (by  Thet the mede of promotion egainst these 10%

d

zi o posts was neither like that of "§election postsh
nor like that of non-selection posts and no
definite separate orders were issued by the Board
regarding percentage of resrvations or aebserva-

- P nce of the Reservation Roaster.

éc) fhat, therefore, the method applied by the

'~ qifferent subordinate officers in assigning
- the posts to the reserved and un-reserved candie
dates is not alike and in conformity with any

order and as such it is wrong and baseleSse

? (d)  ghat the excuse laid down by the respondent

' "~ No. 2 about creation of the 3rd 104 vacancy is
false, becéuse operative-ness of ban on recruit-
ment, non-availability of two initial grade
Clerks, were pare-known fac-ts and as such the
3rd vacancy 1n the event of any doubt could have
not been Geclared and even if declamed it could

" PTO
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(11)
have most conveniently been withdrawn and néme
of the applicant deleted fpom the panel, which

has not been done, so far

‘S=heer

@Bag injustice has been done as regards 1life of
the panel. In this case, life of this panel

was coufined to the end of 1965 ( a duration of
only eight(8) months ) where as in the normal
course it was one yeaf and now it is two yearse
In the case of promotions against the said 204
Quota prior to 6.7.1961; life of the panel allot-

ted was three years from 1952 to 1963, Had thig

natural Justic-e not been refused to the applican

he could have been promoted againgt a vacanc-y

arising in 1964 and thereafter.

" ANNESURE-IX ¢

(£)

(g)

Besides this it is also not in keeping with the
orders of the,an;d then prevalent not to hold
further exéminaﬁion,lnot to form further panels
and fill-up the 3rd and subsequent 107 quota
vacancies by the promotion of grade-TT clerkson

the basis of seniority-cum-suitability Lestle

@Ba% the truth is thas at gz that time, promotion
from grade-IT clerks to grade-I was a mather of

about eighteen years. The appiicant was the

only Junior most with five years length of service
L N .

who had superceded so many of his seniors in the

competition and could have got his promotion same
15 years earlier. Therefore, in order to promote
some favourite seniors, all the ruies and regula=

tions were -set aside and future of the applicant

spoiled.
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(xvi}) That the order of the Genersl Manager, Northern
Railway, Baroda House,'ﬂew Delhi, is unjust, Improper,
illegal, arbitrary, distyim minatory and violative

of the principles of natural Jjustice.

e RELIFF (s) soughts

In view of the -iv mentioned in para 6 above

fto

t is, therefore, most humbly prayed that the Hon'ble
Court ﬁe pleased to dquash the order Ko 561~E/214"'
(Eiid) dated 24.2.1964 from the General Maneger
ﬁoyﬁhérn Eail;;;:iggggé;fécuge, New Qelhi'and pass

the order to promote the petitioner with retrospec-
W-’

J—— et

“ -)é wU 4;»
~ U[L‘/(MT

tive effect l.e. from 3.641963, against the 2nd

e M-’L\zm L ﬂ. chis ‘C‘vvu(m%
(twentleth) quota V&c&ucy/hlth full payment of

arrears gifiﬁg due justice to the petitioner who has
continuously suffered & rec-urring short-fall in

the forqbf his sa lary since 1963 mimx. and in the
ig; shape of DCRG, comﬁutatian,ané leave encashmant‘

at the time of his retlremeau on-31.1.1986.

» The above relief is being claimed on the bagis of
Articlel4, 16 and 309 of the Constitutiod of Indiz and
8n the grounds of violation of the principles of natural
JRSulca and settled prac~t¢ce of the Pélﬂway Administra as
tion to deviate from the normal rules and regulationsg.

8¢ INTIDM BELIEF (if any) . NO

o

9« DETAILS OF REMEDIES mhﬁU 31 ED:
The petitioner dec-lares that he has availed of
all the remedies available to him under the rei;vani
serv1ce ruies etcs, details of representations made

tAe
by the applicant,as unders=

(a) Representtion dated 14.7.1964, made to the G cnefal
Maneger, Northern Rly., Baroda House, New Delhi.

PTO
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15. 9. 72
(b) Eepresentation of @@@@&@@ made o

uailway "1,)

the Sec=retary !

ard on 15.9. 1072z§évm1831on to sue in
the court. |

(¢

Representation made to the Raillway Minister on

21e2.1976 through the Member of Parliament.

(d)

Representation made on 23.9.1981 to the General

Maneger,(Personal), Northéern Railway, Baroda
House, New Delhi,
(e} Representation made on 3.7.1984, and 2.12,1985

to the Deputy Controller of stores, Northern

railwey, plambegh,fucknow, - applicant's case

was referred to the General Manager (Personal)

Northern Ra 11Log, Baroda House, New Delhi on
and reminder on 27.1.1987
/ buthno avail.

‘d

-6.12.3*

(£} Representation / appeal made to the Union of

el

India, through i%s General Manager (Personal),

Northern Reilway, Baroda House, New Delhi 10, l.1¢8ﬁ

4

with a copy to the Deputy Controller of Sitore

e &

Northern Railway, Alambagh,Luc knowe

UT COMEs

%

ths have passed and authority

entloned above 2k have not passed any final orders.

More than six mon

Matter not pending with any other court etce.
/7 .

The petitioner further declaresthat the matter

regarding this application is not pending before

any court or any other authorities or any other

Bench of the Tribunal.

Particulors of

i

Bank-—Preft / postal order in

respect of the zpplic ication fee: bo. S0}

PIO
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(=)

y

(e)

(14)

\ , ' ’
1. Name of the Rank on -

which drawn

2. Demand Draft Ho. OR -

i} o of Indisn postal Qrder Ds_ﬁ obate 3}

ii) Neme of Issuing post Office &thﬂﬂﬂdwuﬁsHé%v“a““f

J“QM\‘LM

3. pDate of issue of the Postal order 21. 4. (499

4, post office at which payable.6%~u4wlpuﬁé¥wu”}h@mdfuuf

e .

petails of Index:

& photosta® copy of the Railway Board's circular

_Toe FC=60/RTP=3/1, dated 6.7.1961 regarding mode

of 104 quota examination.

Elec~trostat copy of The Railway Board's letter Ho.
PC=60/RTp=~3/1, dated 20.12.1261 regarding the policy

of 104 examination.

Electrostate copy of the circular No. 561-8/214(wiid)

dated 27.4.1964 regarding result of examination.

 Blectrostat copy of order lo. E/131 dated 3.5.1963

for applicant's success.

Electrostat copy of office letier No. 247-E~FT.XVIT
dated 7.2.1964 referring applicant's case to the
General Manager, Northern Reilway, Baroda House, .

HNew Delhi.

Electrostat copy of the letter No. 561-E/214 dated

2442.1964 regarding the reply of the General Manager

(Personal), Horthern Railway, Baroda House, New Delhi -

P

o |

¥

&

[re—
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(g) Hlectrostat copy of the applistiens along with

EX correspondence and last representation to the

Union of India, on 10,1.1987,

(h) Electrostat copy of Government of India, Ministry
of Home Affairs, Memorandum No. 5/4/55-8:T-1,
dated 42.1.1957 regarding reservation, a8€ scheule

caste and schedule tribes candidates

(1) Electbostat copy of the letter No. S3L(E)/Z73/
| (B~-1V) dated 1.2.1962 from the General Manager,'.
(yeraonal), Northern Railway, Baroda House,New
ﬁelhi, regarding life of the panel.
13. 7.ist of Eaclosures: Photostate/Electrostat copies
| of the relevant orderms and
circubars as mentioned in

para 1l2.

i VERIFICATION:

I, Prahlad.ﬁarain son of late Shri ghyam ffanohar
ged about 60 3 years having retired from the post of Head
lerk on,31 1.1086 from the office of the District
Jontroller of gtores, Northern pailway, charbagh,luckuow,
nder the Control of Dépuﬁy Controller of Stores,'mar%hern
ilway, A?aub*wh,Luchnov, resident of /2774, Rajajipnraﬁ
alka-tora Colony, Lucknow, do hereby verify that the
ntents of parss from 1 to 13 are Lrue to my personal
owied-ge and belief and that T havenot suppressed any

verial facthe

thgﬂ o M oo
Signature of the

Places LUCKNOW: - Aprplicant.

Dateds “ "‘.%

The Registrar, .
Central Adminlstrative MF;bvnnl, B
Allshabad &% Lucknove . _ ﬁa
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( 1126 )
Sub.-—FiHiﬁg of posts of clerks grade I scale Rs. 130-300.

The Government have accepted the recommendation of the pay  commission
that there should be no direct recruitment to the posts of Clerks grade I, scale
Rs. 130-300 and that a proportion of the vacancies in this grade may be filled on
the basis of a competitive examination limited to Clerks grade II. They have,
accordingly decided that the posts of Clerk§ Gr. | should be filled exclusively
by promiotions of Clerks Gr. Il in departments other than the Accounts Depart-
ment on the Railways and that 109 of tife posts in the category of Clerks Gr. |
(instead 0f 209 as laid down in para 14 of Board s letter No. E(S)I-57CPC40,

- dated 7-3-1957) may be filled on the basjsof 4 competitive (written) examination
limited to Clerks Grade II. The Procedure and conditions to be observed for the
said examination will be as under :—

(a) The examination should be held once a year , separately for each of the
different seniority units.

‘}"T;(.’)) Each employee may be given a maximum of 3 chances .
I belonging to Scheduled Castes/Scheduled Tribes
be given an additional chance.

Employees
may, however,

(c) Every emplbyee with atleast one year’s service may be allowed to take
the examination, < .

(d) The subjecté of the examination, the time allotted and. the maximum
marks for each paper should be as follows :— ,

Paper (Subject) Marks  Time
(1) English (including drafting, Precis writing,
Essay, ' Grammer) Proof correcting and -
5 Elementary Tabulation (to test candidates
ability in the art of compiling, arranging and

presenting data in a tabular form),

(i7) Departmental knowledge paper  (including
Office Procedure, rules and regulations etc.)

100 2 hours

100 2 hours

(¢) The qlﬁifying marks should be 509 in each written paper.

(f) The Head of the department concerned should
setting the Question Paper and marking
officers should get the same honoraria as are
Officers who deal with the App. II-A Examij

nominate officers for
Answer books. These

admissible to Accounts
nation.

(2) The usual rules regarding reservation of vac
o Castes/Tribes will apply in filling this quota.

3. Thé‘Board have also decided that the remaining 90 % of the posts in the
category of Clerks Gr. | may be filled by promotion from Clerks Grade II in the
scale Rs. 110-180, on the basis of seniority cum-suitability.

These orders do not affect the employees, aircady promoted as Clerks

gainst the 2% vacancies reserved for being fille dire

4
r.1a ed by direct recruitment.

5. 207, of the posts in the category of Clerks Gr. [ in th
ent on the railways will continue to be filled by direct recrujt
3 of Board's letter No. E ($)I-57CPC40, dated 7-3-1957.

c /\ccoun_ts_ Depart-
ment as laid in para

/»WNW

ancies for scheduled .




. New Delhi for purchase of house sites allotted to the Society by the Delhi

( 1255 )

a wrilten departmental examination. The procedure to be followed for such exe’
amination and promotion should be as laid down in this office letiers No. 831-Efq
273(Eiv), dated 16-9-1957, 5-12-1959 and 21-5-1960. 2

3. The vacancies in grade Rs. 130-300 which occurred prior to 6-7-1961%
but not yet filled should be filled on the basis of the previous percentages 80 %
and 20%;,. Separate instructions will follow for filling up vacancies against 2092
quota from the panel of graduate clerks, formed in 1959.

4. Please acknowledge receipt.

Copy of Railway Board's letter No. PC-60/RTP-3/ I',

dated 20-12-1961 - i
the General Managers, all Indim R_ailu-'ays, elc. 3

il

Sub.—Filling of posts of clerks, Grade 1 scale Rs. 130-300.

v

In continuation of their letter of even number dated 21-9-1961, the Board

have decided that in filling 109 of the posts in the category of Clerks Gr d§
1, the following further instructions may be obscrved :— : =

o]

=0

Gl

B

1. The Competitive examination for filling up of 109, of the posts shoi_ﬂ
be thrown open to al/ Clerks Grade 1.~

RS

Q!i

2. The 10 % of the posts in the scale Rs. 130-300 should be worked oy

3

- on the total number of annual anticipated vacancies occurring afféﬁ?
6-7-1961, the date of issue of the Board's revised orders. . &

i
3. The number of employees to be placed on the panel should not nore
mally exceed the number of vacancies reserved against the 10‘%
quota each year. The Railway Administration should hold the

- competitive examination every year - 2

. = .

4. The names of emplyees to be placed on the panel should be arranged
in-the order of merit.

Aey

#
&
) . ' g

Serial No. 1456.—Circular No. S-E/1L-1I(Eiv), dated 39-1-1962.

Sub.—Loan to members of the E.P. Railway Refugees Rehabilitatior;
and House Building Co-operative Society Ltd., for the purchase
of plots on the land to be allotted by the Delhi Administration

The Railway Board have decided that refundable advance from S.R.P.F;

may be allowed by the controlling officer in the case of members of the E.P;
Railway Refugees Rehabilitation and House-Building Co-operative Society Ltd.;
Adminis#

tration. The other terms and conditions of the advance will be the same as applics
able to advances admissible for house building purposes to displaced persons vide
Railway Board’s letter No. F(E)50/ADV-3/2, dated 22-8-1951 a§
amended from time to time. These orders are incorporated in para. 30 (g) vy

and 30 (&) of Chapter XVI of the Indian Railway Establishment Manuval. The above

has the sanction of the President.

(Authority:—Railway Board’s letter No. F(PY60PF-1/29, dated 27-12-]961):;‘7
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Co s NORTHERN RAILWAY, - T UNY

¥ , HEADQUARTE.S OFFICE,
e ;w-;wm“wwwﬂyuw__“h;} e .77\ Baroda House, New Delhi.
T e b - - ) Dated 02%7 April,1963.,
i". o The Divisional Superin}endent, ,
oA x Northern Railway, ‘ ‘
4 Delhi/Mbradabad/Lucknov/Allahabad/Ferozepore/Jodhpur/Bikaner.
. |~jz.‘ "“ - . !
Dy .Chief Mechanical Engiheer, Amritsar.,
‘ ‘WorksnManagerg,GB‘&_ MYy~ Lucknow, .
e TYWorks Mansger, Jagadhri,
: Works Manager, Jodhpur.

Ig.

p DiC.0.S., AMV, Lucknow,
D.C.0.5,, Jodhpuri .
S.P.O;—III,Headquarters'Office, )
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L Subject.—.Fﬁlling'up posts of clerks in grade

e ‘ R84130~300(43) against 10 % peserved
' * vacancies on the basis of Competitive
Exdmination, : S

e ; " .
f : A3 a result of exemination held at various Centres
® on this Railway on 10,201963, the under-noted persons may
’ be promoted to grade Rs.130-300(AS) guainst 10 7% reserved = .-
vacancles nf_D1nrk§_gxage'Rs,1BO-BOO(AS) as advised;jz‘“ A
. "Divisions and thfa—Q;gig;gn@L%Officeawiﬁ~&iﬁf§?€ﬁ%¥5*Ljf*‘fstgﬁg»

Division/ ! Seniority! No. of vacancies Name of clerks

; eni : i  Remarks
,Extra—Divl,: Unit., !advised to this 150 be promoted ! :
Office. ! o 1 Office for-the in merit order v R
- i iperiod upto . 1within the S T
o P 1 21.12.1963. 1 Unit, !
) ' . ;Scheduled?Unqeserved; ' ! L
S — 1. e ) Caste. .l . tn L ) RN
== - 2 3 4 5 6
Alléﬁebad-' Establishj-> ho, .1 - 1.Sh.Babu Ram Tewari One vacandyff
Divisjon. '~ “ment, - ' S (Unreserved) reserved .
) ‘ for S/Caste”
to be carried
| | - , forward, .
Méchani cal 1 A 1.8h.T.5.Dev Natn SR
v - e g A T (Unreserved) '
ﬂ?ﬁ:“ - Transporta~ - 1 e - N ~do- ¥
tion. o ' &
. - S : SR
Commercial =~ 1 . - - | ~do-" §"
o : ‘ : {?\ :
Bikaner Establish- 1 = - : il
Division._ ., ent, .‘ | :  4;¥
o - Mechanical =~ 1 .~  q3 '1.Sh. Rattan Lal Vohra,  —do~--'u'"
i

“JDelhi . EstahiiShmer% 1.

o 1.Sh;Surgj;Parkash(U,R.}ffﬂdqff
Rivisjon. s o =

-
b : o Ymand 7T T ¥ \d ".‘-,,.‘?A(.,
\-—bb K ""‘"L“';j Yo
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I ‘0! > 2 } 3 1’ 4 l’ s 5 : 1 6, T ;.
e el i : : -

;. ,‘; 4\ T ey i ,. .
“gggﬁeadquarters Estt, 1

i3
1' Ll

—_—

1.8hri Shyan SundervGupta(U/R) One vacancy
o , TeServed fop
8/Caste to0 pe

L . ' : . carried forward
g MgchaﬁiCal 1 e ﬁii%c. = ~do-

© Gpbg, T 8 Romesn Chander Joshi(ym) — _g,
/7 Claims 1 1"'1,Shf§;Dhanpat Rai Rastogi (U/R) ~do- |
" _\Claims 12 {?.Shrﬁ%yaspisht Narain Shuklg§gya) Y, ~r--t“.uf-

.

Iy "\

2+ " 3 PN.Kapoor. (7/g) T doa
1.Shrifﬁ.P.Sharma(U/R> . -do-

=)
iy
g e
g

« . Rates 1T - 1.Shri,P.Ramaiah(s/C)

1 GrouptD's/’T 2 1.sﬁri;§1P,Malhotra(U/R)
o 2, ‘Har Chang Singh(U/R) - ~do=-
Stores 37'1.Shri@§mm Prakash Bhasin(U/R);

- 2, V_»ﬁggrath Das (U/R) C
4" -Balbir Mittep Sharma(u/g) « —do-

R Statistical 1 _ = -
+ - Machine
" ' Section,

et

S in

'Statistica11a,;"*““*““%“? L
A Jullun@ur. ' '

&

5 »:_.r;;~*ﬂv":“§&5ﬁ?“”“wfﬁ:%%Tf L e
T Statitical 1 ¢ 1-5hri Shyem Sunder s {UR)
Dgé‘lhl. ' 2, " ' RameSh Raj Guth(U/RJ&

Security, 1 . 1.Shri R§mjiwLai(S/C3 o

Medical 1 . i - EBQ"

4F Noters (U/RE Stans zop Fnreserved

} ‘:4
- (S8/C) stands for 'Scheduled Caste! .,
2. The-result pgrjaining to Engineering Groups
and General-Branch(Hjadquarters only) will be declaredv
. Shbrtly;’ S e .

lon held on 1C.2,1963 yas to cater
for 10 % vacancies iCh existed uptov31{12ﬁi962>§nd““.
also th@mzqaénmedfvacf;iies*whichiwould occur during the
> L e PeTEed of one yearffr‘mw1.1.1963.%0,31.12.1963; The

. T;;j( The exémilﬁlat

e e

;vaééngiésiﬁpt0131}§2;;962,have alrgady been advised by -~

e L 1;57“iﬁouL$o>tﬁisfbfficei Dretails of“vatarcies which haVé"
CEEP R ol gccured from 1,1.1963jto date should be advised to this

*actdo

. T
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#vi (BoIV) dated 3«11«16% lays down as under:e

" depend upon their record of service cont
-| satisfactory." o

@

" - 'The General Manager (P), : -
"~ =« Northern Rallway,

—
Baroda House, ’ | \”/fﬁ - Llﬂ(ﬁ

~ NBW DELHI.
8ir,

Through:~ Proper Channel, _gLﬁL;

Subt- Filling up posts of clerk in grade

. Rse130-300 A.S. against 10% Reserved
‘vacancies on the basic of competitive
‘examinatione

e
Ll Yok Taf ud

Ref := Your letter No,561E/21L (ﬁiid) of
. 2Lelim196k,

-.-‘-‘-.ﬁ
ParaeVII of G,M,(P)s Circular letter No;831E/223/

"If any of the qualified staff are notiebserved in

| a particular year, their names will be carrled.forward
.. | but: they will not be required to sit for competitive
<y examination again, These promotions will{ however,

nuing t¢ be

~ And para-VI of the same letter lays dewn
a8 below e |

""The;vacancies_wili be carried forward from

A\ yéar*ﬁo,yéardand filled according to the roster," -

A8 such it would be within tﬁe rules to carry

»Gwﬁéqrwardumymnamn ..... and plaged in the waiting Iist for
@bsorbtion agalnst the 10% vacaneles occwring I

the subgequent years in order of senlority visg-a-vig
those wvho may qualify in the subsequéent examinations,

- I request you to kindly re-consider my case
in the light of above rulings and pass arders
whereby I may be promoted agalnat the vacancies
which are to occur after 31-12-163, wpk I having
been'qualified in the competitive examination under
your office letter Nos5618/214(Biid) of 274-'@R >3

Dated 14=7-'64, ~ Yours faithfully,

'/Zfﬁiy72;g<;; /ngddgfg;LED-/Vaaxngxaif

| (Prahgiadkmarain )
: N qioask 0 er
._L‘ ".f G{‘L.«,' nd - Adm Oﬁjcel’ vtcto QS' QfﬁCQ/Naﬁly. ¥
s pow 2008, Gharbagh ’ Luckn-mq. )

. hief Engineer \“‘% ' Y
/zdvégéhé) N a~—an

{ GCKNOW,
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, Bated 3.11.61.(oopy encl«.med) /1;3

g
it TR ¢ o o Aﬁ""‘"’tm“% N i,
. TR e Ly Mmus

N “'”)'5,3’ t

The Gaeneral Manager (P),

o/ . a.R., NEW DBELHI. ;o
e e
Through Proper Chaunnel, '

Sub: Fi{lling up posts of clerks in Cr, ‘13.130-300
(AS) against 10% reserved vacancies on the
basis of oompetitive éxamination.

Ref: O .w.éP) ¥R, New Delhi Circular 1ratmr

g N0e5 13/214/Pt.IV(Eiid) dt,1%,1.67
Siry , ) “e=s=e .9(

, In this connection I have the honchr to refer teo yeur 1attar
7054,5618/214(811d) dt.24.2.64, 24.4.64 and 20.8.66 and to sy that
in these letters it has not been claﬁifiad‘ns to vhy and uﬁ&er
what orders I cannot be promoted when in your cipcular letter No. 8%
B/273/B-1V dt,3.,11,61 1t has been clearly laid down that a
successful candidate shall not be required to appear againaf at ._
any guch‘sdpsequent examination and that he would ha considered
for promotion against any such further vacaney. °

1, therefore, once again request that my this anneal be ’
revieved {n light of your cipeular "0.831E/273/ BTV d8 45411 61.
I, time and arain, lay stress on this point becruse T fhink l
the n;icy 1aid down therein has not since been changed, As @uoh
I fesl that my claim far promotion does also stand due and valid.

Yours faithfully,

| | Phabtoel Naraew . - &

. B
Dated - 4 . 4 -5] (Pranlad “im‘ain bxl'we.ext\a) i
. : Clerk ey

Charbagh Depet HRlveos ) E

Cpr forwarded to Sri ¥.M.Shah,Dy L e0eSe/M 1y, Hew Belf!ii
f‘or favour Df his kind perusal snd camnassicnate- von*smdieratmﬁ
In the name af equify and justice, 1t is most humhly raquasteé '

Bnol: One,

pm&&-&(" AN AN e
(Prahbad Narain Spfvastas

| /» AR A n
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> “ * The District Controller Of Stores,
| Northern Railway » Alambagh, ‘ 9,7
1 Lucknow, |
' Through AeC,0,.8, -
- . Charhagh Lucknow. ,
" Sdbjeétg | Filling of . posts of clerks in gradt ;;O-300(AS}
, ~ . against 10 percent reserved cacanci i on the
-~ f - -+ basis of competltlve I?xammatl on.
— . Reference. Your letter no.247ﬁ/Pt.XVII dated 15 3.67. /

Sir | |
e  With reference to the correspon&énce resting with your

above quoted letter, I heg to request you t0 re-consider niyj ’4,, .
' case very kindly in light. of your affice letter No,2475/ P XVII
dated 7.2.61; and pass orders for ‘my promotion . |

- j It 1a,therefore, requested that the decision taken by o

Xyou pursuant to my interview with your goodself' on 19.12.1968 W

m__aj kindly Bo intimated to me as early as possibly.,

Yours faithfully )

Dated - | pyW A /42,4,,,4:2,{,«4

2‘»12.1968. | - (Prahlad Narain)Clerk,
Charbagh Depot,
/ [«C(\’?)/\( - Lucknow,
Yo

HriesTe el
L e 0

'? ) :‘t | | | .£u[ a/’unt‘, /Quu(:&éova
~ 4 i : Adm Officer

o Chief Engim:er ngcl now Zone, ;
V\\ LUCKNOW. |

\ C
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-
To 1 . . i
Shri M.N.Bery, ' '
- General Maai er W _
- Northern Rallway
Baroda House ;LQ—
New Delhi

THROUGH PROPER CHANNEL

Sub: Filling up posts of clerks in Grel30-300(4/s)
against 10% reserved vacancies on the hasis of
competitive examination,

Reft GeM.(P)/NDLS Circular letter No.561E/214{Eiid)
'dtn 37'k063¢ :

,Sir,

- With due reéspect I heg to state the foilowing lines faor pew

your kind perusal and favouravle orders =
That in terms of GH{P)/NDLS letter No.561E/2is(Eiid) dt.

22,12,62, a competitive test was held on 10.2.63 at .

verious centres of Horthern Rallway to {ill up vacancies a
agdust 10% gnota upte 31.12,62, As would appear from the
letter cited above(extract cncloced) BCOS/Alambagh had
advised 3 such vacancies and sccordingly only 3 persons
including myeelf were declared successful, '

Thet on the gznnounceneat of result twe of us were
fmmedistely promoted but I was not nox have 1 80 {ar been
given the chance despite my vepvated appeals to G (P)
New Delhi. _

That frem the cate of result to 31,12403 I made personal
approachss to the Zetablishment Staff of the DCOS/Alambagh
in conrcction with ay promotion and sometimes I wes asked
if I would liks © Jjoin at Mughalsarai Lor which I had
given my aonsent$ but ts no purpose.

That when thée ysar 1963 was over I had thé¢occasion to feel
most restless about my promotion and as suck I made &n

u{ dicat.ion in black and white to th: (08/AWN whemeupon,
vide hig lettcr Noe2478/Pt.AVII dsted 7.2.64(copy enclosed,

é. he referred my case to GoM.(P) in the most neglected and

amblguous form,

That from the letter of DCOS/AMY dated 7.2.64,it is
crystal clear that after promotlion of tho two candidktes
there were still two vacancies and necessary sanction faor
them wgs also there, But he did not promote me as two clercx
in grade kse110«180 were not readily aveilable to £ill wup
vacancieg ¢onsequent upon my promotion.

That such a ground of withholding my promotion ls the -
most funny and singular because as per generzl practice in
any office or as rer establishment code promdtions to all
the liizher posts ather than Sclection Posts, ars wlways
made {rom lower scalese. Iy my case wher vacancieg were
there and there I was standing eligible Yor prometion,l
should have been rightfully pronotved, -

Th&ﬁ b denﬁng the chance to me not only one mor:? A
is GVOEVed,-it gh%-chanceiggtahozga;,quaitzieg_w

also been seiged becguss trugtions containg”

ofB'G.n. (P)¥ew Delhir letter Hosd J-E?%l#(ﬁiicl* .



S T

have not been adh_ord tos D{

That since 19& to date I have been in a seriese of |
mr‘u:ﬁndtmo with the DCOS/4iV end the Gelia(P) it %0
e avalls ;

- That atleast,when 1 sought gormiuion for an interview with

- N nlf who vieited the Alambagh Depot zsar atout ’
jos 1964, euent DCOS wae pleasedto cancel the

. inverview m& gse uy tn%‘poti_ohlh. Ap I am t0ld4 he
sh .gly investigated into ny cases He aleo did realise

' that sheer injustice wae done to me by not promoting me when
the two vacancies were thers, He lossted that the migtake
scourred at the end of estabilshment staff of the Aleabagh
Depobe Eut tO my utter disappointmcnt 1 was given 3 new
nogative raply with no substaneial resson after a fort night,

Under tho above cireumstances, 1 mobt humbly request your
honour to look into my case personslly snd pess ocrdurs for ay
prometion ndwy X may further strese that the vecancies .
were there aind for no fault of mine, my promotion is o
ruthlesaly denieds

, T . .
DA/«Am above, = Tours faithfully,

f l~ ' . é .
1‘7 i ‘qéis ORIy (PRAHLAD HALALN)Glexk
¢ &) wa e AN g oM . A
| N.A.Jé«,““rmmm»& 0' ' Oharbagh M,Lucuw
- aCopy Térwarded o Shrd Joieud BabsPin LA Livalons”
Chief Pursgonal Officer/NR/New Delhi for favowr of inforaatio
. and investigation into the case, It be pointed out in
thip eonssetion that on repested appeals Atelie7e¢bh,20sd2464
2764065, 542,66. and 1346467 no action has s far boen taken,
Gnly vague replics have been comuunicated 20 20, (DA=As above,

T Gopy forwarded to Shrl Gulshan Rai,CeOuSe/lHekly/Baroda
House/Saw Delhi for favour of his informatlousdt ia requeste
thet ay ease may kindly be locked into persocually and
rightlful chauce givea to mee In the event of case be
neglected at this stege, I shell be compelled to reguest
{:w goodsell to allow me t0 seek redress of my grievancee

some other higher e¢hannelss (DA«=iAs above)

MilesTecl .

‘ - {PRAHLAD NAnALb)

\ l cg qioa&fif‘v L‘L {
y ﬂu[ c"{‘;un‘ I3 d-n om(‘?f ' N
AR /LW NM’W

A aaineel Lud
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3 ‘i‘ub.‘}m*' 411y up soets af clerks in prade 135300 (AJs1

o yasarved vacancleg on the bocils of

- . agaias
o ‘ A Traringtica

ant 44
Aatputisly

| Referencar-f. o (7] Yew Polhls Sleeular latter Yo WA 240
C : ‘{plifa‘i} d;’;ﬁﬁ ;Z}'?.!r’..a‘
- ﬁ“"

- %?1?‘4‘v ) . C o :‘ AvI.:.
A U wgen rrfarones 6 5-’-{'9;&&9'*«1 detad. 6/5850 md
1 gribgheuenty vrisindor dated Aet1.97 2 the abevs @*hﬁgntg T g -
£0 84y that poes than eix -ontha are slepein~ {poe the ot of
me appenl Wt to order Tor sy prosarisn hap go Ior bhoan raesed,
it gﬁ sonnectisn ¥ By oues aiin ‘aneiose Repysih ¢ 0w of
L saalel odYanh #hn Intigr f-‘;o,.'.zi;fffzf'm‘f"ﬂ;dmtm! Tt ThL top
oy yeady weteraa md slyest thsl the teh yedqueles Thr o
Mespl "od Coghalusrsd portainsd to the neriod ucho 31,1024
pgeuteice gumition Cor the fhnd glno existed “wring rueh poar
the maee eould Wi very weia baot sparited by procoting two
9 ‘elwexs of grads 110.180, fyon evcnget the then evistley shrwgth.
0 ol The cusustion of torparsry,therefora, hawiizp gove utder e in
| 1063 doon uot wrice. 08 aceaims of thiz obvious rlucknres on the
pupt, of frinmistration, apsrty olerk like ctsalf shauld oot be
allprend so quffor, | ' :

o YE the pase of justide, X,uhepalors, noet burbly pray

b higesr wifh folded hanls whut «¥ tase way sindly be laekid
v patsenzlly a5d ovders {0y ry provotion pasged noy st &
wory anrly datt, Bosauss Ledag devatd of +hiv ehies,I Tesl to
deﬁlxj’ wosm mAntal petobuek which, e 1 onpeehewd, 2y tely
very EUCY uhn wyeclf nad vy fyrdlye
‘Tgelt s '
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GenéPal Fanoger, y{&/

Batvida mm.zm m-m.
mmw wmmmw Thvaunph Prapes el onncel
' 149 %mm of elorks in Orade 130300
' st 10% vseaneles cn the mm of
c:amp tive sxazination

mai’wmees- G P/UDLS Clrowlir letter X0, 5‘” 12 /214,
(F1id /Rgma 27ehe19634 5517/

¥ith reforence to vy appeal dsted 6/9.6469

“and smaqmt rorindady dated 6411469,2:161570,00 the

shove subjeet, I bog to say that despite sy rapoated
axwlﬁ since '1%’9, uo orders fer sy presction hove
st Lap hman pasised, I,ﬂmmfm-g, uoBt hushly pray your

" hemoup 0 vatry kindly look {nto the natter presonally
~ amd now pass erders for ny prozetion very asrly,

Toars fetithiully -

aftoﬂ P»ém rLoﬁe‘ : . L (WM me fi?&;@t!ﬁ’&}
ﬁ{ “c\kxxo\” gl@?k Chard SRD n%ﬁ*%' B oy
‘“ﬁgt\’ﬁQ\N- L E’ Q EROY
e LA S
REAET opy insdvanco to Thri ¥ J.Bery,Oameral *Hma{m- 1R,
E@m @olm,fw i‘m ef' Ma inemau@n and Kind orderss
Copy forvarded w(ﬂ S Attand Bahadur Ll Trivasts oy
Chief Peraonal Cfficer,N.i. New Delhty md oyt aHlshan Tad
Gontroller of 2torsa,.f Jew Helhi, for Fwwsur of their
infermutione It 4s reviussted that the matter ray kingd y
be looked inte emrly snd orders comundfested “te na
248 Garly ag mmﬁ, |
ﬂf! e o
(Prahlsd HBaradn fﬂimamgam}
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e Deputy Controller Of Stores,
m:rthern Railway, Alambagh,
L U‘c kNO W,

'ject & mung up pests ef clerks in Grade .130-330
| (%S) agains 104 reserved vacancies on the
aszls cempatitive zxaminatmno

 _gith mferema ‘ba aur Netice No»1900 E daled

; D¢12.197 “on. the abova subject, T beg to sstate that

DY virtue of W’ v passed the subject examination

on 27:4.19634 as per (eneral Man er New pelhits letter
‘,,.561 ;/21 (mm) dated 27441963, (ewp Ertreet encloses
for resdy' rei‘erence ), I alreazdy étami qualified for

R mmtmm

_ I, therefors, most hambly request your honour
!aﬂy to. nmmeto ne new against the 10% resevaec!

.f‘;‘.‘ 'eam:les«» :
T pited, 2w12,197
el one.

Yours faithfully

S P “(Prahlad Narain ) '

o ¢lerk,D.C.0.50ffice, N.F,

A ‘Charbsghy LU ¢ K N O We
ﬂwag;egé;}<tccovum %#ﬁﬁL9;<:éf:;

_£u[ c{;un('{ /Suvus,énoa
A dm Officer
Yae,

| Chief Engineer Lucknow Zt
LUCKNOW
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| S.D.SINGH SHAURASIA  1s.A.P.Sen Road Lucknow
- ; Dated 21/2/76 u
Reepected Pandit Jee N
. - Tue attached" applicdtlon of uree

Prahlad Nurain is self explanztory. Lt is

rédlly 'Y pitiable casc that a dendicate BAWI

R i N o Py N

o Whhszﬁg”pasaed éiamiﬁgtion for reserced.

| vacancies of 10% » cuota in April 1664

should remain hangxng uptil now inspite of tt

the fact that the third Vacancy exisyed .!
1 would request you to kindly get it -

examined fully and order ‘the needful .
With regards.

GRSy ' Youra sincere

: Nyl
AN
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s.n. Bingh chanraaia ' "¢ 4B AJP. Ben Road, %
9 , , o Lucknow
. o L e .- Dated 21.6.,1976

gl

R Reﬂpema Pamlit Joo, S |

o en 21.2.76 ‘I‘hgd forwarded 3o 7ou a case of \(

ne Shyi Prehlad Narain, Ay emplogee of Dy. C.0.8.

ffide, i. Rlye Alanbagh, lucknor for your perusal
nd oyders. 1 Mha‘w gomd through hie cane &

adﬂnﬂafemﬁion b.e.d no other clorks to £ill inp the
J.mnr gndu*mtsuztant vaeanclaa.

Eomt "I"am énclosing herewith a history of
his caso ‘agtin ip net shell rlong with other
~ relevant papers, keeping both the legal and ethical
- bounds 4n visw Yequest that he be prmted now
vibh mmeoﬂm effoct.

£ T pleteel

Sa lan!apati Tripathi, _ |
- Kingnter of Railways,
Governmoent o India. g

How Delhis g Chend 2

. . l er v
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The General Manager (P)
Northern Railway.

New Delhi, | \A;:

Through Proper Channel o - M
8ir,

Sub s~ Filling up posts of clerks in grade 130-300(#) sgainst 10%
reserved vacancies on the basis of competitive examination,

Refi- 1, Your letter No 561B/21§ (Biid) dated 22,12.62,
2¢ Your Circuler No 561B/214 (Biid) dated 27.4.1963,

T Fon
' In this;coﬁecticn I may refor to my latest apreal dat
-ed 25,12,78, and again beg teddy that in terms of your letter No 5618214
(Bd1d) at, 2:,12,62, a competitive test was held on 10,2,63, and vide your
circular of even No dt,27.4.63., ( Extract enclosed ) thras successful candidates
including myself ( Second in the merit ) were advised to be promotad quite in
confirmty with the mumber of 3 vacancies shown reserved upto 31,12,62, by

- DCOS/AMV- vide his letter No 190E dt, 9,1,63, Two of them were promoted immed=

lately but I was not and my case was kipt burried till 31,12,63 with fedds |o(c.
agsurance of promotion to me, e .

: , However, when 1 m my case in black and white,
It was iatimated to you by DCOS/AMV vide his letter No247B pt xvII dt,7, 2,64,
( Copy enclosed ) that I was not promoted dus to nori-operation of twe posts
sanctioned for Diesel Shed, Moghalsarsi and the cause of this non-operation of
post was, in the first instance, shown as non-availebilitytwo approved clerks
In grade 11C-180, In the second instance after six years, the cause of this
very non-operation of the post at Moghalsarai was oonveyed as the temporary
sanction having gone under ban prior to the anncuncement of the result on
27.4.63. (copy enclosed), Thus the two different camsed of non-operation create
doubt, Again with regard to number of vscancies reserved against 10% quota
upto 31,12,62, DCOS/AMV letter Nos, 190B dt,9 1,63, and No 247B ptIVII dt7,2.64.
contradict each other X8 much as the former declarsd 3 vacancies and the latter
speaks of the two, This contradiction also seems to be more than enough to
b&ay one 's confidence,

Leaving the above facts aside, the existancs of the 3rd
vacancy during the specified period from July 1961 to 31,12,63, can not be

\vd
<7L negotiated because non-avallability the approved clerks in grade 110-1820, and
/}T/& e c(

" ‘f a{;_un

ginect ,
ek E7 crnO¥

|

expiby of the temporary as sanction before announcement of the result were pre~
known facts and as such they can not tell upon the creation of 3rd vacancy sven
in the least,

Further, if the 3rd vacsncy had not come into being why

1'0:‘
4 émiﬁ"5t§:§e@n I was informed and allured of my success and promotion by DCOS/AMV vide
p.&M Olfiiés letterNo E31.dt. 3.5.63, (copy enclosed) why the administrative unit at
Luckoo® LAYambagh kept silent in rectifying the mistake and removing the anmely and wiy

I was not informed of the query mx raised by ucu in your letter of :ven No dt,
2, 42,64, (copy enclosed),

Thus in view of the above, econtradictions end created
abmitquitis existance of 3rd vacancy during the period ir question can not be
enveloped, I, Therefore,request your honomr kindly to review my case and pazs
orders of my promotion with retrospective effect in view ¢f instructions
centained in printed serial No 5470,

Bools;~ 5 Yours faithfully

Dated :~ 28,12,79, /)‘W-[ C 9)(/01/ %
| ( PRAHLAD NARAIN )
Senior ¢lerk/CB depot,

Copy in reference to the G.M. (P)N.Rly, New Delhi- for favuur\;of his

perusal a.d orders, _ \ (PRAH NARATN )
/w./a,é@pé) N A e Smior clerk/CB fiepot.
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ST The Osnoral Manager (P) _ - \;
i DaroAahodiy v Delhi. ‘
7 Nottrern Pattvay

Thromgh _Propar Chaninel _
Subject: Promotion to Crade 130-560 agninst 10%

« reserved vicancios Of 1953 a8 aresult of )
- eompetitive test. ‘} 3

' jeference? Your Circular letter No. 5618/2le(idid)
dated 7.5 1963,

) / | ~ In this connection .l have to say-that in view o
R AN of the thret¢ reserved vzcancies huving then existed aad
77 by virtue of my having ?as‘sed the compstitive test, I
& / A have been erying since 1963 for my prongtion, but o ny
/'HEJ\ o n£t§§4d18appéxntm&nt’ 1 am‘ncﬂ'infé',‘d§V1dﬂ_Dy9 CaQeliny
A ‘Mi,;i;ntterﬁof%?"* B d 30.3.9481 that the cuse
' L has now been closéd dnd that ¥he question of reexenination
. }  does not arise at this stage. I am extreme ly vwondered at
/- ‘the reply being 8o estray. | -
. ‘Howevery <1 ugain peq

o] -to decide my case fivoursbiy:
k"‘ gsenk redress in theo court.

'5733&». 169/

Jyour good self kindly
iy he nernitted to

Yours ol thfully

| - ‘ , f’) ) M e
H - - ~( Prah 1r Narain )
' ! . AOCOOQ:—:Q 0”?105 9 ,{o}:‘\o
“herhegh, 100 now,

Copy in advance to the Gener:l Manager (fersonal )
Baroda House, New Delhi, for favour of kind and early

action.
/}’; ;—MQCC, /} kk( v AL C\_,V;J

(Prahlad Harain )
A.C.G.0.0ffi.cﬂ, lalta
ncl (S-;,iouﬁ»f@""’ Charbuagh, LEC K0V o

ﬁf c - _pdm Officet . G{/()
copow Aone |

wel Engineet Luct
. LUCK.NOW.
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" The Deputy Controller of Stores,
Northern Railway,
Alambagh' , )((’Ja \/

LUCKNOW.

Ref ¢ Your letter Nos. 247 E dated 29,9.81

8ubs Filling up poets of clerks in grade 130-300(53)
_ against 10% rescrved vacancies on the basis of

competitive QM nation,

six,

I beg to say that vide your letter cited above,
your goodself did not forward my appeal dated 23 ,‘9'.1519'81
to GeM. (P),NDL, advising me that my appeal did not
ing fresh points, 85ir, I am awafully surprised to see
that my most gemuine claim is being ‘tutned down and T am
conpanedtokeep mam, L :

naweve:. > 4 am.once moﬁe bxinqing my caae ,yom:

kind notice ‘and xequest ypur gooaseif to let me know the

fonowing poiﬂts fgt fny satisfaction and consolauan.
l‘!.retJﬁy youz fecords as well as the circular of

am.m DLa No.561 E/214 . ABLEd) dated 97.4.1963 éldarly
‘show” three v&&anbies xeserved fcm the period wpto 31,12,
1962; where a8 while reffa:ing my casé to G M, (P ND1s, in
. e 6th. paraur. of your.letter No.247 E/PT.XVIL dt 7.2.64,

cmly WO vacanades lnatead of three’ thave been shown upto

3‘1.12.1962. Is this not a breach' fmm tguth 7

f S Secoudlyatbe affalr ;egaraing the 3 resenrved
%canciea ‘beding ants.cipated 13 most unintelligible and
beguiung Jbeeause ve anticipate only for a thing which has

 not dccurred and is eipected to oceur vory soon, When the

examination was held in Feb,1963 and youx last intimation
about the existance of 3 vacancies was sent to G.M, (P)NDis
quite late in January 1963y then how the cquestion of anti- \
cipation can ardse in the case which is strictiy restric-
ted upto 31,12,1962, -

Lam:ly. thé plea taken in para one of your above
quoted letter regarding non-availability of two approved
clerks in grade 110-180 and consequent mon-operation of
two vacancies at Diesel Shed,Migal Saral fails to bear a
shéeld and svbscontality in as much as your records

. contd on Pageesee{2)
[) > INED on Pagie e (
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clearly canf:lrm the entry of two new antxant.s in grade
110-180 in 1963 which could have very well made good the

so-called abeve short coming,

_ In view of the facts, I request you kﬁ.nﬁly to
| considex my case synpathet:.cally and intimate to me as
J‘ ~ early as possi.ble the decizion and reply of my queties,

pated 1 Q.7 (§ 84

Yours falthfully,

Pratdad Moocass

( PRAHLAD NARAIN )
- Senior Clerk
Charbagh,Depot
Iacknow
Lyl
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TO, ' , ,
The Controller of St ’ LU
-\ Sorthyen Taitvay, Alssbeeh, o

Trought  Proper_ Sauml, |
L 114 rks in Orado 130-300(AS) againnt 10%
's“,m— ﬁiimuﬁnmﬁe:ﬁ?ﬁ basis of oompetitive examination,

R - ‘ ‘ - 1963 end
S « G, (P) Ciroular letter No. 561B/214(E11d) dated 27.4419
— o h}ﬂ zou;( l)ettex'_ No. 24TB/Pt,VII dated T.2,644 .

PO X LA R T Sl L Bl Rl el bl Sl il Bul g YN I T Lt T S Dl S o L
8ir,

' | " In thia conneotion, I may refler to my appeal dated 3,7.84 sad -
v .. subsequent remindor dated 9,2,85 and onoce agaia bring the £21lowing
faots of my case of promotion for your lkdind oomsideration,

That the eircwlar of G.M,(P)/NDLS No, 5618/214/E114) dated 22,12.62 whe
vhore under the oompetétitive test was held and the G,K,(r)/NDL8 4.
of even no, dated 27,4,63 where by the result was amounced, mainly
stood for the 3 reserved vaoanoies of 1962, I should have them been
 promoted alongwith the other two oandidates, But 1% was not dome so.

Further the reasons for my nom abdsorption as shown in your above
AL eitod letter and your lotter of even no, dated 29,1.69/or not oorpre-
' hensidle and Plausible because the fa0ts of non availability of two
A lover grade olerks ( 110.180) and explry¥ ef the sanction of two
b i posts at Rughal Sarai on 1¢s scheduled datedx were alrecedy known to
’\ ~ the adminstration quite vell in edvance and prior to the sending of

an intimétion of 3 ieserved vacancies of 1962 to Kd,Qro, at®later
date 1,6, on 9.1,83, S | d

AJTZ»] é&é, ~ Again when 1 wae not to be promoted againet my due guota of 1962 and
' more 80 even of 1963, then vhy at al1l I was {nformed on 3.5.63 of

: Y my sucoess in the test to upeset my mental equilidrium and why no

steps were taken to get my name deleted from the list, Thus an

queision of ¢ircumspection substanciates the existance of the 3rd

J Sqaoa&f""'Mancy* and guarentdes sf my p-romotion,
_£ { aﬂmn - s am ot . _

#

and. parasdto-Lof-0. i &P
. ua\nowz“ sy 05 SIS it -5 51, I request your goodself kindly
ek En%‘“?é\wow. to review my oase and promote mp with retrospective effect as early
LY ’ as possible under intimation to the applicant,
Thenks, ’
- L Youre fatthfully, .
2 el l 0.0 MO A
( Prehlad Farein )
Head Clexk
3 - 'DsCe0.5./CB 0ffiea,
DatedsAugust 7 91985, Lueknov,
Shearc Q.»/-;y

/LMMW‘
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To,
. o
The Dy, Controller of Stores, -
. N,Railway, Alamdagh, _

~Luecknov, /

Tarought ® Proper. Channel.
bad

. Lol Sk el Lol Sl Tasl had Sl
;811‘.

Subs~ To filleup vaoaneieo agaipst 10% reserved quota in Gr, 130-300,

Ro?:--xy agplicatioh dated 7.841985,
gy o'o-“0“0‘0‘.‘0‘0‘0‘0‘0-0-0‘!‘o‘o‘.‘n‘o”o‘t“o‘0‘4‘0“0‘0‘0

With reference to this above, T have to say that no action
seens to have been taken so far in my case, Since I am
due retirement on 31,1.86, I request your goodself kindly
to Xk look into my eass very early and do me justice of .
which I have been kept deprived so long,.

The truth and gemuimess of ny case hag all -along been kept
envalapednotwithstanding my continuous efforts to exposed
them, The error once accured can hovever be subjected to
rectification any momement,

Thanking you in anticipation,

Yours faithfully,

[redla o AOO
( PRAHLAD RARAIN )

° Hd, Clerk, CB Stores,
1326,8 o Luoknovw,

\ o

A
\

[ ! g/';.umf :'\."l!'f»"»'@t“u‘
» dm Officer
Chief Enginees Lucs o e
1 UCKNOW,
/
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T™he Gonerasl Manager (), S
BeRe Barcds HOWso, #\,:;»/

. BEN_DRIML. |
Filling w posta of slexks in gzade 130-300(AS)

' wmn w% :eaervad Vacmtes on the bastis of

Mot mbly X beg to sey that foxr tho last 22 yuvars, %
have besrt striving to schedve my long dua nromotion Lut my ase hag
all along beon exceping pracise and just probe by the suthoritios.
Howaver, baing sute that my case has got a mogel end leogal footing,
I am oice maiu laying dowts 12y case for kind sczuitiny and justicess

 SBDERS OF GaMe(B) CIRGULAR RO.8% ..M&é(ﬁ:ﬂ.ﬁ.&“-lwﬁa
Pox psmn from geale 110.180 ¢o 130.300,

fillad on sontofityecumesuitabyility basds o the zost 108

Losptved to P@ £illed thzcugh conpetitive tonte
Such compatitive test o hHe held eviry yeotes

Oaly a9 many cendidates to be placed on the pannel 8 would be

sdvised by the rossactive units oOf HeRe 0 G (P)e

10% quota posts would not be filled through sumtozmgncumuip

tability modiae

Hato of a panneled candidate, who 48 not ahacrbed in the part.

icular year would be carried forward,

Accordingly, in texms of GuMe(P) 1.106561.5/214(5448) datec
22121962 a tost wia held on 10=2.1963 cn H.R)y basis.
oxgringtion covared two phases-=ono to £411 w: vacsncies upto
31121962,/ AS against advice of DeCeOeSeeAlambag vide his
lottor NO.190.E dated 9w1a1963, oniy thras porsons including
méﬁelf waxe declaxod gsuccesaful by M. (P),HDLS in hie lettaz
F0.501eBa/214 (E214) dated 27%4«1963 against tho raserved quot:

of 1962« The quota of 1963 went blank,

promted but I was glven n> chaea neither agsinst thn ahedul.

od quots}1962 nor that of 1963,

dn anpeal from myside my case wags referred to Ul.iMe{P)vide
DaleDeling Alatihayg lottor BOe24 7-R/PT~-XVIX 4t 1721964 stating
the caufa of ny noON-ahsorption and Recommemding for 0y pDrOMO-
tion againat a vacancy of 1964, The dMe(P) wis pleused to
' . ...um(?) '

Two parsons were

0% posto to bo

This

WMWAM‘

i
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(3) | ')(T—C\

. hauging in spece and decissdons sofar taken gre based on
wo/%bewkmim without wny enquizes and sossing £ima ozdess,
Te That in support of the legal aaeCta of WY case , Loray
Tofor 0 Golle(D)oNDLS lettor 80561+2/113-07( R4 18) of 24«91 363
€O DeColstingAd atbayg wherewundes the case of my wolleague Shxg
Vels Atuja wae turmed down, becouse he was ot on the zallfes
HoRly when ho pacsed a test to £411 up vacanolen ogsinst gead.
Rate quots in 1986, g awpoaled and secured promoticn with
Fetraspoctive offeet ant 49 for the present onjoding benafits
of the pust of wm Office Swaes intendant,
- ¥ omdus toticrement on lele1983 ol 28 such ¥ fogant
your homur kinlly to sremte me with restrossoctive offeck
vithin my socvice perdod so that T may De sewed from the -
ary lase whaluating to Boptoxtmtely Kad0.00 Thousand s
mre important frog the loes of shyslesd sownineng,

Dated v 9,(). Q¢ I

Touze falshfully,

K&L@a—é NS M : pu[.,(o,@ JN e aig
- { PROBIAD WARAIN )
HSD CLakk
ColeDEROT,

i |
Wtttz

M

.£ ! C]/;m{ égliouj,tuU{l
| - Adm Officr
f Engineer b uc- i Tone
Chief Engineer iuc !
LUCKNOW.
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(2) R

reoly megatively vide his lettex HOe561=£/214 (E414) dAated

pannolled staff wore not available ¢o opegate two seniore

elm grode venancles sanctioned for Dletel Shol, toghel Sart
el that the satd sanctisn had expized bofors announcenent of
the zesult on 27-4«1963(24 V- of 29«1.1969)},

ARGUMENTS | | .

That the two posts could be got opeTated from amoungst
the staff alroady working in grade 110180 38 done foz coorae
tion of two poats of Wwazdkeepers against the pame sanction.

That hads a8 soonm a8 the sanction expired, my cune bdeon
Roferzad to HeGuOffice,s0me solution would hagve a:armead»ﬂ:ry
That a# pointed out by DeCelaSepilathay in his letier %o,

| A47=2 dated 131/12«3+1964,vhen 28 premotions hade been donbe,

it mognt that 0,8% of the 3rd vacency was in axtstence which
mathomatically meant to one unit md conflrms the oxistence
of tho subject vacaney in 1963,

- Tha® the tesence of sanction for diesal ched, Moghal Zat:d
t0 allow the two posts go Uneohasatod, ROt o innitiste for
anty solution on expirey of the smetion and Llastly ¢ inform
mo of my success vide letteor NooE/13l doted 3-S-1963 40 guae
Santes the existence of the 3x4 vacaney and prove mo an oven
victim of administrative lipses.

That 8 glabogatoes DY DYeCoaOoSesAl amdag in his DeOulotter
F0e2¢ 7= dated, 0'2577900 to Shrti Deo ac’aﬂm?&"c’oﬂlwgm
Hew Delhi in reference to his D,O.letter B0.148-E/C 26553 /10
83 dated 3111977, no further competitive tosts ware hold
ad 10X vacancies wore f4lled by pronmotion of staff on Senigs
Eityecum=suitadility basis. Obviocusly this is a violatlon of
The Reilway Board®s otrdexs because there are no instructicms
either of the Rallway Boazd or of the GeMs(P).N.Rly to adopt

. That a8 would appeaz £rom DeCe.latter HosldS5=pAl-25751x
Lo/RB-0SH dated 183«1981 from Shri MeMoMaliX,AsPsOulr~2 be
ShEl MoBelaloAsPsQupStoxes,Al amdag, Luckmow, my case has boen

N tQQtQ“D(sl
ﬂyﬁ,&/@_‘a N,
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haugling in apace and dectisolons sofar btaken are based o
mate uiation without @y enquizes and passing flnsl ozdors,
%o That in support of the legal aspests o2 WY come ¢ Loray
zefor €0 Galte(P)oRDLS lottor 004561e3/213-07(R413) of 24-91 953
€3 DeCeOstinoAlanbay whetemunder the case Of my colleagun Shri
Vella Atmifa wie tusaas down, boceuse he was mot on the zolifgs
HeRly when he pazsed a teet to £411 up vacamclen against geade
vate guota in 1986, He asponted snd pacured promoticn with
totTeanpuctive of et on2 40 for the present snjoging bensfits
of the post of em Oftice Sumesincendant,
2 :ﬁ: AY LR s~ |

- Y omdus totiremnt on 3-ie193 aml a8 sueh ¥ zospast
your homyur kindly to sromsta me wieh restromnetive offont
within my sexvice poried so that T may de ssved from the o
axy 108 evaluating w Gontoxtmtely &ed0.00 Thousand amd sell)
moxs important fregh the loas of ohysicsl sowdipess, .

Dated ¢ 9,(). 2

~

Touzs falthiully,

K«,u 0 AN o P’K[v(a,@ INeLay
{ MGEAD MenALn )
H5:D CLERK
ColB aDEFQOT,

Vi |
Wtz

M

_£ 4 'le/;'uncl cgzioL.@t(:ua
B # dm Offic-r
f Engineer LU it Tane
Chief Engineer UC-
LUCKNOW.
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NORTHERN RAILWAY

NO: 247/

Dated: December é, ,85
| N e
The General Manager (P) %%§ﬁ5'
N.Railway, Bareda House, M
EQV Delh;,. ‘_ :
Sub:~ Pilling ug.paets of Clerks in Grade 130-3n0 (AS) against 1%
Reserved acancies on the basis of cempetitive Fxaminatien,
) Ref:~ D.O.Letter No, 145E/C/~25751-10/RB/SSB dated 12,3,71 frew
(. SAri M,M.Malik, APO, Gr. I te Shri M.B.Ial, AP0, 5*ures/AMY
~ Jucknow,
. o"o"o"-o-o"o""o"o"’o"o"0~0"o°-‘o"o“o".’o"c"n-'o“"o“_m-o"."o"o"a-

As 18 quite evpident frem G.¥.(P) circulatax letter Ne.561E/214
(B144) dated 27,4,1963, Shri Prahlad Narain, an® empleves of CB
depot whose appeal is enclesed herewith and which is seff.expla.
natory qualified in the schedulel tesmt asaingt the recewyes queta
of 1962, Twe of his colleagues who also passed the suhbject test
were prometed in 1963 but the employee was given noe chance ang
as such he has been after it so long.

As expreased in DCOS/AMV letter No.247E Pt XVII d~ted 7,2,64(copy
enclosed), the two vrosts of S», Crerks sanctioned “or Diesel Shed
e Mughasarai ceuld not be gtfeperated due to non availa~ility of
ot R.5.C. panelled candicates of Grade 110-I20 and the 3rd vicarcy
did not arise® and the employee ceuld not he proreted in 1867%
against queta of 1962,

After going through the office records, it is revenled trat the
argumenta as laid déwn in para D of enclosed arneal of the emcleye:
are quite plausirle, Orders of GM(P)/NDLS circnlated 4n nig 1rtte
Neo 831E/273/8<IV of 30.11.61 devising a policy for fil1liwr up
10% reserved vacancies from 1962 anwards have not heer adnered to
.Z.q\AIu:m&‘CJ fully in as much as, when-ever the 1°% preserved vacanciee came int
& ‘being, ne futther competitive examin-tienswere/lmbet and naglecting
the qualifiéd employee, Shri Prahlad Nrain, the sudject vacancieg
L \ were filled through prometion of staff on senferitv-cumesuitabilyt
4 bagsis, This is openlg affirmed in a D,0, letter 2xm No.247E
dated 4.2.yy from Dy, ,COS/AMV/IKO te Shr Deo Raj, AP0/C Bareda

A
/H7;5124%i; House New Delhi( coepy encles=d), BResides thies as apprised in
D.O.letter referred to ahove from Shri Malik x APQ/ Hd.Ors, te

hri Ial A.P.,0./Stores/AMV, witheut any final decision of the
\\~—’j7-//;ggailway Board having been received or achieved, the cage of the
A 5 ,liote.g!‘.pﬁ‘]jgy ee has been brou% wtlim.{w ({"””‘pé(& :2:\.0:- Lﬂ ~a At Y e 5 b
f1f¢2ﬂan _ d@hgneforo, in face oi[tha mar%%or%e»e parformanrse xfrthe-ezmivree
- “dnd.alee his faultlessness, it is recommended to roconsider his

_,Enﬂma\iwwwﬁase faveurably se as to cover up the adminstrative divergances
Chiel LuckNOV-and effect the reqdired reconciliation.

Hxgkk.& DA/Bwe,3. _ Dy.Contreller of Stowes,

N.Raj lvay, Bxam AMV/ 100,
\///ACopy to :

Shri Prahlad Narain, Hd.Clerk,CB Depet in refev-ance te his
applic:tien dated 7,.,8,85 and xhis appeal dated 2.12.85,

SO S

R /AN P ’,/ N g

/ . ‘ év{(/ Vigh i
Dy Centrelier ¢f Steres,

(7 NeRallway,R1ambagh, Inc - raw,

/LW/\(M{

-
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TO, o
e Deputy Cmtmner of stores,

'H L e RQR‘

Subs

Ref ¢ Your lmer m.%‘? B dated 6~12-35 addresned
. %o GeMe(P) and copy to mes

- 8irx, ;

o In this connection, I beg to reqnest you kindly

- to intimate to m the deciston taken by the Head Quarters

Y Office « In case mo reply has so far bemn recelved, a

reninder recomaending my gemuine case may kindly de sent
and I may be in;omede Since the date of your recomman
dation, a peried of four nonths has elasped. |

‘-l‘hankhg yon tor the troublen

!eum mmmuy,

X | | ¢ mnmm HARAIR )
: . Beeire& Head Cloxir '
' - _ : Charbag ‘Depat, Laclmoy
WZ % pu:m! caleny
frﬁ% - - Co to the Gmml Haaa er(P) in rate»rmce to the above
. Tolerred letter of 1y,.C Alambag, NeRe, Lacknow with the
- .00 Tequest to kindly look into the matter ang expadfto pagsi-
. »A éﬂ"‘”t;cer ing favourable oxders. |
ot Chan kiifg(%%e Date : ?Wg IS.40,9¢
ied E0% ‘;;"E‘QQSW o g s[a:
Lo ~ e
7

. % ( Pmmr.ma FARAIN )
ot¥ed Head Clexk
Gharbag Depot, Incknowy

B
Portetad N ccrons
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: v e
To, | . | \\>_7 e
The Chairman,
Railway Board,
New Delhi.

‘Sub t FILLING UP POSTS OF CLERKS IN SRATE 130-300(A8)

AGAINST 10% RISERVED VACANCIES OR THE BasSIS oF
GOMPETITIVB EXMTNATION .

Ref 1 Railway Board's lattet m.r(new)rms mm/u-»es
dated 22.1.1977.

Sir,

with due ressact I am enclesing herewith a copy of
BY.COS/AMV letter No.247 E dated 6-12-1986 slonguith all the docu-
mants referred to therein and request your henousp kindly to congidey
my case in light of the bare facts and pass orﬁar of my sromotioen
wvith ratramaactive ef fact.,

I now stand retired on 31.1.1986.n0 cecigion having
Been received from .M. (P),N0ls, I seek justice from your end ang
in casef I receive no information within a month 30, I ghall
resume my case being turned dewn by your goodself also and ffc<’
myself nermitted by you to seek redress in the Cpurt of Law,

¥ith humble submission.
Dated 3 Io\m,i\Q]

# 7‘% Bncls s Ay sl ye

;0

( PRAHLAD NARAIN )

‘ Yours faithfully,
\j/‘é?i“"a ' -
- 1 ‘
/

n 0T Retd. Employse Gfom PCOS
L uckso¥ o Chaxbagh, Lucknow
C\«Nowm '

1.  a.M, (P),is in raferenea to by. cos/m letter No.247E &t

_;‘;12 oy As A A Lu)IL & Jin Jn’ _ /“2]/&[})/;‘;
uta %t ) U Rafiways, 3o aunn
k ﬁ ? ?“'ﬁ kfn @32 for a projer gnsui';'
Mw/x _,}//},,,yr.,;\,( B ,.y-f_' TS
M,L,

"3 (9(/3 (,\ S “"{'y‘/"} % o

( P&mu\n NARAIN )
Retd. Employee from RCOS,
Charbagh, Lucknow
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! REMIN DEK
j Ty
The Chairmen,
1 A21lwey Board,
| MEW DELZI.
]
s FILLITG UP POSTS OF CLERK I' GRADE 3.130-300
. . | (AS) AGAINST 10% RESERVED. VACA' CIES OV THE BASIS
5’7%{ “ CF COUMPETITIVE EXAMTINATION . '
L Ref o 'y appeal dated 10.1.1987,
Sil"', v ‘
] With reference to the above T humbly pray that

decision in my cise may very kindly be expedited oth

iervise
I will be commelled to seek redress in the court of law.¥or
 the last 25 years,

%0 caye hins been taken to review and
- | . . :
w | recorsider my cese dispite my r

epeated continuous prayerse.
‘( Dated o 10070 5:))/~

?
Yours faithfully,
(L
C PRAMLAD ¥ aRATY ) -
| _ EXJEAD CLERK, CHARBAGE .
v 5 DEPQT. LUCKN QW.(ar RS
k ’w1?' ‘ / Copy forwvarded for information.

The Gereral enager(P),NeR., Baroda House New Delhi.

‘2. Dy« Ce0.8., U«Ef, Alambagh,vLuCknowa

Iu‘ b'( ‘\)-7L/ | %M

&Zp W /{( CAAMNA ( PRAILAD ITARATY )
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Copy of Memorandun No. S$/4/55-SCT.I, da'ed  4-1.1957 from

the Government of India Ministry of Home Affairs, New Delhi, to all Ministries of
the Government of India etc. ,

Sub.—Reservation for members of the Scheduled Castes and Tribes

in posts filled on the basis of departmental examinations of a
competitive nature. '

. As the Ministry of Finance etc., are aware, resetvations in the publjc services
are made in favour of members of the Scheduled castes and the Scheduled Tribes
in posts which are filled by direct recruitmeznt from the open market, but not in those
filled by departmental promotion. The procedure to be followed
tions against the reserved vacancies filled by the direct recruitment fro
marité% well as the vacancies filled by departmental promotion in h
members of the Scheduled Castes and the Scheduled Tribes has be
in this Ministry’s Office Memorandum No. 2/11/55-RPS, dated’the
Where promotion is made on the principle of seniorit
of the unfit or subject to the passing of departmental tests
instructions are that officers belonging to the Scheduled C
Tribes should be judged in a sysmpatheti
them need not be unduly. high. .

e case of
laid down
7-5-1955.
y subject to the rejection
of qualifying nature, the
astes-.and the Scheduled

¢ manner and the s.tawdards applied to

2. Ithas been represented to the Ministry of Home Affairs f; rom time to time

that the existing instructions do not ensure adequate representation of the Schedu- . ﬂ
led Castes and the Scheduled Tribes in the higher grades of the public services,
As a result for recruitment to Grade III of the Central Secret

the limited competitive examination prescribed under the §
servation of vacancies , in relaxation of the normal rules, has been agreed to in fay-
our ¥ candidates of the Scheduled castes and the Scheduled Tribes. Simi '
servations exist also in certain cadres in the P& T Deptt., which are filled on the
basis of competitive examinations and restricted to departmental candidates sery-

ingin lower grades. In the interest of securing uniformity of Practice and procedyre /}» l (&) [ 064/
it has now been decided that the princip ‘ofwmtvaﬁdhﬁgj}f@fgh;{éﬁffa‘au -
grades in all services which are filled by promotion through competitive examina- ;
tioms"1imited To Mpartmental candidates, and that the quantum of reservation in
cachcase should-be the sama as has beemrprescribed o7 posts filled by direct re-
cruitment-through open co _s_@:ﬁtive-e“xgﬁﬁﬁ‘a’titﬁisﬁii"I'Z‘¥'."°'Z for the Scheduled
Castes and-5percert for Scheduled Tribes . As o the case of direct recrujtment
by examination the appointing authority, the U.P.S.C. or 0 her recruiting authority /
as the case may be, will have full discretion to appoint or recommend for appoint- ;
ment candidates of the Scheduled Castes and the Scheduled Tribes who may have
obtained comparatively low places in the examinations except where :
sucf nythority considers that the minimum standard necessary for the maintenance !
=of the cfﬁgﬁcy of the administration has not been reached. Where candidates
are selected kn this manner, the appointing authorities, will make necessary arranoe-
—ments to give them additional,training and co ' t

i aching 5o that they may come up to ( ;
mthe standard of others appointed along with them. y p [

ariat Service through
cheme, an ad-hoc re-

! d/;uml Saivastava
£ | | p dm OTicer
w Zone.

« puef Enginect Luchno
LUCKNOW.

. . ]'/'
Seria! No. 1302.—Clrcular No, 803-E/O/5-1(Eiv), dated 8-9-196]. ( 4

Sub.

—Ban on recruitment on Ministerial and Class v staff in offices.

A copy of Railway Board letter No. E(G)61EC2-4, dated 18-8-1961 is for-
mwvarded for information and guidance

. The Board’s letter dated: 11-10-1960 ‘
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Serial No. 1455.—Circular No. 831-E/273(Eiv), dated 1-2-1962.

Sub—Filling of posts of clerks grade Rs. 130-300 (A.S.)

Ref.—Railway Board’s letter No. PC-60/RTP-3/1, dated 6-7-1961 cir-
culated. vide this office lettgr No. 831-E/273(Eiv), dated 4-9-1961,

As a result of further directions received from the Railway Board vide their
-letter No. PC-60/RTP-3/1, dated 20-12-1961 (copy enclosed), the following instruc-
¢ tions are issued for promotion of clerks grade Rs. 110-180 (A.S.) to grade Rs. 130-
300 (A.S.) which will be in supersession of those contained in this office letter No.
+831-E/273(Eiv), dated 30-11-1961.

o Tn MR —eA e ST s

(9) For the purpose of promotion of clerks to-grade Rs. 130-300 (A.S.)
against 107, of vacancies on the basis of competitive (written)
examination each office/branch will form a separate unit. Each W

\ iy such unit will be division/office-wise as at present. j%s

(%) All clerks in-grade Rs. 110-180 (A.S.) in the unit concerned whether
they are graduates or non-graduates, or promoted from lower ;o
ranks (whether matriculates or not) will be eligible irrespective ‘_
of the length of service in the grade to sit for the. competitive :
*examination for 109; vacancies in the respective unit.

(ii7) The examination will be held once a year for each branch viz.,Personnel,
Engineering, Transportation, Commercial etc. for the Railway as
a whole. Question papers will be set by the Headquarters Office
and sent to subordinate offices according to a programme to be’
prepared by this office. Marking of Answer Books will also be done
in the*Headquarters Office.

(iv) The names of those qualifying in the written examination shall be
" w¢__.placed on the panel in the order of merit, groupwise.

(¥) A roster should be maintained for filling .10 vacancies by competi- ﬂ ; (Jﬂ; M( '

tive test. First nine vacancies will be filled by staff due promotion,
against 507, quota and the 10th vacancy wili be filled by a person
from the panel mentioned in item (iv) above, subject to his record

of segvice being satisfactory for such promotion. ! L7 0 nd Sivastova
. | | Adm 07T
(vi) The 109 of the posts in the scale Rs. 130-300 open for competitive _' . l‘, SBNT
test should be worked out en the total number of actual existing ' Chief Engincer b uckmy
and anticipated vacancies during a year occurring after 6-7-1961, : LUCKNOW

the date of issue of the Board’s revised orders.

(vii) The number of employees to be placed on the panel should not normally

: ‘) exceed the number of vacancies reserved against the 109 quota each
' year.

) —

(viil) The orders regarding reservation of posts for Scheduled Castes against
107 quota by competitive test vide para. 2 (g) of Railway Board’s
letter dated 6-7-1961, circulated vide this office letter No. 831-E/
273(Eiv), dated 4-9-1961 should be strictly followed.

"

g

F 2. 907 of the posts in the category of clerks grade Rs. 130-300 (A.S.) E
ccurring after 6-7-1961 should be filled by promotion from clerks grade Rs. 110- ]
180 (A.S.) on the basis of seniority-cum-suitablity, suitability being adjuged by g
" : Ch
3 ef
£ !

OV RS A5
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(1255 )
a written departmental examination. The broc’e’dure to be followed for such ex
amination and promotion should ‘be as laid dow

] n in this office letters No. 831-E/ g
- 273(EWv), dated:16-9-1957, 5-12-1959 and 21.5-15¢0. o

3. The vacancies in grade Rs. 130-300 which occurred prior to 6-7-196
but not yet filled should be filled on the basis of the previous percentages 80°¢
and 209. Separate instructions will follow for filling up vacancies against 20
quota from the panel of graduate clerks, formed in 1959. :

BNl e 4. Please acknowledge receipt.

. r O nd S rivastavo
- Lol Che adm Officer ;
o ' : e
, ' ) Lucknow Zon
YRR v hief Engineer !
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" In the Central Aduinstrative Tribunal Allahabad >
| " Cireuit Beuds Lucknow.

O.A, Mo, 11 of 1988 {Lf
Praiilad Harain " Appliocant
Versus

.’f

The Union of Ind.ia' aund others Raspondehts

It is submitted on behalf of the Respodents as ynder:-

1. That the present application is directed againat
order No, 551/E/214{Eii) dated 24.2,1968 passed by the .
Geﬁeral Hanager, Northern Railway Baroda 'Koufs-e, New Delhi. -

2 Taat vide No., 561%/214 (Eiid) dated 23.4.'68,

* the General Manager, Ndfﬂtém Railway ﬁ‘e_';f Delhi re-iterated
its earlier decision conveyed through letter dated '24. 2
1964 and informed that the applicsnt cammot be promoted
against a va'canqu mfising at‘i;er 3)._. 12, 1963,

S That copies of ’ooth the avove letters wore
" communicated to the applicant under Letter No., 247 B
dated June2-3 ,1964 by '.,he Distrioct Controller of otores

L4

: Alanbagh Lucknow as oonftained 4n Annexurs No. 6 to the .
1)

# application.'

. 4, That the applicant did not challenge this order
" any xﬁzare including the Civil Court or High Court.. The
pariod of lmitation prescribed for a suit to be filed

% ——ig Civil Court is 3 years.

R
agE ¥ 2 »Iaw‘rﬂ( 1) y
Asstt. Personst CA (Stores) T
G’o?o N3 foTTTT[ %q:{g; e . | |
-N. Rly. Alambagk, Lucknow ... = - ves 27

"



54 That the applicant retirsd on 31, 1.1986 after

attaining age of aixperannuation.

6, That the applicar t has présented the application
only on Q./\\~L\ 34 in this Hon'ble Iribunal, which is
‘clearly bar:cefd by limitation. '

0 ‘7, That in viaw of the Bk

aforendntioned facts and cirouustanoesy, the application

}

is liable to be dismissed,

*B. That the réspo&euts are advised that there is no
neoessity of gresénting a detailed written statement,
However thay reserve their right to do so, in czse the

) Hon'ble Iribunal dirscts to that effect.

Lucknow qg7s Fitgs amrH (9)

| ) ‘ . Asstt, Personal CH or (Stpres)

o | N. Rly. Alaumbugh Lucknow

'_ . Verificgtion.

I, R C- SavesSown , A R 0CSTLorsd> RNQ«% %wk«g’/l L\MQM
do hereby verify that the contents of this reply are
‘true to the best of my knowledge based on information

~a

A | derived from record and legal advice recdived . Hothing

material has besn concealed or suppréssed..
¢

agmF wifas afamid ()
Asstt.: Personal G er (Stor. s

Solo \HITHIN, B@TZ
N: Rly. Alambagh, Lucknow

>
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In the court of Ceatral Administrative Tribunal,
Allahabad

v
i

Circuit Bench, Iucknow.

OehoNoe 11 of 1988 (IL).

Prahlad Narain .. oo Applicant,

Versus

The Union of India and others .. .. Respondents.

The Applicant begs to submit rely to the application

dated 4.9,1988 moved on behalf of the respondents regarding

limitation as under:=

1.

That withreference to the contents of para lvto 7

of the spplication of the respondents it is stated
that the applicaht was, no doubt, communicated with
the decisions dated 7.2.1954 and 24;2.1924 contained
in Annexure No. 6 refusing to acceed to the request

of the applicant for his_prémotion against 10%
reserved vacéncies, but the said decisions are abso-
lutely non-speaking and do not decide the legal
Question’raised by the applicant'ip his'application,
regarding the épplication of_Resﬁer system under ‘
reservation Rules while giving promotion to Shri Nankoo
Rem, scheduled caste candidate at merit No. 3, on

the overleaf of annexure #, 3 whereas reservation was
not at ali applicable in hon-selection posts filled -
through written competitive examination as provided in
the Railway Board's letter No. E(SCT)/57-C/M1/29

dated 27,4.1959 to the General Managers, X1l Indian
Railwayse. ‘

Contd..P, Ze
' 'p'n;[.«éoa N o
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)

and pursuading the concerned authorities to decide

his matter on merit but his case could not be decided
1111 now by them,

6. That ‘the Hon'ble Supreme Court of India, New Delhi
and its numerous decisions have been laying stress
o . that the poor litigants should not be deprived of

their ligitdmate claims if they are otherwise fortified
- on merit .

2

e That the plea of limitation raised by the réspondents

is a technical plea and is not sustainable at ail’

® . : . X

‘ specifically when the applicant hasbeen consistantly
Vo cheasing'tﬁe Railway authorities to decide his case on
5 merit for which, they have utterly failed.

w '

8, ' That in view of the above facts the c¢ase of the %

e mpiiee Ee e s 2 T -

applicant is a fit case for condoning the delay,if
any, otherwise the cause of actlon actually arose
on 10,7.,1987 and no» on 4.2, 1064 and in obserVdnce
of Rules 20 and sub-ruie +(b)vqf_ﬂules,al of Central
Administrative Iribunal Act 1985, the'applicant's

case x is within the proper jurisdiction and limita-

tiano"
: Iucknow Dated: , ( Prahlad Narain )
- E/2774, Rajaji Puram,
The 9lh Sept. 1989. . Lucknove
Ver1¢109tlon

I, Pranlad Narain c¢/o late Shri Shyam Manohar
aged about 62 years having retired from the post of Head

(,lerk on 3LlL. 1. 1986 from the offlce of the Distrlct Control-

ler of Stores, Northern Railway, Charbagh, Lucknow

' T 1tde e Pede
y,}(\(&{d Ao -.). ?on‘ad. P

-
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P

under the ControlAof"Deputy.Controlle? of Stores,
Rorthern 3&ilway, Alambagh,ulucknow, resident of~E/2774,
Rajaji Puram, Incknow, do hei;eby verify that the
centegts of pafas 1t 8 ~are correct to my personal
knowledge and belief andvi havenot suppressed any.

material factse.

Signed and verifiéd of this,BJkday of Sept.

1989 within the court compound, Iucknow.

f%ﬂ%Léngﬁd‘b““”“)

| (Prahlad Narain )
A - ‘ E/2774-Rajaji Puram,
Incknow Dated: ' Lucknow,

the $h sept. loso,




.

That the guestion involved for consideration ofxthe
Hon'ble Tribunal is a pure question of law and the

 applicant's case is fully fortified by law on merit
and as such the applicant is fully entitled for the

relief claimed,

That this feeling aggrieved with the decisions of
the concerned authorities of the:departmentvreferred
to above, the applicant bonafidely further represented -
his casebefore the Railway Board vide his applicatlon
dated 25.6. 1971 and subsequent reminders dated 28,9,1971
and 13.11,1971 (page 17 ) where upon the Railway Board
vide its D,0.letter No. E(Rep.)/ITI-76/REB/11-49 dated
22;1;1977 required the Géheral‘Mééage? (Personal )
‘ Northern Railway, New Delhi to explain the following -
four-querries:=- | hkb ) -
(a) when the next pannel to £i11 wp 10% vacancies
 was framed after 1963. |

(b} if no panel'was framed, then reason thereof,

(¢c) how the vacancies against 10% éuB%a were'fille&
| up after 19&3. 4 m
(d) whether the name of Sri Prahlad Narain was ever
” considered afier the year 1963 against one of
the 10f vacancies and in which grade.he-is working
now? |
That thereafter, the applicant consistantly wrote
ﬁumerous letters and seﬁeral ;emi@ders buﬁ no‘final
decision could be taken or,communicataé'to the applicant
by the Railway Board and ultunately the appliecant

retired from service on 31.1.1986,

- That the applicant has all along been & vigllent and’
@%L@J Al o _PRO
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)

and pursusding the concerned authorities to decide

his' matter on merit but his case could not be decided
t111 now by them. |

That ‘the Hon'ble Supreme Court of India, New Delhi
o N . o .

asd its numerous decisions have been laying stress
that the poor litigants should not be deprived of

their ligitmmate claims if they are otherwise fortified

&

- on merit .

T That the plea of limitation raised by the respondents
is a-técﬁnical plea and is not sustainable at all’
specificélly‘when the'applicagt hasbeen consistantly
cheasing'tﬁe Railway authorities to decide his case on

merit for which, they have utterly failed.

8.  That in view of the above facts The case of the =
applicant is a fit case for condoning the delay,if
any, otherwise the cause of actlon actually arose

onh 10.7.1987 and no» on 24.2, 1064 and in observance

of Rules 20 and sub-rule l(b) ‘of Rules 21 of Central
Administrative Tribunal det 1985, the appllcant's
case  is within the proper jurisdiction and limita-

tion.

‘- f%<bﬁlﬂugﬁiavuabvl

Lucknow Dated: , ( Prahlad Naraia )
‘ E/2774, Rajajl Puram,

The Qlh Sept., 1989. Tucknov

Ver1¢1catlon

I, Prahlad Naraln ¢/o late Shri Shyam Manohar

aged about 62 years having retired irom the post of Head

Clerk on 31.1.1986 from the offlce of the Dlstrlct Control

ler of Stores, Northern Railway, Charbagh, Lucknow

y’?@(a/é,k_&“”(g“ CQn‘adooP 4o

T
s
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under.ﬁhe Control dfyDeputy Controller quStofes,
Northern Railvay, Alambagh, Iucknow, resident of B/2774,
Rajaji Puram, Iucknow, do hereby verify that the
conte;ts of pafas 1Lt 8 are correct to my personal
knowledge and belief and.i havenot sﬁppresse&-anyﬂ.

material facts,

Signed and verifiéd of this,BJkday of Sept.

1989 within the court compound, Iucknow.

(Prahlad Narain )
S E/2774-Rajaji Puram,
IMcknow Dated: , Tucknow,

rhe BTk sept. loso,




i\

= e Q
9*"'{:‘*«‘,‘ ’\—?
PR | Ny e
"jf g yeTad A1 ara...CE?%ﬁT?%g....F?9%?}?????.... 815y |
E/%A ICHRELE aoTEd ATAT
| gPaaTd | §3e TG} -
?rRJAJQ ol Nervocee a1 ggqqég
¢ - H§TH ’ ’ ' y
Myon of Gadloe,, o
- g’r‘dam‘t xgqm{%las
T 0 A do gogaar /) 8y 98 Wit st a0 19 o |
| 31 fdd g@ﬁgar q ATal a}z 3 41..,. 5 ,..0{.?i.?%@§lé§G?i |
| . qsa?éa !
B #&tey
apld

- e oo e e _....................i L

-5

O Hooon.oom-.,ooomdoc.’o‘odomﬁ
aTH mﬂ$a{0‘..'..Q“.."'O"'.‘..

ETH 3153'1'61?{.. evssessenesas a.:u'

e o - . S
w

—v———— ————— S S - - WA @ SR el - <

A

‘:

4T BATR BEATIR H&dﬂé%d@lcﬁﬂ%ﬁd ¥ WY oar q@ 'ﬂﬂzw 5 adVa

ot aTaT FBYa Tegcd oTd gTasTZeeTY T é’ yte Tab édr
& zu yogedr § 39ld AgYay vad ¥aaT I agta g4TIT 9T q:@
fedl 4 sarsssl @ gwaled? ¥ ar Y4 oTay aTThd o Y7
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IN THE CFNTRAL ADNENISTRATIVE TRIBUINAL \ﬁf)\
C ey  ALBAHABAD BENCH - :

?23~A——¥h0rnh1&i~8Qadr—Allahebed-QL%OQi
Qard ) Blngpizem (epp- Fedeiney)

di

No ;CATLA-li\t;’g L".“Mv?ﬂ’ﬁted. C .
- O A i\’\% 08 L) |
&a*rj&A“ﬁJkd F\ \\i Appch?nt{§}

\.LVV\\—WV\ S\,,M\Qs Q\»M ‘ Respondent{s)

'To.; 55&«‘5-'»-)\%(&@*@{@"’%%

2) N ?\&? Aumbmg& L\AM{“\M

. < e 4 -
] .

- Please take notice hat the applicant above

“named has presented an application; a copy whereof

is enc losed herew1th which has been registered in this
Tribunal, and tha Tribunal has fixed Q:?Jﬁr day of .

_ ‘Vﬁﬁjk_ 198 R

If no, apD@aranca is made on your -be half
your plﬁader Or by some one duly authorlsﬁd to act .

.and plead on your behalf in the said arplication, it .

will behﬂard ‘and decided in your absence.

leon under my hand and the se al.of_the Tribﬁnal
S
e May of r’)ﬁg:_ 198 8 ‘
| é)q%ﬁqv#:,,/’f |

+ For DEPUTY REGISTRAR(J)

this_

b S He N0
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- : - IN THE FENTPAI %DNENISTPATIVL TRIBUNAL
T Cloealt - AELALARAR- BENCH
\ 2%~A—¥%P$nb&ll«R@ad*ﬁ&%&habad—%+¢~@@%.

Q, prnd Bl Wwﬂwc U\’F M‘”"‘Q})
eXmusve

No CAT/P&-H—/ . Dated the __198 .,

OI Mo )8 8(~ |
| OM\SLM Naraiw APPLICANT (s)

: , Versus
Ly | Unlon § SndAa. S.0v5 - prsponpent (o)

o Udom §) Sndle.
M»S%A’C%awuwiN@A$pw
: T - Nam M&k&

'PEeése take notice that the applicant above -
named has presgnted an aonllcaﬁldn, a copy whereof is ,
enclosed herewith which hss bzen’ registered in thls Trlbunal

and the Trlbnnal has Bixed_ AL day of F7£¥=198§L_

¢ If no, appearance is made on your behalf
your pleader or hy some one duly authorised to act
and plead on your in the 5aid ‘aprlication, it will
be heard and decided in your abﬁsencé.

Given un”er my hardd and the seal of the Trlbunal

this \J q 6\8 day of 193 .,

e

For DEPUTY REGISTRAR (Jud)
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IN THE CENTPAL f«DMIT\TISTPATIVt: TRIBUNAL
- Qi EpmEeeAD BENCH
z%w%éﬁ%%%ﬁuJéfﬁﬂaéTA&%ﬂﬁﬂ%aQHQLé—@Ol.

c4uﬂuﬂjk¢ EE N SN

FHE%
/ Ly | L _
No CAT/A%%&/ ‘ Date§ the __198_,
OA \\0\\]8 Ly -
O B A o o
C~ollod Navadn, __APPLICANT (s)
~/~,I‘SUS

mm\ S}M\« Loons. RESPONDENT(S)

O Undion 5}, Sndos, Threugh .
| G\—Qmﬂmi Manogec, NeorTherm M«
%m Fouwce , rtend Dellhl,

M&MWNA ey
ﬂ\ﬂuaanak;4xg&, ‘_Aitét::;ig E |

Please tako nPthQ that the applicant above

To

named has prusentﬁ, an apvllcatlon, a copy whereof 1s *;--_
enclosed herewith which h s been. .registered in this Trlbunal
and the «Trlbnnal has Bixed 2 TN _day of Mf”\y 198 .

. B 1 )

If no, avbearance is made on your behalf,

your pleader or by some ona Auly authorised to,act
- and plead on your in the said aprlication, it will

be heard and decided in your abosence. .

leen under my hardd and the seal of ‘the Tribunal
this \1?}6\ day of 198,

%ww r(\m

Fnr DEPUTY REGISTRAR ( Jud )
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, ALTAHABAD,
00 P AL L . g
AT LUCKNOW QWW&W““UWMQ\&ﬂﬂU)

, | CASE NO, ©0A-11-88(L) P

BETHWEEN -

PRAHALAD NARAIN SON OF LATE SHRI SHYAM MANOHAR RETIRED
" HEAD CLERK, DISTRICT CONTROLLER OF STORES OFFICE NORTEERN
RAILWAY, CHARBAGH LUCKNOW,

e,
{ APPLICANT
o VERSUS
1, THE UNION OF INDIA THROUGH the (feneral Manager, Northerr
; J‘ Railway Baroda House, New Delhi,
g, |
: . 2. The Deputy Controller of Stores Northern Railway, Alam-
‘Q/ff thfd Bagh, Lucknow. ' - -
=N >f‘ C@%égﬁ@(ipur : RS ~ RESPONDENTS
' : ) &\qdc/' M&Q :
: 9‘ \Aajwq - The Applicant above named most -humbly begs to submit
as under (- '
s 'That the applicant had submitted an application before
the Honourable Tribunal on‘27.4.88'which is ﬁ?ﬁﬁ%fjﬁéééﬁgﬁ%
and the opposite parties have not yet submitted the counter
o~ affidavit. |

2. That the OppOsife parties have lastly requested the
Honourable Tribunal to grant extention upto 28.10.88 which
the Honourable Tribumal have been pleased to grant on
23.9.88. '

3. ' That while submitting the original application, appli-
cant had prayed for the relief requesting to quash the
order No 561E/214(Eiid) dated 24.,2.64, passéd by the-
General Manager (Personal) Northern Railway Baroda House
New Delhi and promote the applicant with retrospective

| ieeeen2/-

-
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Ay

mental promotional benefits", in between 'the contents

.Of Deputy Controller of Stores,

¢/ Q
s

-2-

effect i.e. 3.6,63 against the 2nd (Twentieth) quota vacancy

with full paymént of arrears.,

b. That the applicant further begs to submitt that he had
inadvertently missed to pray for the further promotional
beneftts consequent upon getting the benefits with effect

from 3.6.63.

56 Tha-t the applicant]having been arbitrarily and illegally
denied his promotion from 3.6.63 was promitted in the grade

28 .j¢ "
ingquestion on O4&é;§& in the regular course and thus a bright
and golden future of 14 years of the applicant was marred and
belated. '

6. That since this aspect has not been mentioned in the

prayer, it may now very kindly be added.

PRAYER

After apologysing from the. Honourable Tribunal, it is,
therefbre, mOSt;humbly prayed that the Honourable Tribunal

" be pleased to allow the following amendment applicati ong

as under s~
a) That in line 8 in para 7 of the original application
the words "allowing him withdue §éniority all futuare depart-

against
the 2nd (Tventieth) quota vacancy AND ' with full payment of

arrears ' may please be added.

I, Prahalad Narain $/0 Late Shri Shyam Manohar ageq
about 60 Years having retired from the post of Head Clerk
on 31.3.88 from the Office of the District Controller of

Stores, Northern Railway, Charbagh Lucknow, under the Control- -

Northern Railway, Alambagh

ajipuram, Talkatora Colony,

i

Lacknow,

resident of E/2774, Raj
Lucknow .

_ - Coth'tQ.t.B/"
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.do hereby verify that the contents of para 1 to (a) are
true to my personal knowledge and belief and that I have

not suppressed any material facts.

Place ¢ lucknow | Prahalad Narain
f')*d/l\.,éa,a MQ/L-W

Dated =jz'/[‘ix“?}2 Signature of the applicant

2.2
To.

The Registrar,
Central Administrative Trib.mal
Allahabad, at Lucknow
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD,\\
AT LUCKNOW, '

CASE NO 0A-11-88(L)

C-M. & Ne L}ﬁWﬂtﬁ&ﬁMa@hfi> 'R i}

Q)
on - i~ Qals)

BETWEEN
.‘:A-é"

@)

PRAHLAD NARAIN SON OF LATE SHRI SHYAM MANOHAR RETIRED
HEAD CLERK, DISTRICT CONTROLLER COF STORES OFFICE NORTHERN

-

RATLWAY, CHARBAGH LUCKNOW. ..

* APPLICANT

VERSUS

1., THE UNION OF INDIA THROUGH THE GENERAL MANAGER,
NOTHERN RAILWAY, BARODA HOUSE, NEW DELHI,

5. THE DEPUTY CONTROLLER OF STORES NORTHERN RAILWAY,
ALAMBAGH, LUCKNOW.

RESPONDENTS

The Applicant above named most humbly begs to
submit as under :-
1. That the applicant had. submitted an application

‘ e
before the Honourable Eribunal on 27-4-88 which is tgé;g
ILLMMM . . .
}uégemeﬁt and the opposite parties have not yet submitted

the counter affidavit. 1

2, That the opposite parties have lastly requested the

Honourable: Tribunal to grant extention upto 28-10-88

which the Honourable Tribunal have been pleased to grant

on 23-9-88.

A

3.  That while submitting the original application,
'vﬂ& -
applicant had prayed for, the relief requestlng to quash

the order No. 561E/214(E11d) dated 24.2,64, passed by
the General Manager (Personal) .Northern Rallway Baroda

House Ngw Delhi and promote the applicant w1th'§etrosé

i

pective effect i,e, 36

63“8. t:]le 2]1d(
(]l]ot'.a Vacanc Wlth full payIIlent Of arr
Y eare.



e g

Allahabad, at Lucknowe.

4, That the applicant further begs to submit that he hads
inadvertently missed to pray for the further promotional
benefits consequent upon getting the benefits with effect

from 3.6.63,

5. That the applieant‘having been arbitrarily and
illegalydenied his promotion from 3,6.63 was promotted in
| 2% LTk , ,

the grade inquestion on G1:2%7J in the regular course and
tﬁus a bright and golden future of 14 years of the appli-
cant was'ﬁerred and belated.
6. That since this aspec£ has not been mentioned in the
prayer, it may now very kindly be added.

| PRAYER

After apologysing from the Honourable Tribunal, it

is, therefore, most humbly prayed that the Honourable

Tribunal be pleased to allow-the following amendment
applications as_under $-

a) That in line 8 in para 7 of the original appllcatlon
the wores "a110w1ng him w1thdue senlority all future depa-
rtmental‘promotional benefits“, in between ' the contents

against the 2nd(Twentieth) quota vecancy AND' with full

payment Of arrears' may pleaée be added.

I, Prahlad Narain 8/0 Late Shri Shyam Manohar aged
about 60 years having retired from the post of Head Clerk
on 31 1.88 from the Office of the District Controller of
Stores, Northern Railway, Charbagh, Lucknow under the
Control of Deputy Contfoller of Stores; Northern Railway,
Alaﬁbagﬁ, Lucknow resident of E/2774, Rajajipuram,Lucknew.

do hereby verify that the contents of para 1 to (a)

are true to my personai knowledge and belief and that I

have not suppressed any material facts.

Place': Lucknow ) ' Prahlad Narain
Dated : _}%‘O(a?g //)‘\/C(/[/M A o anx
= / ,
Signature of the applicant

To, B

The Registrar,
Central Administrative Tribunal,
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~ IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
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Office deport

Sl.NoJ. Date brders

Hon'ble Mr. Justice U.C.Srivastava,VC.
Hon'ble Mr. K, Obayya, Member (A)

~ Sri Arjun Bhareav is directed to
taje notice in this case on behalf of the

IR 1 : regpondents. List 'this case for hearineg

T oni10.12.Y992, | : LL4//

- V.C.
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Review Application No, 322 of 199C<
_ A, :
BN
OA. No. 11 of 1988

8.2,1993

Jate of“deoisians__ree_n_ae_____

Prahlad Naraln | ' o -

'°°ltnaoooo.oleoeolo9°°-o=ooo°o°°°<»

sesoes Petitioner

~ N

I3

.!00..90.0..00..0.000?9_000000000050000000 Ad\/OGatE f“or the DEtitiDnGr,‘s

Uersue

.-...Unioﬂ. Dfn .Indiaoan,d ootmrﬁ va,ncReslb Dér);'jEHtS- u - " -

- \eoo.a..o_oaoooo.o'tcco_'oaoooceoooo.ooeuoonnoiAdVOGateS"FOI‘ tha RBSDDﬂdEHt(S)

I O S TR

KRR

CORAM 3 : o
Thermn'um Nr. Justice U.C brlvastava,(_.c

Thermn'mm Me. K. Cbayya, Member@ﬂ)

. whether Reporters of local papers may be allowed to see
the Judgment ? -
2 To be referred to the Reporter or not ?
3. Whether. thBlD LDDdSthB wish to see the fair eopy of the 3udgment ?
4. Whether to be circulated to all other Jenches ?

: Signature
NAQVI/ : o ,
/\\V’ ) .
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applicant who retired from the service of the

s

¥

AN

(CENTRAL ADMINJATRATIVE TRIBUNAL
LUCKN OW BENcH_‘

Review Application No. 322 of 1990
. In : -
~ Original Apﬁlicatign No. 11 of 1988

Prahlad Narain 4‘ | | seeace ﬁpﬁlicant

' Vetsus '
Union of India and Others © ‘'swasee Respondents
CORAM:

Hon'ble Justice UAC. Srivastava, V.C

o By Hon Mr. K Cbayya Momber(A) )

This review application is directed against

“the order and judgement dated 12.4.90. The

Northern Reilway as Head Clerk on 31.1.1986
approached the Tribunal more than two years there

after raising the grievance against non promotion.
as Clerk Gr. I and prayed that he be promoted w.e . f,

36441963 with all consequential benefits of seniority
and that the order dated 24.2.64 rejecting his claim

for the said promotion be quashed,

2. The applicant entered in tHe service as
Clerk Gr. II' Promotion to the post of Clerk Gr.I

was either on the basis of Séniority-or by competdtive

heaaa ./pZ
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‘examination. 90 pefcentame of the vacancies
were to be filled in by promotiéon on the basis
| of seniority, while 10 percentage was opened to

competgtive examination among the departmental .
candidates. The applicant appeared for the

- ; | departmental competitive examination held in 1963

| and was declared successfuia His name was at

No.2 in the,ﬁerit_list of three candidates,

.The respandents however, promoted the candidates

at merit list no.l and 3 and he was over looked,

Qe made‘iggvagmﬁ.repreSentation butkno avail}

He approached the Tribuwnal by filing an application

on 27 4.88, The case of the applicant was that

as he stood at merit position 2 amd=Hisat he should

have been promdfed if not against the vacancies of

1963 but against the vacanciesAof 1964 or thereafter

The case was contested by the respondents on the

p01nt of limltatlon since the cause of action

. arose in 1963 and that the app11Cdt10n was filed
S in 1988, ‘ |

3;,J The case was heard and the appl;catlon

I

was dismlssed holding that the respondents hape
successfully made out/%ha case that the present
application is not within the limitation and is
barred by Section 2] of the Administrative»
Tribunal Act 1985.

_ﬁ/l - L Colnt/ps
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4, '»In this review petition, thé applicant
has pointed out that the Tribunal erred in
holding that the application was barred by
limitation, since the applicant has preferred
statutory appeal to the railway Board and that
was pending and also that he has been making |
represehtations to»the'department from time to,
time between the period 14.7.1964 to 10.1.1987.
The other ground urged by the applicant is that
in as much as his fundamental right f or promotion
is involved in this case gnd that right cannot
be abrogated by the plea of limitation. He
'.also,pléaded that Article 16(1) and 14 of the
‘Constitutbon were violated in as much as equal
protection of law and rule of law was not
- followed in hié case, It is also his contentién
- that the denial of promotion was a punishment L
ahd that could not have been imposed without
| miﬁ;atmg the disciplinary proceedings. He
) waé higher in merit over Banku Ram who was atA.
's1. n0.3 in the merit list and he should have
been promoted in preferencé to the said Nanku

Ram.

5. From the record, it-is noticed that the
applicént's case has been considered by the
Administration more than once and the applicant

é//

veeef/pd
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has been told in clear and wnambiguous terms that
as there were only two vacancies in the year 1963

one in the general and the'otber in the reserved

" categoly and that the third vacancy was not available

- to the applicant,‘he could_notVbe promoted and as
the selection is against 10 percent Departmental
quota he was not eligible,forAconsideration'for the
vaqancies_falliqg,iﬁ1964. It is also noticed that
sanction for two pésts at Mughal Sarai_expired in
1962 which was mucﬁ earlier to the selections of
1963, In otherwqrds,lthére were only two vacancies
one in the open category and the other in the
reserved'éategqry and the caﬁdidates at sl.no. 1 \
and 3_wére appointed against these vacancies. The
candidate'ét sl. no.d waﬁu in merit was a reservéd

‘candidate. The applicant has also urged that the

ot

Tribwal has not considered the case law cit&d by

him, We have carefully considered the various
contentions raised by the applicant both on the

point of facts and on the point of law. Admittedly,
'the épplicant was successful in the 1963 selection k-
but he could not be promoted for want of vacancy ,

He represented to the Administration which was
considered and the applicant was informed as to

the reasons why he was not promoted. However,

it would appear that 1n the year 1977 he was

'..../ps
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promoted as Senior Clerk and thereafter he also
became Head Clerk and retired from that post. His
application was dismissed on the ground that the
applicant shouldvhave'gﬁa@ﬁte& legal remedy long
back since the. cause of action relates to the year
1964 and it is being agitaied_in'the year 1988, -
.?he point of limitation was discussed extensively
in the judgement, ehd placing reliance on the

declslon of the Supreme Court in b.s Rathore Vs,

state of Madhya Pradesh@k.I.R 1990 S .C, page 10),

wherein it was held that repeated unsuccessful
representations not provided by law do not save
limitation. The applican}‘s representation was
considéred and as for ﬁm&&:in 1981 éhe applicant

was inf ormed that his case is closed\End_tbe

question of re-examination does not arise as there

are no fresh points for consideration.

6. Reference hes been made to the case of

G,c, Gupta Vs, N K. Pande ey (A .1 .R 1988 s.c-zée).

wherein it was held that inordinate delay is not
merely a factor for the court to refuse appropriate
delay but also settled things cannot be unsettled.

In this view of the matter, we are of the view that

e i,

. there is no error ~rory of fact or of law in
errc —eIrot)

the judgement of the Tribunal. The scope of review '
is limited only for correction of patent error of

fact or of law which sta®es one in the face without

P o o
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any elaborate érgument being needed for establi-
shing it. We do not find any such error in the

judgment-,

T¢ . Even on merit the applicant has no case,
Merely bééapse he' was successful in selection no
| " right of appdintmedt accrues to him, if therehare
. DO vacancies, There wéte_only 2 vacanciés to be
filled in through competitive examination énd-thosé,
vacancies went to others one on merit to a candiate
abééethe applicaht and the second one fo a reserved
‘candidate. Beference is made to the decisicon of the
Supreme Court in Shankaran Das Vs, Union of India
(1991 SCC(L8S)) 800, wherein it was held that a
candidate included in merit list has no indefeasible |
right to appointmént.even if vacancy exists. In the
instant case, even this cbntihgency does ndt exist
as thege was no third vacancy available‘to be given
to himt' For these réasons, the apblication is

.
..
'

liable to be dismissed and accordingly it'is

rejected, with.no order as to costs., Z4>;/////////
M éf%%%k"(//‘ ‘ Vice Chairman \

- asw
Dated: 8%h February: 1993

(Uv)
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e, ‘ Ro evvmslyulect Rev-NO 322/90  on 27-/1.9
)
&.} In the Centrel Administrative Tribunal, ‘ ‘
St ‘ Allainkad " ' . %O\
. ' Cirouit Bench, luelmowe O‘/
Oshe Foe11 of 1988 (L)
- - Prahlad Narain . cee Appl'icant {
Vse . :
Union of India and others ' ees Respondents b

Application for peview under seotion 17 of Central Adminis-

L) , | ,
trative Tribunal (Procedure) Rules, 1987 against order dated . I
12,4090 by Eon.' Mre JeP. Sharma, J.Me

. That at the time of hearing on 11.4.90, the applissnt

" repeatedly put forth the folloving arguments supported by
rulings of the Supreme Gourt on st-ppage of limitation dut
the same tm}e been left over nneonside:éed and the orders

passed and hence this reviev petition.,

2e " That the respondents betrayed confidenge of the Hone ﬁ*

. Tribunsl by suppressing thefaots that validity of the General {
Menager's order dated 24+2.64 end his Jurisdiction both had : ‘

‘en¢ed when after some 18 years of confidential negotatione, ;

rj(aH y tre highest appellate atnthorlty. Baumy 3%“ inveatigated é

N /;C;VD‘” into the ease and took 1t up for thetr aeetazon,[ In this vay,. (

L ‘ ttoy misguided the Hon. Tribunal fo» an adverse order. Sinee \

J’"‘ then elthey due tc a sévere prick of oonseiense or due to
whlf’ 8 fear of impunity confessed the fravd dofe on 6.12.85, Eenpr
when ¥xef the applisant was on the verge of his retirement.

Bo The the set of orders from 2T.4.88 to0 5.3.90 needed a
_reviev begsuse the maintainability of the application v as
adjudged on the same letter of 6.%2.85 (page 34 Anx.7) from
Distriet Controller of Stores to the General Managir as referred
to in para 9 of the subjeot erder: show eause notiee VRS

issued on 27+5.88% his amendement applioqtion wvas admitted
ﬁ f“é""l/‘(“\ (T =Y T i A C"V(("/( a//4 (f{-\,—.
..}“ ! c}"’\’\" 'W\_ ‘fsf. 'l/"‘//" L /’\ & oo (‘:_:.‘ fl.'.:. “'/,‘,

[ L. '/-L‘t AL n,' o

s
[<<x

I J v, Suvasﬁavq
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. ﬂg* on 24+ 114887 the need for a detailed reply from the respondents
vas continuously emphasised and thereafter as a result of

unreasoned defaults, the Hon. Beneb consisting of Bon. Justiee
Kamlestwar Hath, VeCey JoMe and Hon. Mr. KeJs Ramen, AMoy bad
to pags orders deliberately for ex=parte bearing on 5;;;§éu£”'
But the ease havin: been put up in the deelining hours of the
aourt which Fone Justioe Kanleshvar N ath, J.M. 11lafforded
also, hearing was postponeds PFrom that day onwvards, on the
ad¢loe of the respondent, and abrupt total dtaagreement vas
broupht about on 8.11.90 in the two years old settled judioial
prooeecdings and ultimately the administration of justice has
.~~~  been deflested and thp ease g:ejudieated. hitting the appliesation
. by the same scetion 21 of the cehtrél Adninistrative Tribunal
Aot 1985 under whlog %g was oonsidered and its maintainabil ity
was upheld t111 S5+3»90. Had the applioatlon deen prina-faele
or otherwise barred by limitation, 1 vuuld have beeu sunmarily
rejeated under seetion 3 of rule® of cAI Aot 1985 or under
N seotion 3 of the Indian Limitation Aet whish 18 gre-emtory

and does not wait for any objeetion being raised by the opposite
rarty. '

- 4o That the point of violation of Statutory rules and
infringement of the applieants’ fundnmental rights whiegh stops
the limitation fyom every anzle and whieh the applicant always
asserted in his application andstressed in his rejoninder dat 4
8»9;&& and which the anplieaht supported by dietun of the
Supreme Court on 11.4.90 were missed and not mentioned alongwith
other reasons in the order of 12.4.90. Ruling of the AT ¢n a

eose (Y.K. Gupta V. Engineer~in-Chief, (1986) 1 ATO 69 (cAT)(ND)
is referred to for kind perusal.

Se That in this betnlf, most expréss orders of the Govet.
envisagéd in Annexure I and 2 and in Railway Board's letter
Nos, E9sot) 57GM/29 dated 27.4+59 and No.E(S0T)620M15/10
dated 24412.63 at Serial Nos.1, 2, 3 & 4 never allowed thats=

] ' o7 : |
' %ﬁ/&;/ eontd ves 3

.!D Jk Suivastavg
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» ay vacaneics against 10% reserved qub\
' sueh stafi as never qualified the soh,
eompatitive examtnatlont
. \k
- b) prozotion of candidates in the seleot lia

made
in violation of their merit position. \

#) . quota for Seheduled caste be allowed in thaaéx
sompetitive posts. |

.
‘-

be That as the Hon. Tribunal observed in their findi‘x,‘__ |

in para 4 & 5 of their order, the applieant was placed aﬁx\
- Noe2 in the seleet 1ist and as suoth he was higher in merit t

Strl Nankoo Ram 80 who was piaoed at merit no. 3. The Hone. \

\

e

- Teibunal elso observed that out ¢f the 3 notified vapanoies
the 13t and -2nd vaecaney always existeds The Hone Tridbunsl
further observed that the in absence of réserVatiou of quota

) for 8Cs, the applicant had ever legal right for oomsideration

. of his promotion against the 2nd existing vaeanoy and he was

| not congerned even in the least with the existenee or non-

exlstense of the %ré vaeanoy. "But as stressed by the ron. 5
Tribunal in pera 5,the applicant during all tis 25 years Zum
. for a vaeansy of 1964 to whioh he is alleged to b¢ disentitled.
.

7.  That in this way, by deﬂying consideration of his promotiex
artiele 16( 1) of the Constitution of India tas been voilated

.- 1n£rtnging his fundamental right and punishing him fo no fault
of his without any préceedings uader Rule (9) of Diseiplinary
and Appeal Rules, 1968 being observede By unduly diseriminating
Strl Nankoo SC and promoting him in prefercnce‘gjgi the
appl {eant, his fundamental right of“equal protestion of lav”
end the very oonecept of the "Rule¢ of Lav” as enshrined in

Artiole 14 ofthe Indian Constitution has against been vieolatede
‘f;l‘ L a3 g L 9vr 2 vpecload melon S, cpp Leoert PRy all oS

8e Thet undue diserimination of Shri Nsnkoo Ram S/0, violae
tion of'the merit order in the Seleet List and earry=forward
of 37 unfilled posts »n the entire Northern Railway due to

“herent mistake of the DOOS and. ¢

GeMs have resulted in 23
e ¢ - “n. RREEEE Y hﬂt 1]’1
L ade, Suivastava

A 4. O
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e /B
tad ¢ wives notice 10 tke Governmeft, its purpose is to esble
eyt & ke ts for the cartying on of thp/work
o3 T opat tO MAXE arrangemeats for ying )
oy 70 oy lthe Gevernment servant. Whereas the obje
psi8 served when the Goverument decides to
g8 oo temorary Government servant forthwith wrno!
a7 ¢ 1o him of the salary aad allowances for thy” period of the
' rnment  servaat

¥ PHE object is cleacly not ¢ffccted when the Goyerar va
?:‘;wlcave the servic: from aay moment he likes without giving

l"i gice to the Governmant even if he  foregogd the pay and allow-

oot opinion, the notice,

# for termination- of his

grﬂicd. didfnot manifestly satisfy the regAirem ais of rule 12 of the
ﬂu i

For the foregoiag reason

for the period of the notics. In o
:;?}nhc petitioner gave to the. Governmer

/ this petition is dismissed.
petitioner complained bzfore ds about the long d:lay in the
letion of the disciplinary ea iry agaiast him. The -ccmp!amc is
adoubtedly justified. It is clearly not in the iaterest either of the
(overnmeat of of the Governpient servant that a disciplinary enquiry
syould dragon and be conducted for yearsin a _leisurel_y manner., The
disciplinary enquiry was started against the petitioner in 1961 and he
was- first  suspended on 3td  August 1961, Five years have
dapsed since then #nd there is yet no conclusion of the enquiry.
If the Government goes not intend to retain th: patitioner ia service,
tshould either cgnclude the disciplinary proceedings as expediiiously
s possible or reMistate him in service aad thea erminate his servies,
'8 scordance Mith rule (2 0of therulss. In th> circumstancss of the
ase, we-leavé  the parties to bear their own costs  The outstanding
waouat of security deposit shall be refunded to the petitioner.

Petition allowed.

£ 4
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PUNJAB HIGH COURT

. Before:—Shizmsher Bahadur and R. S, Narula, i7,
Civil Writ Side
Civil Writ Case No. 1631 of 1964
. Decided on 14th September, 1966

Mrs. J. K. Pritam Singh and others (Petitioners)
i Vs. : '
L . The State of Punjab and others (Responde 1ts)

;s.l Case  referred by Hon'’ble Justice Shamsher ~Bahadur -a
966 to a

i N'ed 0 a larger Bench for decision of important question of I" v

= B in. the case. Thecase was fially decided by a Divis- 2
1 }_';Q‘.Nemﬂswtmg of Hon’ble Mr. Justice Shamsher Bahadur 2 d
" ¢ Me. Justice R. S. Narula on 14-9-1966.

=
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SERVICES LAW REPORTER

) ” 7y, y -~
’ » Present:. . ?\Q? '

The Hoa’ble Mr, Justice jShamsher Bahadur.
and
The Hon’ble Mr. Justice R. S. Narula,

For the Petitioners:—Mr. Abaasha Singh, Advocate with \
: Maluk Singh, Advocate. ML

For the Respondents:—Mce, M. S. Pannu, Deputy Advocat&c;m_

. ral and Mr. A. L. Bah-i, Advocate for
respondents Nos. 40 and (17, M. C 3
Kaushak, Advocate for Respoaden; Na.
34 and Mr. 8.8, Sandhawalia, Advocare foe
respondeat No. 13,

A. Coustitution of India, Article 226, -
Delay and laches in filling writ petition—No hard and fast¢ ruley
can be laid—Jurisdiction under Article 226 is discretionary

To be exercised judicially —High Court would consider deley
or laches on relevant fact;,

B. Constitution of India, Article 16.
Delay of 7 years in lng writ patition —Delay explained dgq
- towottakisg Hnal decisioa og the represcafafion of peti-
tioners—Held, delay need aot Feld ig 5o Gucedsnnahble dug to
N prevaricating attitude of Governmeot —Turther held. qo. 2 Ques
~ tion ot delay or Taches does nof arisz when order was held
| 0 bevolmve ot Article 6.
The second objection, which was vehemently pressed . by Mr.
Pannu, related to the delay after which the petitioners chose 1o
approach this court in 1964 for impugning an order passed in Decen-
ber, 1954. The facts, relevant for deciding this “objection, have already
beenset out by me in_ an earlier part of this judgment. It would
appear that almost immediately after the publication of ths impugned
order, {the petitioners Started ' representing against the same to the
Government. - It is sigificant to note that the Government very oftco
took more than a year in replying to the communications of the peti*
tioners and at one time gave them the hope that their grievances would
be redressed by creating Supernumerary posts in which the petitioaers
would be equally ben:fited in the higher scale of pay. It is also now
worthy that even till 1964 the Government did not at any stage ﬁ‘”u’
reject the claim of the petitioners, but continued to tell them that the
matter was still under consideration, In these circumstances, [ a®

inclined to_think that this case falls within the dictum laid dowa 18
Y Mrs. Dhil : L

( lon’s case (su raﬁﬁéﬁmmit_tm@_;:
laches or delay did not ari when the impugned order was held m(h‘
without jurisdiction on ;ccouut of its b¥ing Violative of Articl= 16 3% -
onstitution.” Even ot erwise; een authoritatively Jaid do .
a Full Bench of this Court in (10) Rajinder Parshadyand apothe
Y. The Punjab State and others, ' L. R. (1966)(2) Punjsb 38. e
the jurisdiction under Article 226 of the Constitution is discret“"?lh
and it is to be exercised judicially and that though delay is one 9 e
factors that comes iy for consideration in the judicial exerzise of

-
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Wiz '0:: the High Court would consider delay or laches on the part
lgitfonel' on the relevant facts that in the circumstancas of each
ol Wnd no hard and fast rule can be laid down 1 this respect,
B iang the test laid down in this respect, hy their L rdships of the
me Court in (11) State of Madhya Pradesh and an- ther v, Bhail1l
upC nd others. A. L'R. 1964 S.C. 1006, it is apparen that this peti-
-”‘"w been filed within the maximum.periogi fixed >y the Law of
ftation, within which the ultimate rell.ef. clal.med by the patitionars
m,d be sought by them by way of a civil suit. Mc cover, even if
2 t!l: petition was to be filed beyond such time due to th. prevaricating
atitude of the Government xt§e}f, delay. need not necessarily be held
be unreasonable in a petition of this type. Coasidering all the
o mstances of the instant case, I hold th.at the petitioners are not
disentitled to relief on account of the otherwise apparen: delay in their
approaching this court uader Article 226 of the Constitu:ion.
' ' (Para 38)
: C. Common petition by several petitioners—\aintainability of —
- Held, one common petition is maintainable when petitioners
are hit by same impugned order and claim same rolief on
same grounds, : o
" In view of the fact that all the petitioners had bzen hit by the
- same impugned order and were claiming same relief on the same
- grounds and the further fact that even if such a pet.ion was to be
" considered by us as being on b-half of agy oge of th- nstitinners it
. was competent in view of the Division Bench judgment .. this Court in
the 9YeState of Punjab and onother v. Nauhar Siogh a..d others, ILR
=== (1964)(2) Punjab 38, the learned counsel could not seriouslv press this
- Objection. For the foregoing reasons, I am inclined to hold that there
8 0o force whatever in the said first objection of the State Government
In the circumstances of this case. T (Para 37)
™ D. Punjab Education Service Class ITI Rules, 1954,
Executive Order and statufory ‘rules— Government cannot
amend or alfer any existing rule by an executive order—No
distinction made under rules betweén J.S.T. and B, T.
-, Teachers for purpose of further promotion—Later on J.S.T.
teachers excluded from further promotion by an execative
order — Held, order could not am:nd or alter existing
.'&ﬁ'ﬂ mleS. . .
g In the instant case also it is obvious that 1937 Rules relating to
e ened30 Bducation Servics Class I wire in force till they were supar-
T 195 by the Punjab Bducation Ssrvice Class IIT Schoo! Cadre Rules,
5. No such distinction for promotion was contained in those Rules.
7 e ¢ authority of the Division Bench in* (7) Joginder Singh Grewal's
At (S“Dl‘a) it is held that the Punjab Government could not amend or
e the existing rules or evenadd to hem by an executive order so as
&xclude from consideration for pr¢ motion except for the impugned
tive order. R (Para 35)
Constitatlon of India, Ar! cle 16.
Discrimination on basis o. goalifications—N: discrimination
can be made on basis of qualifications betwe :n members of
adre fellow—B.T. and J.9.F." (Junior Secor lary Teachers)
formed joiat cadre with comman seniority wi:1 equal rights
of promotion —Later on teachers who ware B. T. or passed
B.T. before 1-4-1954 picked out of joint cadre to form a

U "3
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newly created Class I Service with scope of furthe \

r
tion to Class T Service —This opoortunity clnsed tq J?"’"m
teacherg even they passed B.T. after April, E954-—-Hcm ,"”' T
violative of Article 16 because it deaied equality of oppod"
nity among cadre fellows, .

The petitioners and the F.S.T. teichers on the or-: hand ypq the;
B. T. counter parts including respondents Nos. 3to 27 oq the i ¥

were recruited by the same machinery oa the basis of ¢ :=
minimum qualifications and they started as one sir. o
cadre in one distinct s=rvice and had a common |
impugned order was passed. (Pars 3

In the instant case the two categories now formed, origing] fc‘;’
into one common category, and, therefore, the

member of the erstwhile Joint Cadre. There is no for
argument that the two categories started inequally,
B. Ts. being given Rs. 20/- ag additional pay at th-
entry into service on account of their higher qualificati
were, admittedly, put in the sams tims scalz of pay, b
given four advance increments. This fact ai
separate service for the trained gtaduates. For all m
subject to the same rules and conditions of service a
seniority among the members of the Joint Cadre was

e Omg,
general go of

° unitjn 5 foing
nter se seniority til he
ly
g in 4
StC., for ey
ce in Mr. Panqy,
b:gause of the
> tms of thy;,
ons.  The B. T
qt wara Mare]y
one did not constiture
atters they weps
od their inter &

admittedly, qot
affected by the grant of the advance increments, (Para 3
- Theimpuzned ordar of Deszmber, 1954, i 5>

sely affected the petitionars,
violated of the fundamental

P2z it hag ey
i3, in the circumstange; - “the case, clery
right guiranteed ty the

istitioners under
—<~Article 16 of the Constitution,
: : (Para 1)
Cases referreqd.
. Aswini Kumar Rath and others v. Director of Public Instrue
© tions, 1965 (I1), Indian Factories and Labour Reports 163.
2. Accountant Genera] v. Bakshi, A.LR. 1962 S.C. 505.
- 3. General Manager Southern Railway v, Rangachari, A.LR
1962 S.C. 36.
4. State of Pugjab v. Joginder Singh, A,L.R. 1963 S.C. 913.
5. Igekh Raj Bowry and others v. The Punjab State 1966 P.LR
17.
6. Brijlal Goswami v. State of Punjab and . others, A.LR. 196}
Punjab 401. '
7. Joginder Singh Grewal v. State of Punjab (Civil Writ 1960 of
1965 decided on 19-7-1966). _
8. Mrs. H. M. Dhillon v. The State of Punjab, 1966 Current Ls¥
5 sournal (Pb.) 678.

;)
P = 3

Sate of Punjab v. Nauhar Singh, LL.R. (1964) (2) Puni®
3. ,
Rajinder Parshad v, The Punjab State, I L. R. (1966) (*'
Punjab 38. 5.C-
State of Madhya Pradesh v. Bhailal Bhaj, A.LR. 1964 5
1006

Udét Narain Singh v. Bo jrd of Rovenue, A. [. R. 1963 ¢
786. C
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W G |

- ORDER.
R .. .

-msber Bahadur, .. —This is a petition of ten women teachers
Articles 226 and 227 of the Constitution of India to
Y (he validity of the exccutive order of the State of Punjab
‘,_-,_aau‘;:ggducation Department of 10th of December, 1954, bifurcating-

%,

wilb ¥ ice 10 which they belong in two classes, the distinction
'3'?‘”--";“3 de, according to the petitioners; on arbitrary and  unjust

It is common ground that the ten pc:titioners and respondents
127 formed a cadre called “*noo-gaz=uted Class II1” of teachers
48005 e time-scale salary of 70-150. 1tis pot denied that in
a@vmgm there were teachers who were qualified in  J.S.T. (Junior
gy Training) and B.T (Bachelor of Training). By the execu-
e order which is sought to be impugned, issued in the from of a
. W rapdum from the Deputy Secretary, Education Department, the
mcm“x'was reorganised. J.S.T. Women Teachers were 10 remain in
;:v existin g grades of 70—150 and 150—220, whil: those whohad  the
degree of B.T. were adjusted in another grade designated as Class 1I.
This revision in grades, which is called ‘biturcation’ was to take effect
retrospectively from 1st of  Apri,1964. It is the complaint of the
petitioners that when. the teachers having J.S.T. and B.T. qualifica-
" uons were placed in.one Jcadre, there could have been no reorganisation
1o heir detriment, preferring the B.T. teachers who were treated on
an equal footing wuh J.S_.'I'. teachers being in a common cadre
beforc st Apnl, 1954, It of a wellscttied  principle that  the
s wincin’g‘f equality of opportunity enshrmed in Arucle 16 of the
~7 Consut¥on operates both 1o the matter of recruitment and promotion
and when J.S.T.and B.T. teachers had been receiving equality of
: weatment before 1st April, 1954, there should have been no discri-
* mination made in favour of B.T. and against the J.5.T. teachers after
Wt dyte, It 1aay be that some principle of intelligible  differentia
msy be made out but broadly speaking the question which arises for
“determination in this petition is whether the order of reorganisation
T pased by an executive order and not. by any rule under Article 309
- % violative of Ardcle 16 .of the Constitution ? The matter i3 of
- ®0nsiderable importance and effects not only the ten petitioners but a
s _aumber of other teachers who are awaiting the dccision of this
= Pution, as stated at the Barby Mr. Abnasha Singh, the learned
. @unsel for the petitioners. The matter is of sufficient  importance in
RY opinion 1o warrant the decision of this quesuion by a larger Bench
A & whatever view 1 may take tie aggrieved party is likely to prefer an
- PRal before a Leuters Patent Bench.
s k It may also be noted that the petition is sought to be defeated on
% sound of laches, the revision having taken place in the year 1954
"2€ present petiton haviog been moved as  late as August, 1964.
%3 been coatended by Mr. Abnasha Singh chat the petitioners have
ing to have their grievance redressed through proper channels
}Was only when they -were finally denied justice that they have
hed thig Court. In any eveat, it is submitted on  behalf  of

od 4
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the petitioners that there can bz no denial of justice in cc\ni
proceedings as the question they have . raiscd involves a "i°lati°"

fundamental right. Reinfotcement is also  sought on behalf on of
petitioners on the ground that the noa-B.T. qualified teacher h N
not bezn given the same treatment as men teachers. Some sty a
have been shown to exist in the'mea’s cadre where a t:acher wh, ?,c:,
not the B. T. degree before 1954 was promoted to Grade [{ of b
Men’s Branch in 1956. . the
4. As Iam ofthe opinion thatthe questions which cal] for

decision are of sufficient impo.tance, I direct that these papers sho H
be la:d before my Lord the Chief Justice for coasti-uting a Divi_{J!d
Bench for decision of this petition. It would be desirable tha; sion
early hearing should be fixed in this case as the question of Promotiy,
of teachers is involved.- ' lon

6th May, 1966.

- (Sd.) Shamsher Bahadur,
: Judge.

SERVICES LAW REPORTER

ORDER OF THE DIVISION BENC
R.S. NARULA, J. - :

The ounly question, which we have to answer in this
petiti~z under Articles 226 * and 227 of Constitution* is whethar and
if so, c0 what cxtent is the order of the Punjab Goveramear, duted
Dgcember 10, 1954 (Annexure A) bifurcating the joint P. E. S. {Noa-
Gazetted) Class ([I (Womea’s Branch) School cidre ity two diferent
cadres (waereby the intrests of the petitioners and other J.S. T,
teachers in the erstwhile Joint Cadre in the muatter of promotion and
futurc prospects have been seriously jeopardis=d) is ultra vires Artide
16 of the Constitution or otherwise invalid and  unenforc-able.

2. The relevant facts leading to the filing of this writ petitioa
may irst be briefly surveyed. This State Education Service was kaowa
as the P. E.S. (Punjab Education Service) and has uwow come to be
koowa for some time as S. E. S. (State Eduction Service). Prior t
1934, there cxisted in the Siate of Punjab, a Joiat School Cadre of the
State Eduction Service (Non-gazetted) Class III employees. The
time-scale of ‘pay of teachers in the above-said Joint Cadre since April,
1, 1946, wuas Rs. 70—5—90/5— 100 —-5—150 The educatioral quatif-
cation requisite for entry into the said Joint Cadre was J. S. T. (Juniof
Secoulary Training) or  B. T. (Bachelor of Training) or B. Ed.
(Bachcior of Education). For facility of reference, the aon-B. T.~
teachers in the Cadre, in question, would be called by ms “J. S. T
teachers” in this judgement. [t is not disputed thut in the Joint Cadres
four initial advance incremznts of Rs. 5/-per year were paid to ¥
chers, who had obtained the B. T. degree at th: time of their ¢nty
into .ervice. Thus, ascompared with non-B. T. tcachers the '
teach: cs startzd 11 the time-scile, referred to  above, at the initial 5P
of Rs. 90/- instead of Rs.- 70/- per month. It is significant, howeveh
to noie that it is admitted that by obtaiaing ths udvange incrementh
a B. T. hand did not become scnior to the non-B. T. teachers cmplo
Jess taaa four years earlier thaa him. Tag scaiovicy of the. teacht

writ

}.
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3
a8 espective of the cowparatively higher or lower educational
i:‘id““}‘:ons and also irrespective of the advance increments given to
WM \eachers. Oue more fact which i3 relevant for consideration,
: #}rr:h‘ 8.T. as well as non-B.T. teachers usually performed same
gl itar duties, though it has been vaguely stated by respondent
L “mlmat the B.T. teachers were “competeat to teach high classe>™
vy 2 e J. 8- T- teachers were ‘‘competent to teach middle classes
£ il At the bar, it has been adaitted that what is intended to be
Toah™ {'hy the above-quoted plea of the respondent in his written
7 ey ¢ is that, in the opinion of the Director, the B. T. teachers
s s competent to teach high classes and theJ. S T. teachers were

= ent to teach micdle classes, but this did not mean thatJ.S.T.
m-m taught

pever high classes, or B.T.  Teachers
e taught middle * classes,  Still, another undisputed fact,
ghich has 10 be borne in min¢, while deciding this case,that is several
N B. T. teachers used to and continued to obtain higher. educational
{ QuhﬁcaliOBs inciuding the B.T. degree, while in servicz,

"3, - There was a separate Cadre of P. B. S. (Class II) the incum-
. pents of which were serving in the time scale of Rs. 150—10—190/10
Ze_990. It would be noticed that the time-scale of pay of Class II
- employees started from Rs. 150/- per mensem, which was the maximum
| Class [Il. According to the figures given in para 4 of the written
| astement of the Director, correctness of which has not been disputed
- o Wehieof the petitioners, the position in the above-mentioned two
 Cadres, S on April 1, 1953, was as follows :—

“ (a) Class III (i.e. in the time-scale of Rs. 70—150)- B. Ts. 79 and
J. S.Ts. 99=Total 178.

(b) Class II (i.e. in the time-scale of Rs. 150—220) B. Ts. 62 and
1. 8. Ts. 44=Total 106.

Fd

&+ Whenever alady teacher from Class II or Class Il or a male
= Wacher from any of those iwo grades was promoted to the postof a
« Hudmisiress or Hcadmaster, as the case may be, he went into Class I
.- e P.ES. which carried a still highcr scale of pay of Rs.230—
T, 10=2.0/10—300. This was the admitted state of affairs when the
pugaed order (Annexure A) was passed—on December 10, 1954. The
_ f“‘“ may, for facility of reference, be quoted verbatim :— :

.

“Sanction is accorded with effect from the 1st April, 1954, to the

reorganisation of the P. E.S. (Non-Gazetted) Class III (b)
School Cadre,

() Senior Masters,

Scuior Mistressses (excépt J. S. T. Women in the Rs. 70/
150 and Rs.

grades of (Rs. 150/220, who remain in
iheir existing grades),

j: ot cadre was counted from the date of entry into the %\\\

I
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1 i HIGH COURT OF MYSORE T 6
+.»Before-:—B. M. Kalagate J. and G. K. Govinda Bhat J. : T \ 4
~® 7"+ Writ Petition No. 221 of 1965. R ~
T Decided on 3-3-1967. . : Lol ) :
- P.V.MUNAVALLI Secretary, Medical College Bellary * R -
. o (Petiticaer),
: ) Versus .
THE STATE OF MYSORE - (Respordent) - ;
For the petitiorer :—Shri H. B. Datar, Advocate. e
‘Far the 1espondents :—Shii M. Rangaswamy for High Court. 3
- ‘ - . " Special Govt. Pleader for Respondents .1° |
A - and 2 L © AL

‘Mysore Civil Service (Classification, Control and Appeal)
L LT Rules 1957, o ’ :
"7 A. Cenfidential Report—Withholding of ,promotion on
: acconnt of Adverse confidential reports—mentioning
of irrelevant and vague remark in confidential
Report—Competency of Court to examine confidential .
reports—Qrder of withholding promotion quashed as
‘the Govt. order that confidential report was unsatis-
factory was not supported by facts. : P
In our opimion, for the reasons alrcady stated, the petitioner’s =
confidential report for the year 1961 was not relevant; not only that,
but even the promoting authority itself considered it irrelevant and’
insufficient to  withhold petitioner’s promotion ‘When it- was given
to him ou earlier occassions. Further the statement in the Government -
Order th=! his confidential report for 1963 was unsatisfactory is not
supported by the document placed before us. The petitioner’s
promotion was in our judgment withheld on irrelevant and non-
existent grounds. ‘ ‘ : (Para 11)

.~ B. (Consitation of Indis, Article 16 —Mysore Civil Service
\/ (Classification, Control and Appeal) Ruoles, 1957,
Promotion—Right of Govt, Servaot to be considered
for promotion is a fundamental right gaaranteed der \/
Art. 16 of _the Constxtut:on—ﬁgm'al of this right ) -

, amounts to imposition of penalty. _ ] '
Though we ate not sitting in appeal over the action of the
Government, which is the apr-opriate authority for consideration
of the case of its officials fc  promotion, the right of an official for
consideration for promotion izoye of the fundamental rights gurant- i i
, of the Consti, uon. When a cifizen complains_ to } ) ‘% !

s e v IR S SO ET

' :len?s g?ourt {Fat he Bas been w-oitrarily dealt with and his Tundgmen@l
tight has been violated, 1t 18 the duty of this Court to examine his
case whether, the complaint is justified. } — (Para I1)

It is settled law that no Government servant has a right to
promotion; his right is only ‘to have his case for promotion
considered, which is 2 :ight guaranteed unde- Art. 16 of the Constitu-- -
Yion, . That.right can be withhcld by impc sition of a penaity in .
accordance with Rule 8 of the Mysore Civ:l Services (Classif ‘cation
Control and Appeal) Rules, 1957, the conideration of his c<:@ for

B T ey e g Tt

|
%;
|
|
|
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| W\

. Grade 11.® The petitioner  was workiog  in the post of Lay Secretary
Grdde 1 on his own pay scale from 1st July 1964 until 18ih January,
1965 when the Director of M-dical Services issued the impugned,

* memo, which reads :

' i o The Director of Medical

g Services, Bangalore.

; Dated 18-1-196S.
’ No. CLT 236-1 CR/64-65, :

| 7T MEMO

Sri P. V. Munvalli, ° Lay Secretary Grade 11, who is-ordercd to
wait for onc year in  Government letter No PLM, 14 M5SM 64, dated
25-7-1964 to get his further promotion is posted to Civil Hospital,
Belgaum, in  the vacency relcase by the postings of S1i B. M.
Tejram Singh. : - Co '

' He may be relieved ard directed to join duty  at Civil Hospital,
Belgaum, forthwith. )

Sd/- A. THIMMAYYA.
-n: - for Director of Medical Services.

3. ..B. H. Tejram Singh, féferred . toin the- above Inemo, is 1espop-

dent No. 4 in ‘he above writ petizicn. On " the same day, respondent
2 issued anc ier memorandum " posting - -Tespondents 3 and 4 as Lay
Secrctaries, G: :de I, on their own_pay scales, pending receipt of
Government o-ders regarding:their * regular promotions, and they were
posted to , the -Medical ~Collége, Belary, and Wonlcck _Hospital,
Mang:ﬂ‘é}é South Kanara, respectively. > . " T 7

4. ~Government order, ‘dated '25th° July 1964, on the basis of,
Which the petitioner was relieved * of thecharge of his grade 1 post
copy of which was produced” before ‘us by the learned Government
Pleader, reads : - ' I . ,

“Govt. iztter No. PLM, 14 MSM 64, dated 25th July 1964 from
the Secretary to the Govt. of Mysore, P, H. Labour ard Municipal
Admn. Depi. Bangalore to. the . Dircctor .of . Medical Services,
Bangalore. , S, .

Sub :—Conversion of Non-Gazetted Lay - Secre

Cadfeq . : o 4 . .

. With reference to correspondence . ending with your letter No.
CLT,61/CR 118476 dated ,7-4-1964 .on_the above subject, ] am
directed to convey approval o Govt. 1o the inclusiop of the pames
of Sriyuths B. Umamh and G H. Katti, Lay Secretarics Class 111
in the eligibility = list for promotion to Class 1} Cadre of Gazetted
Lay Secretaries They may be "posicd  early. if there _ are vacancies.
As regatds Sri ‘urath Singh ‘orders for his promotion 1o the post of

. Class 1l Gaze :d Lay _ Secretaiy , have been issued in the Notifi-
¢ cation No. PL 14 MSM 64, dated 25th July, 1964, :

SriP.V Munpavalli should wait for one more year since his
Confidential R rort for the year 1961 is damaging and that for 1963
is unsatisfactor, , as observed by th - Public Service Commission.

"The Cor idential feports as : oted in the margin, = .

e

tadgsj‘td“that of Gazeticd -

14
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 Munsiffs came up for consideration before the High Court for inclu-

" sion of-paraes in the Penal of Cfficers to officiate as Subordinate
Judges, “that the respondent’s name was excluded from the said panel
_and it was decided that after th~ speciai report from the District
Judge was reccived, his case would be considered a year later. The
respondent challenged his superses ‘on by Munsiffs juniors to him in
the Civil List, on various grounds, and one of the ground was, that
the action of the High Court amot :ted to withholding promotion with-
in the meaning of Rule 49 of the Civil Services (Classification, Control
and Appeal) Rules-which rule ocorr: ;ponds to Rule 8 of the Mysore
Civil Services (Classification, Contr-{ and Appeal) Rules, 1957. The
said contention was repelled ¥y k. Supreme Court on the ground that
Rules 49 comes into play only whil~ proceedings are taken by way of
disciplinary action against a public ‘ervant, and in such disciplinary
proecedings, the Government servar: proceeded against has a right to
insist upon the procedure being strictly followed, and since there was
no such disciplinary proceedings agzinst the respondent, Rule 49 was
not applicable. It is relevant to state that the respondent Amal
Kumar Roy did not challenge the rzason given by the High Court for
his supersession by Munsiffs junior to him and deferring consideration
of his case after the special report from the District Judge was recelv-
ed a year later. The circumstances under which the High Court
excluded the respondents name from the names in the Panel of
‘Munsiffs suitable for promotion ajpear from the facts of the case,
The Supreme Court was satisfied that the respondent’s case was
considered aleng with that ol other MunsiffS and the High
Court afier consideration of the relative fitness of the Munsiffs ohose
to place<e number of them on the y=nel for appointment as Subordi-
nate Judges as and when the vacancies occurred, and the High Court
had exercised its power, after fully considering the respondent’s case
for promotion, to pass him over for ¢ year and that his case was later
considered and he was promoted to higher rank. The facts of the
case before the Supreme Court  are therefore, clearly distinquishable
from the facts in the instant case, In the instant case, the petitioner
has challenged his supersession by respondents 3 and 4 who are juniors
to him in the Provisional Inter-State Seniority List. A part from the
stated reasons, the respondent had not contended that the petitioner
is not suitable to- hold the posts of Lay Secretary, Grade I.

13. Tt is setiled law that no Government servant has a right to
promotion; his right is only to have his case for promotion
considered, which is a right guaranteed under Art. 16 of the Constitu-
tion. That right can be withheld by imposition of a penalty in
accordance with Pule 8 of the Mysore Civil Services (Classification
Contro! and Appeal) Rules 1957 ; the consideration of his case for
promotion may ¢ deferred where for instance disciplinary proceedings
are pending enc ‘iry until the conclusion of such enquiry. In the
absence of any s :h penalty or order o postponernent of consideration
for promotion,  :is enfiticd to have his case “considered whenever
the o6tcasion for ‘omotion arises.

13, Itisnot: ecase of the Stete that there were any discipli-
pary proceedings igainst the petitic er .to defer consideration of his -

¢ase for one yeer, If the Govern aent, after the consideration of

IO .- )

|
.
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the relative firness of the ‘petitionér and respondents 3 gpq 4;(9{4 -
r superseded the petitioner’ and promoted respondents 3 apg 4 aE
action would have been non justiciable. After withholding petitfo.uc.h !
P promotion for one year respondents 3 and 4 were posted asnﬂ‘ i
Secretaries, Grade I, pendiog decision of the Government regard; !
their regular promotions, wich clearly establishes that when :gl
impugned orders were made. the relative fitness of the Petitio ¢
and respondents 3 and 4 werc not considered and thereby, the equa{?f'
of opportunity guaranteed by Art. 16 was denied to the Peﬁﬁon,y
: - The action of the Governmew.: directing withholding promotion zi
(¢ ' the petitioner for “one year and promoting respondents 3 ang ¢
- without considering -the relat /e fitness of the petitioner apg his
| juniors when the occasion .fo promotion arose *clearly amounts 1o
the imposition of a penalty; a1d such a penalty can be impos-d :
only following - the procecure prescribed by Rule 12 of the |
Mysore Civil - Services (Classification, Control and . Appeal)
Rules 1957. For these reason:, we hold that the order wiihho)ding o
the petitioner’s promotion is illegal and cannot be. sustained, 3 -
The learned counsel for the y titioner submitted that if the impugoed - '
-orders are quashed, the celief of mandamus prayed for i
.\unuecessary. s : :

o O S

PRI 2 a

‘15.  For the reasons state above, we allow the writ ,petiton : -
and quashed the ‘impugned c-der of Respondent I made on -25th July
1964, and the Memo issued ¢ 18-1-1965 by respondent 2 relieving
petitioner of the charg> of his ~ost and posting respondents 3 and
4 to the said post. Respend 5 1 und 2 will pay the costs of this
petition. Advocate’s fee Rs. . j/-. - o

. . i
(‘,’*‘ ¢

Petition allowed.

T R

SUPREMZ COURT OF INDIA

Before:—K.N. Wanchoo C.J., R.S. Bachawat J,, G.K. Mitter J.
and K. S. Hegde J. | . -

Written Petttion No. 182 of 1966

v 3T
Jo 44

36
.

S . Decided on 7-8-1967 .
SANT RAM SHARMA tggirtioud)
. . versus IS ‘“}

3

i per v i A d R R bl i PR A T - a0 RS i

STATE OF RAJASTHAN and another -

"A.  Inlian Police Service (Regulation of senlority), Rules,’ l”‘.-‘
, - .. R, 6—Senlority in Gradation List—Whether conle:li.
~ right to be promoted as Depnty._Iospector G‘”dl G

Police or Inspector General of Police—Posts of LU=

* - Addl I.G.In Rajasthan are selection Grade posts

" are ontside t"e junior or senior time scsle of P#r=



S~ - . x‘ \ - - s d
A

= s e R BASRRLNSES

oM SERVICES LAW REPORTER CY

Y'Sriyuths : S ' ‘ ed - )

1. }Surat Singh for the .year 1961 to 63. lw‘!"t;;;;? ,

2. B. Umanath for the year 1961-63, - letter No, *,, -\ .

3. G. H. Katti for the years rom 1-1-61. CLT 661 " =i

to 30-10-61, 17-11-1961 o 31-12.61, CR 11847 T

62 and upto 6-4-63 and )63-64. dated 10-3.1964

4. P. V. Munavalli for the y ars 196]. - are returped 2
to 63. i .o hchWith ol :_%
- £ T 3#
and its receipts may please be .icknowledged immediately,” p -
Munavalli, referred to in the aboc létter, is the petitioger, IR =
S. In this Writt" Petition te Petitioner has prayeq for RTINS
priate writ or order - quashing th - memo  dated pl8t§1 Januaalr,yafgsrg- o
relieving him of the charge of hi: Ist Grade Post, and the abyve cited -1 L%
Government order withholdit ; promotion for one year and for a b b
mandamus directing  responde: -1 to consider his case for promotion . . iz
to the post of Lay Secretary Grac: I. il ~‘=‘3
6. The aforesaid order of the Government and the memo issued ?:
by the Director of Medical S ‘vices in Mysore, based on the said 1 2
order, have  been challenged by the Petitioner on two grounds ol 2
formulated by Sri, Datat, his lear :d counsel, ot @

et
. tF

7..  The 1st ground was' that .. order made by the Government .
that the petiticner should wait i« one year for promotion since his .
confidentinl report for the - ye:- 1961 is damaging and that for 1963 ..
Is unsatisfactory, amonnts to imposition of " a penalty of withholding ~ »
promotion without affording a r<asonable -

r opportunity to show cause, N
The 2nd ground was _that whi's

S 2 promoting his juniors, respondents
3 and 4, and superseding the petitioner,

. A respondent—| has taken into
consideration irrelevant matters, such as his confidential report for the
year 1961. SRR : »

.‘tl.

.‘
R T NS
w % ki il e v

5. The y-*itioner has alleged in his affidavit that the record of
his service was throughout satisfactory and, in fact, he hascarned '~
three promotions _after he came ;o the re-organised = State of Mysore. <=% -
and that “the report 'for the %ear 1961 was made by one Dr. B. N. L
Lingaraju, the . Dean of the Hubli Medical College, who was inimically ,
disposed towards  him and that  the said confidential report was actu- {5 -
ated by bias. Dr. Lingaraju has ‘led a counter-affidavit refuting the .= -
averment made by the petitioner. The Director of Medical Services -ic
who promoted the petitioner, by his order made on 4th Marsh 1964,t0 ...
the post of Lay Secretary Hospital Grade II, with effect from 16th Juae, ; &3 =
1963, did . - ot consider from the confidential report for the year . -4
1961 that the ietilioner was unsuitable for promotion. After promo- .27 .
tion to the st of Lay  Secretary, Hospitals Grade II. he wasg placed - =

in charge of  ‘ade I and continued in that charge for a p:riod of over F
six months.  ‘hen the question of further promotion to a higher post -
arcse one of t : relevant matters for congideration was the confidentia B

reports after h:  was posted as

8y Secretary, Hospitals, Grade Il
at Bellary with effect from 26th J voe, 1963, : '

*
1
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. -9,» The learned Government *~’Pleader ' ‘Placed before us (a) the
copy of the confidentisl seport for the year 1961-62 (1-4-S1to
31-241962), which is stated in the Government order to be damaging,

~ (b the copy of the report for the period 1-4-]962 to 31-12-62 and (c)

- . the copy of tke report for the year 1963, | 4 = |

10. From a perusal of the confidential yeport made b, Dr.

- Lingaraju for the year 1961-62, it” may be seea 'that certain irreievant

facts haye been mentioned by him e.g’ under Section II, requiring to

-~ state if the petitioner was not yet‘qualified for further promotion, it is

-: stated that the petitioner has ‘evaded paymeént of house rent.’ In our

-~ -view, mentioning of such and - similar _facts - is ‘jrrelevant. Therefore,

when Dr. Linzerin mentions such facts in the confidential report and

. T 7if the petitioner, in such circumstances. :3complains that Dr. Lingaraju

v - —had'made certain adverse remarks'against him because he had bias
" against him, it cannot be said that such a complaint is baseless.

11. In the - copy of the confidential-—report-for the period 1-4-62

: to 31-12-1962, vnder evesy ‘heading mentioned therein, the work of the

‘ petitioner is shown as satisfactory, and no damaging or adverse

" -.femarks appear. In ‘the copy of the " con{fdential nport for the year

.. 1963, under all the heads falling” under’ Section 1 the remark is that

+",; his work is ‘satisfactory’; the ‘General - remarks’ Talling under col. 16

.+ are that he is “hard ‘working and réliable, quiét’and unassuming.” But

.. under Section II, which relates to 'the -degree : of - fitness for promotion,

.-the gene__r\a! remark reads :— 0 0 .

b “His personality and work is not impiessive. O:herwise, he
R ‘ is qualified for pron\lotion."
7 The remark that petitioner’s work is not impressive is too vague;
“the said observation is opposcd ‘to -the remark under col. 16 in Section
“ Ithat he is ‘hard working’ and ‘reliable,-quiet and unassuming.” A
person who is unassuming quiet and hard working, even if unimpres-
. sive, cannot be said -to be unsuitable to hold a post. Further the
learned Government pleader has not - shown from Ahe relevant Rectuit-
~ ment Rules that personality is one of the selevant matters for -consi-
deration for promotion to the post of Lay Secretary Grade 1. The
.. impugned Government order states-that -the petiiioner’s confidential
- report for the year 1963 is upsatisfactory. - The fearned -Government
. pleader did not point out any remark =ia :.the "$did ¥eport to the effect
,.. that the® petitioner’s ‘work was wnsatisfactory :Quring 1963, on the
.. contrary, the remarks are to the: effect that his ' work was satisfactory.
_|{Though we -are not 'sitting  in - appeal rgver * the gction of the
. |Government, which :is the appropriate -guthority -for consideration
"lof the case of its officials :for ~:promotion, 4he tight of an official for
nsideration for promotion is one of the fundameatal sights guarant-
. leed by. Art. 16 -of the Constitution.  When-- & -citizen complains to
. |this Court that he has been-arbitrarily: dealt with and bis fundamental
. Jright has been violated, it is the xduty..-of - this - Court to
" lexamine his case. whether, the complaic. :ss ! justified. The sole
_Jreason - for withholding ~promotion ef - ithe:.petitioner for one
! "lyear was, according to the impugned -Govt.: Order, .ﬂugt his confiden-
tial report for 1961 was damaging and that for 1963 it was unsatjs-
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. Munsiffs came up for consideration before the High Court for inclu-
sion of,aames in the Penal of Cfficers to officiate as Subordinate
Judges, ‘that the respondent’s name was excluded from the saig panel
. and it was decided that after th- speciai report from the District
Judge was reccived, his case would be considered a year later. The
respondent challenged his superses ‘on by Munsiffs juniors to him in
the Civil List, on various grounds, and one of the ground was, that
the action of the High Court amot. ‘ted to withholding promotion with-
in the meaning of Rule 49 of the Civil Services (Classification, Coatrol
and Appeal) Rules-which rule corr: ponds to Rule 8 of the Mysore
Civil Services (Classification, Contr | and Appeal) Rules, 1957. “The
said contention was repelled By k. Supreme Court on the ground that
Rules 49 comes into play only whil» proceedings are taken by way of
disciplinary action against a public ervant, and in such disciplinary
proeeedings, the Government servar! proceeded against has a right to
insist upon the procedure being str.:tly followed, and since there was
no such disciplinary proceedings ag=inst the respondent, Rule 49 was
not applicable. It is relevant to state that the respondent ' Amal
Kumar Roy did not challenge the rzason given by the High Court for
his supersession by Munsiffs junior to him and deferring consideration
of his case after the special report from the District Judge was recelv-
eda year later. The circumstarces under which the High Court
excluded the respondents name from the names in the Papel of
‘Munsiffs suitable for promotion aypear from the facts of the case,
The Supreme Court was satisfied that the respondent’s case was
considered aleng with that o0 other Munsiffs and = the High
Court after consideration of the relative fitness of the Munsiffs chose
to placesa number of them on the yanel for appointment as Subordi-
nate Judges as and when the vacancies occurred, and the High Court
had exercised its power, after fully considering the respondent’s case
for promotien, to pass him over for = year and that his case was later
considered and he was promoted to higher rank. The facts of the
case before the Supreme Court’ are therefore, clearly distinquishable
from the facts in the instant case, In the instant case, the petitioner
has challenged_ his supersession by respondents 3 and 4 who are juniors
to him in the Provisional Inter-State Seniority List. A part from the
stated reasons, the respondent had not contended that the petitioner
is not suitable to. hold the posts of Lay Secretary, Grade 1.
13. It is setiled law that no Government servant has a right to
promotion; his right is only to have his case for promotion
considered, which is a right guaranteed under Art. 16 of the Constitu-
tion. That right can be withheld by imposition of a penalty in
accordance with Rule 8 of the Mysore Civil Services (Classification
Contro! and Appeal) Rules 1957 ; the consideration of his case for
promotion may e deferred where for instance disciplinary proceedings
are pending enc iry until the conclusion of such enquiry.. In the
absence of any s :h penalty or order ot postponement of consideration
for promotion, - is enfitled o have his case "Gonsidered whenever
tm‘ ‘omotion arises.
" 13. Itisnot::.ecase of the Stete-that there were any discipli-
-nary proceedings igeinst the petitic rer to defer considergtion of his
¢ase for one yesr, If the Govern nent, after the consideration of
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factory. In the counter-afidavit filed by the Under SWtci'ar‘
- Governmgnt, the action of -the - Government is gou 10 be jug; Y to
#  ineverysame ground. This Whag ghe counter-affidavit staes -

. ““The petitionti’s conténtion that his work was

- marks : gy

The confid: pyja|

ﬂie ;nsutisf’m; .
€ Public Strvi

~Commission 5 o

orts was of

p time by his superiors, is not correct,
: v Feports for the years (961 and 1963 we
.. .. The petitioner's case was referred to
... .Commission. The Public S=rvice
¢+ .. considering wbe . confidential rep
opinion that the confidential report
.. damaging and for the year 1963 it w
] .., In view of this opinion, the -Gover
L ~dering the case of the petitioner for

th
for year 1961 w.:

as unsatisfactory.
nment, after cops;.

promotion to the
- post of Gazetied Lay Secretary (250-500

G ) thought 1t i
to withhold the promotion of the petitioner.. % '\_

‘(Underlining ours)

On behalf of the State, it was not contended that the Petitioners
confideatial report for the years 1962 and 1964 _Was uusatisfacmry or
that there were any adverse remarks against hm}, or that there was
any justifiable ground for withholding his promotion for one year |,
was also not contended in the counter-affidavit “filed on behalf of the
State that the petitioners, in the opinion of the ?Government,
was unsuitable to hold the post of Lay Secretary, Grade 1,
when the occasion for  his  promotion  aroge in 1968
In our opinion, for the reasons already. stated, the petitioner's
-onfidential report for the year 1961 was not relevant; not only that,
nut even the promoting authority itself considered it irrelevant and
~—s~Yinsufficient to withhold petitioner’s ‘promotion when jt was given
‘ (0 him on earlier occasions. Further the statement in the Government
Order that his confidential report for 1963 was unsatisfactory is not
supported by the document fplaced before us.  The petitioner’s
promotion was in our judgment withheld on irrelevant and non-existent
grounds. -

12. The learned Governmeat Pleader contended that the action
of the Government withholding promotion is not justiciable; his
argument was that withholding of - promotion merely amounts to 8
case of non-promotion. -in support of the said <ontention, he relied on

~ ey L On o quite gatiafan. \,
- Tvit < odory and “that fthere’ wasio adverse re Jf“§>/
{
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Clause (3) to the Explanationto “Rule 8 ‘of the Mysore Civil Servioes - .-

(Classification, Control and ‘Appeal) Rules, 1957, which states that
non-promotion -of &' Government ~Servaot after consideration of his
- case for promotion to ‘which he is.eliglble'shall not amount to &
- penalty within the meaning of the said - Rule. He ajso sought support

for his contention from the decision -An-(1) Righ'Court, Calcutta v: Amal -

Kumar Roy. In ‘the -said case -the- fespondent, who -was in thé

Cadre of Munsiffs on--the “West Bengal Judicial Service, challenged the

order of the Calcutta High ‘Court, ‘promoting his juniors to the cadre of

Subordinate ‘Judges. :From abe.facts of th~ eaid case, it appears, .- .

- that  on.-or- abou} tthe 16th :Desomber 1354, the cases‘gf mﬂ"

R
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the relative fitness of the ‘petitioner and res
superseded the petitioner and promoted respondents 3 an
sction would have been non justiciable, After withholding
promotion for one year respondents 3 and 4
Secretaries, Grade I, pending decision of the
their regular promotions, wich clearly establishes that
impugned orders were made. the relative fitness of
and respondents 3 and 4 werc not considered and th
of opportunity guaranteed by Art. 16 was denied to th
- - The action of the Governmei.: directing withholding pr
(¢ 17 the petitioner for “one year and promoting
- without considering -the relat se fitness of the
juniors when the occasion .fo  promotion arose
the imposition of a penalty; aid such a penalty

RN

' SERVICES LAW REPORTER Aae

d 4,‘9{4
d 4, suey,
Pelitioner'y
were posted g
overnment rcgardin‘
When gy,
the Pelitiogey
ereby, the €quality
€ petitioner,
omotio
‘rcqun.dcnts3 ar:mo{
petitioner apd p;
clearly amounts g
can be impos-d

only following the procecure prescribed by Rule 12 of the
Mysore Civil - Services (Classification, _Control and . Appzal)
Rules 1957. For these reasons, we hold that the ord

/15,

the petitioner’s promotion is illegal and cannot
The learned counsel for the  titioner submitted that if

orders are quashed, the relief of mandamus p
-\ unnecessary. <

er Withholding
be . Sustained,
the impugngd
rayed for iy

PRI

For the reasons state above, we allow the writ".ybéﬁt!on

and quashed the impugned c-der of Respondent I made on -25th July

1964, and the Memo issued ¢
petitioner of the charg: of bis
4 to the said post.

18-1-1965 by respondent 2 relieving
rost and posting respondents 3 and
Respond = 1 ind 2 will pay the costs of this

petition. Advocate’s fee Rs. . /-

Petition allowed.

SUPREM = CQURT OF INDIA o )
Before:—K.N. Wanchoo C.J., R.S. Bachawat J, GX. Mittgr J.

and K. S.,Hcgd.e J. , : L ;
Written Petttion No. 182 of 1966 - .z: ;
. ) Dccided on 7,-8-1967 mrinty ‘g
SANT RAM SHARMA '(g;miooer) %
o o versus » - :4; = ;.;
- . T ' . . L *
STATE OF RAJASTHAN and acother - . -(Respondes?) 3
e liao Police Serviee (Regnlation of seniority), Ruleu,"‘!”‘"
' . R. 6—Seniority in Gradation List—Whether conle:li
right to be promoted as Deputy._Inspector G_tli;fl G
Police or lospector General of Policc—Posts 0 . -
Addl. I.G. in Rajasthan are selection Grade pos "‘_
7 are ontside the junlor or senior time scale © y

EIFTE WA
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I
pondents 3 and 4 o
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&.mﬁgmg the serviee career of 37 othérs also who mlghavo
ot hervise been pronoted had noﬁ?tho reservation been wrongly
done. Thus Article 16(4) of the Constitution of India has
veen violated agein whioh neither 1mp119d1y nor efpressly
permits any of the sbove. {11egal 1ties in relation Yo

eonpetitive postse

Qe That the greatest i.llegali.ty and violation of the
applieant s fundamental right ynder Article 344(2) s noteworthy
wben ell ¢he vaeznoles oeeuring one after the other in 1964 as
well ag those in suhsequznt years ave been filled by non=
qualified gtaff ignoring the right of the seleoted applicant
ithout getting bis name deleted fwom the seleot 1ist by the
Railway Bmd who is the only compcatent authority to effeet
any ahmge i.n ’che etrculax- publisbhed by GeMe as};ara (238),
Seeﬁe’n B, Ghapt@r 11 of IoB.E.M. Seeond Raition whish reads

as undert—

“petention of Rallway Board®s servantd nane on a panel
will be subjeet to continued suitability for the post
in question. Hotwithstanding anything to the contrarye
tlhe removal‘of' a Railway sepvant's name from 4he penal
vould require speeifie approval of the authority next

~ above that vhioh initially approved the panel”.

10 That in this econneetion, the folloving rulings of the

Supreme Court are referred to for kind perusals=

X 1. State of Madbya Pradesh Vo Sayeed Quaer At
1967 BIR 228 SCe |
-\ / 2. JeKe Pritan Singd Ve State of Punjab 1967 8LR \.~
IPAXX 251 SC.
/3 Po¥. Munavalll Ve The State of Mysore 1967 '\ —
SLR 839 5C. |
X 4s Alappat Narain Ve State of Kerala 1377(2)

LB 65“\ Sco

C R ol by
X (}'f‘p'L\.(MV( (3 AL A (A é} b /j’ (L/Ll [y 23 ./Z'L,(! - et Lv/l/““ &L byr

11, Pmat a tort of degeil has been pmet ed upon the X




'k, felt that the ohsmoe of redressal of the applisant's grievanee

-.Sn

fa a eour® of law had srowm remste, 411 the lapses were ‘b(lgy

acknowledzed on 5.12.85 with all the oconcealed referenees. ... f:>,

The first offloe order at page 6 Annexure 4, the resnondent
no«2 placed the applisant at Sl.Hoe3 i order of seniority.
Neitkor any eoﬁy of GeM's order at page,AhAnnexuxe 3 nor any
referenge thereol wvas ever sommunisated to the applieant.

The oonsequenze veing that the epplieant eould not loeate his
real positicn and was misled to believe that promotion of his
two seniors was in order and If at all be had eny otance, 1t
vas against the Srd vaecaneye

12, That fn his 2nd letter at page 7 Aunexure 5, the
resnondent no.? songealed the bare fasts. PFirstly, he reduced
the mumber of vacancies from 3 t¢ 2 vhisgh he himself regerved
for 1962 and reported to G.M. He shirked his responsibility
of 3 o=ndidates heingz plased on the panel of 1962-95% on the
shoulders of G.M. for whieh he was questioned on page 7 of
funexure 6 by GeM. in his order dated 24.2.64s A1l the 3
vaoancles of 1962 existed snd were ftlied.by two from the .
seleet 118t and the remaining 3rd by a non-qual ified staff
from 0% quota oft of a ualafide intentlon. This he aeknow=
ledged on 4¢2.77 in reply to a querry from the Rallumy Bdard
on 2241077 (at Sl.No.11 and 10),.

13 Thet 2ll the excuses about the ban on resruitment snd
gengequent survendering »f twn nosts of grade 1T elerk at
Hughalsaral are falsified by pars 3 of Ped. K0.956 and para 2
of P.S.Ho. 2105 (at S1.%0. 6 and 8) and the appl iesnt was
agaln mislead by bhig name being suggested ageinst n vaganey
of 1964s What 13 noteworthy heze is that copy of %“hat G.Mis
order wheredby promotion was denied was supplied in original
but eopy of the letter buhlisbtng the result. of 27.4.85 and
copy of letter Noe247E dated 19/12.3.64 whereunder guerries
of G.M. for not absorbing the applisant against one of the

5 waeanoies of 1962 veére rerlied to were kept conoealed from

(3118 = ﬂ
= 7YY
o
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4. That another Jluring proof of the fraud uay kiadly bg [éii\

seen at Page 12 Annexure 7. The %rd vaeaney vanished with the
expiry of the sanctioﬁ i, Marek 1363 and still the applieent
wns lnformed of his suesess on 3+5.63 and no modifisation in
result of 27.4.63 wag earried out although there was enough
time of T months %o bury any anamoly byvthé end of 1963 |

15, That throuch the order of G.M. at Page 4 Annexure 3y

 due to unauthorised reservation for 86s, the applicant was

misled for good that noe.1 and 3 were onrreotly pronoted and -

that the appllcant w3 rightly deft bebhind to beg for'a future -

%rd vacaneye Thus in the temptation of 14 years seniority,

- the appliecant like a mad mand kept bis rersuits alive till

 £+12.85.. . In between the respondent noe2 kept the appliocant

fasoinated for promotion in many ways. He was regommended for
exemption from examination on 4.1.75 (at Sl.Noe9) dut for an
arbitrary negative order by G.M. at Page 19 Annexure 7.

16.  That so that the applloant may mot think of bis right,
his representations were fbruarded on 24.6.78 and 21.12.78
even after bis bromotion as Clerk Grade I.in regnlér gourse
of 19 yearz on 284177 and when ali the wacanoles were filled
by the staff of 30% quota at S1.Noe13, 14 and 15. Moreover,
guervries of the kellway Board at Sl.Noe.10, reply of vespondant
noe2 at S1.§oe1! and a 3rd revised order of G.Me (at 8leNoe12)
seem to Ve euough %o Show tow the applicant was kept froxm the
knowledge of his right: tow arhi'&rarlly the CeM. revised his
previous order of 24.2.64 acting in exeess cf his jurisdietion
and setting ncide all ihe nrineiples of natural justioe and
ultimately hov the supreme authority Railway Board avoided
{mparting Justiecs 1o the defrauded applicant after having
known the horrible illegalities and involvement of an

unprecadented gncstion »I lawe

Y7« ~ Trat in view of {he faots, when malaotainavility of his
applieatlon wvag upheld by several Ton. Benghes for <vwo years.-y§§>

wvhen a series of Artieles of the Constitution of In have

A\, Suivastava
A 4 0,
0.D.A, LUCINOW,



" been violated; when the cause of action is oontinucusly shifting )
~and vhen the respondent noe2,who 33 the key note of all the

- 7 ; &b;\

AL

anarniolies aeknowledges himself tis own mistakes and adminis-

- trative lapses, justifies the delay of 25 years in favour of

theapplieants conscientiously upholds the appl lcant as raultless
vith all the soncealed references on 6.12.85 and fxian finally
reocommends the énpli.csmt to GeMs through his quiek and repeated
reninders on 27,1487, the relief sought for agoures from the
ecnsequences of coherent mistakes of the respondents. As sush

a oase based on fraud and reopemed on 27.1.87 may kindly be
treated to be protected by the provision of sestion 17 and 29(2)
of the Indien Limitation At whioh adopts a universal applicaﬂon
and on the basis of the-sare, the Bon.Tribunal in vhom all the

e . -_..._...,.__,-————‘

powers are re vested by law way kindly adnit the ocase under zeotton

20(1) end 21(1v) of cu Aot 1985, besause arter aoquiring

i s s e 2

knowledge of his right after 6912485, there was no other statutory
remedy exeept the Eailvay Board to exbsust whioh the applicant
did on 11487 and 10.7.87, otherwise rule of limitation uncer
seotion 2V of CAT 4det 1985 may vrove inconsistent with the
provisions of Artiecle 13(2) of the Oomstitutiod of Indiam and

ngy attraet interru;tion of ihe Hon. Supreme Gourt beoause the
thrre main tests, nature of the applicaat's right, interecst of
the aggrieved applisant und the degree of mrm done by the
state-aetion tave been igrored.

18, Tyt in the las¢, the appliesnt m&é soleznly pray that
in the name of equity and \;jusﬂca vhen bare truth is made imown
to your Lordship and erroy in law is apparent cn tie face of the
reeoord, hexamt the appliemt' be not deprived of hie gdue justiee
begause of his sheer teo!mbical nistake of ehallenging a vold

~order of 1964 whercof the respmdepts have unduly and igpartially

taken advantage of after two yesrs oausing a gross misearriage of _

| justloe in fevour of the apx:lioaut.

%Oﬂtd see 8

s 9, Jx, Sumstava
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19. ' s of EneloS s §E§

4+ Fleectrostat copy of ‘Railway Boards letter oo ?‘)\
B(80T/57 0M1/23 dated 27.4+59 regarding quota
regervation for soheduled oastese

2 me\atmstat copy of Railway Beard's letter Noe
E(SOT) 626M 15/10 dated 24.12.63 regarding
rescrvation of quota for sgheduled orstes.

%, FKElegtrostat oopy of Rallway Beard's letter Ho.
ﬂ(ﬁ) 603:«62"6 dat‘d 2709060 - PcScNO. 956.

4o Kleotrostat copy of letter No.E/G/6% EC2-1
dated 28.5.6%, PqSONOo 2105.

5. . Flestrostat copy of DOOS letter Noe247E dated
4o 10750 '
6« Tlegtrostat ~ony of Railwvay Board D.0. letter
NosE (Rep) III 76 RFB/II~49 of 22¢1.77e
Te meetostate oopy of DCOS letter Noe.247E 4t. 402477
8e Eleetvostat oopy of D.0. letter from APO/NDIS
to APO/AMV Woe145B/0=2575T7~10/RB/8SB of 18+3+81¢
9. Eleotrostat oopy of D008 letter Noe429F dte14.6.78

- 10e¢ TXleotrostst copy of DCOS _l.etter N0e247E dte21.12.78¢
" 11, Eleetrostat sopy of DCOS offioe order
“Ooﬁ/m Gte %6277

12¢ Gopy of Jndgement dated 12¢4. 90.

?20. . List of Enslosress meetrostat oopies of *Rauway

_ Beard's Girouls»s, G.M's & DOOS
orders as mentioned fn para 20
ia mzﬂzw sheets.

Yoris i

I1s Prahlaé larain son of late Shri Shyam Manohar sged
abont 2‘5 years heving retired from the post of Fead fllerk on
%1.1s86 for the offlce of Distriot Gontx‘oller of Btores,
Horthern Raflway, Charbagh, Iumeknow, resident of B/2774,
nsiaj £waa. Inskuow do heredby verify tihat eontents from para

above are true to ay perscual knowieége and bellef
and that I btave not suporesced any material fants,

Plages luoknow
Dateds [¢-5 . 9¢

g'} Yo L { red AL A L
Sizneture ¢ 4he soplicante.

The Registrar,
Centr Administrative Tribunal,
41latmbad, Cirouit Heneh,

Iugkpows

.gﬁj J S wvastava
A 4. 0,
iCa;DfAvi JLEJ CKN O \N .
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b of letior Na. E(SCI )STCM1)29, Jated 271-4-1959 from the )ffice ¥y }
. i il Dy {Labars), Railveay Board, New Delhi 10 tl{e General Managers, . ¢ 3
‘ foogukan Radwaps e 1. h:
k ' wesrrvition £ cheduled }
— “ i eeervation for members of Scheduled Castes and .Scheduled -
" Fribcs o posts lilled by promotion on Railways. :
o Yot s invited to Board’s letec No, ESSCMLS, dated 5-10-1955. The
. Cusbaay Perd have, in partiul modilication of para. 1V of the above letter, decided .
4 aa o tollows - 2 : ~ . i, S
() Pramution from Class 1Y to class 111 and from Class 11 to Class IL. )
: The Tiairway Bouard have decided that promotiops from Class 1V to Class III
anst from Clys 111 to Class 1 service are of the nature of direct recruitment and the :ﬁ
preserjbed guota of reservation for Scheduled Castes and Scheduled Tribes should 7
~hesprovided i duadireet reoninnent. The ficld of eligibility in the case of Scheduled #
. cuater nad Schedated Fribes candidates should be four times the number of posts B
oo vesoreid widieat moy condidonaof qualiliying period of service in their case, subject ’
O i e condiii- n that such considuration should not normally extend to stafl beyond
! v, prades iniedintely bolow the grade for which the sclection is held. . ?
PR . . ) . e ) [}
(i Thomotion fram grade to grade in class 111. _ \/, y
y o Yhere ave different geades of Class IIT posts. Some of these posts .are] ;
2 " Wapeseloction”” posts, prometion to which is made on “seniority-cum-suitablity” t i
' basis, while i the case of others which are “selcction” posts, promotion 18 made I :
by a positive act of selection.  ‘There will be uota for Scheduled Castesand ) )
aeheduled Tribes candidates in respect of promotion-t on-selection’=posts. - 1 aE
Lor promotion to “Selection™ posts, however, there will be the prescribed
. . quota of reservation. The field of considertion in the case of Scheduled Castes - 3
: .+ und Scheduicd Tribes candidates sl%ould be four times the number of posts
. reserved without any coudition of qualifying period of service in their case, subject 3
SO 1o the condition hat consideration should not normally extend to such staff beyond '
e \( tvo grades imamediately below the grade for which selection is held. :
~ ot (&) “Cieneral Posts” in Class 1L :
. : N
Vet e coitin.other types of posts on Railways such as Passenger Guides, P
Wailire dnspators, safety Tnpectors, Platform Inspectors, Publicity Inspectors., -
Vighanre insnectors, e, which are gx-cadre posts filled by,drawing stafl from Sl
| A
,‘ N
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_ i,// |
wisre than ene branch, Filline of these posts is in the nature of direct recruitment ' ( 1_,
b f

and the reserention fer Scheduoled Castes and Scheduled ‘Tribes as applicable to 9\,
dfrect reerrtiment should b applied.
i) Grneral.

S 'n the event of Scheduted Castes and Scheduled “Tribes candidates not
o being fomnd suitable for promotion, the reserved vacancies may
e filled tentatively but not finally by others; the tentatively filled

¥
"
o
i
‘
vaeaacics should he carried forward and included in the number of k

teserved  quota fixed for the next selection, Where the number of |
Seheduled Castes and Scheduled Tribes employees selected on a
subseyuent oceasion falls short of the total reservation, the number ]

of Scheduled Castes and Scheduled Tribes candicates so selected
should just be off set against the reserved posts carried forward.
Should there by any reserved vacancies of the previous quota still
left uniiticd such vacancies should then be treated as -unreserved
and fiffed hy ‘others’, , ' I

(1) Again, where Scheduled castes and Scheduled Tribes candidates are

found vnsvitable in  the selection and thus superseded, such
cmployess should be given two more chances in the subsequent |
sclestions before finally judging them as unfit for further promotion.

. Cases of Seheduled Castes and Scheduled Tribes candidates who
< : are found unfit for promotion should at each stage be placed
St before the General Manager for his information and such action -

as he considers necessary,

(fif) While filling the posts-on promotion, however, candidates of these ;
communities should be judged in a sympathetic manner and arrange- 4 ' !
ments made where necessary to give to such staff, additional trajn-
ing and coaching to bring them up to the standard of others,

(i) The decision of. the Railway Board providing reservation for Sohe- i
duled cnztes dnd Scheduled Tribes in promotion vacancies as laid '
down above, comes into effect from 4-1-1957, Tt will, therefore,

a - be nocessary to calculate the number of posts that should haye been
' A made available  to the Scheduled Castes and Scheduled Tribes
duting 1957 ‘and 1958 and these should be carried forward
te be filled in 1959 and thereafter in terms of Board’s letter No, .
F OO CMU6L, dated 23-3-1959, L : :
. T Ty T N T ¢
o () 2 would be desicable to prepare a list of “General Posts”, The Board,
o therefore, request that o complete list of posts on your Railway which can
breadly be inchided under the heading “General Posts” may be furnished to them
S as early as possible apd i zuy case, within threc months from the date. of
e 1zeeint of this letter. : :

fg

.
lese wsinevdedgr,

Sevial No. S27—Ciyentar g, 220-E/O-111 (Eiv); dated 12-5 1959,

™

ReAbzortion of surplus staff,

. Attention is invited to (his office leftér No. 220-E[O-11 (Eiv), dated 27-7-1956
Yy wader which instructions were jssued that candidates sclected by the Railway
- wervice Conunission ard posted in the subordinate oflices against temporary posts

.

*Qj’a - o
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Serial No. 2391, —Circular No. 8316/46-T1-A (£iv), dated 18-1-1964.
| Sub . —Reser vatlon for members of Scheduled Castes & Trxbcs in posts ™ ' \/\
, filled by promotion on Railway. _

, I the course of a review ol the oiders contained in their lcllcr No.E(SCT)57
M 120 dated 27-4-1959, ulcul ited under his oflice letter No. 831E/46-111 (Fiv)s
dated 16-5-59 (Serial No. 526), the Railway Board have decided that there should
be no reservation for Sahcdulul Castes and  Scheduled  Tribes in promotion.
to Class [Lservice.  This has cflect from 4-10-1962.

(Authority Rly. Board’s letter No. E(SCT) 62CM15/10 dated 14-10-1963)

Serial No. 2392, —Circular No. 831L/46-111-A (Eiv), dated 19-1-1964.

Sub.—Reservation for members of Scheduled Castes and Tribes in
posts filled by promotion on Railways.

A copy of Railway Board’s letter NO.E(SCT)GZCMIS/IO dated 24-12-1903,
~afzupwith its enclosure, is forwarded for information and necessary action, The
Board’s letiers referred to therein have been circulated as under :—

Raihway Board letter No. and date G.M. (P) NDLS letter No. and date. .

_ 1 (SCT) S7CMIN20, dated 27-4-59  831-E/46-11L (Eiv) dated 16-5-£959
(Serial No. 526 :
2CM15/10 Substa’ncé reprodiced in this oflice
0-1963 _ letter  No. 831-E  /46-111-A  (Biv),
. dated 18-1-1964 (Serial No. 2391)

Copy of Railway Board's letter No.E(SCT)62CM15/10dated 24th_Dece er, (,w» 1"1 Seelion

1903 addressed 10" the General Manawers All Indian Railways andothers. CIRE J7) ’“Mu
. : r:_‘,—d«\tu
) Leservation for members of Scheduled Cdstc‘s amd Tribes in. '
posts filled by promotion on Rfulways
The Railway Board have reviewed the orders issed in their letter No. E
A (8CD) 37¢M1J20 dated 27-4- In the course of the review instructions were

—  —uiSSug

vide letter NoO.E(SC F)62Cf\ﬂ“/10 dated 14-10-1963 that there should be
no reserve ation for Scheduled Castes and Scheduled Tribes in promotions-to Class 11
service, That review has now been completed and the following further deSlson
Lave been tken

(i) Henceeforth there will be reservation for Scheduled Castes and Schcdulcd #‘J ‘2’4_1 5 1963
Tribes in all promotions by, sclection from Class IV to Class III o
and from grade to grade in %ﬁers@’]ll or in Class IV if any, provided -

. there 19 no direct_recruitment to the particular gradc. Rcscrvatxon ) oy
for Seheduled Castes and Scheduled Tribes will also be made in ' ,
cilegories of posts Tilled by promation_gn the yesults of competi-

,4*" ¢xamimaTions fimiled (o departmental candidafes. This mean will
" thial in respect of promotions in.— : ’

(@) Grade to grade within Class Iv.

There will be no resérvation, as there arc no sclection posts ir
this cluss. ' ' '

<qil}05«fnua
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Where sclections have already takem place on the basis of feservation but promotions
have not so far been made, the nams of the selected Scheduled Caste/Tribe {

2

ey

T

{2136 )
(b) Class 1V to Class 111

2 N
In. terms of Board’s lettéf dated _27-4—1\)39 quoted. above as
amplificd from time to time, rescrvation has so far been provided

in all ‘promotions from Class [V to Class 111 by selection i.e. -

except where the promotion is by seniority-cum suitabiljty_ or by
trade tests. Reservation will not henceforti be permissible in
promotions to initial grades in Class 111 to which there is direct

recruifment.

(c)‘ Grade to grade within Class 11,

In “seléction posts” “gencral posts” filled by sclection and posts 1) “
g i

filled by departmental competitive 2xaminations, henceforth re-

scrvation will be confined to those grides where there is no direct ™

| recruitment. A tentative. list of “S:lection posts’ where there
" is partial direct recruitment is attached . These and any other
posts where there is dircct recrultment in the: normal course will

be outside the scope of reservation.

(if) The provision in Board’s letter of 27-4-1459 quoted above that quali-
* {ying periods of scrvice prescribed for qthers will "'not apply to
Scheduled Castes may be treated s cancelled. Selection of
candidates from Scheduled Castes and - Scheduled Tribes
be subject o their satisfying. the prescribed minimum qualiiications

- and standards of fitness. v ‘

(iii) So far, in the casc of promotions the percentage of rescrvation was the
same as in dircct recruitment with the result that in categorics the
maximum of which was less than Rs. 300/-, the percentage varied

from Railway to Railway. In future in all promotion categorics

where  reservation is provided, the percentage should be
.'un.lform]y 1249 for Scheduled Castes and 5%, for Scheduled
Tribes.

v The above changes will have cffect frow%‘_d_gtc of issuc of this letter.

e

candidates may be retained on the panel.  Tlhieir future ptomotions will, however,

be on the basis of the pancl position and not by the reservation roster. "

Selcction posts which are filled: pactly pxi_d@rp'c:t recruitment also. .~

ERE R R e

will’

v
%5

i

24 1L \'ékg

Designation .' '):Scalc of thcthc; " ifso gk
3 - pay. direct .., percentageh® dererocr Ll
~recruitment flox|
L P allowed,
1. Platform and luggage ¢ 150-225 (PS) CrYes "E“‘; 25%
Inspector (Civil Apprentices) 205-280 (AS) o
2. Wagon Movement Inspector Y _do— Yus s
(Trafic Apprentices) : : T s
'3, Assistant Trzméportation —-do— Yes : -25”0.
)

P.C.

4,

Inspector (Tle. App.)

Lol Chomg S
Chief Engincerl Lugk

1

LUCKNOW,

now Zane, -
(]

bty é‘ ‘Prea
b Yl
I

£
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., CREH Y
oo ) Ul e Olficery conminsioned i this
w ' chuss will not be entitled 1o thiy
allowinee gy, peace ime  bul wi)
o be wianted 3y allowinee ol Ry,
190/~ an being called 14 Ay (o
Service for ifems of Lit.
S (5 Apphi i frins can be hag free on application frany the nearest
S Resruitnent ofl; - Seh Area or Bde HQ.

o

,1 ?n'::! B 950, Cleatar Mo, ?HLMC/()/5(1,",‘5)"), dated 15--10- 1960,

-

Z copy of Raiway Board lefter No, E(G)()OEC"!-G, dated 27-9-1960, is for-

ward for infocmation ang puidance,  The different Jeqyers of the Railway Board
b0 hecein v o civculated vide (his oflice letters qs indicated UENSE ¢iuch—s

e Peiilway forg letier Noo amd dage
l. Nu, 5'5((,))6()['7(1f2—2; dited 6-2-1960
2. No, L(G)60EC2-2, dated d-7-1960
1. No. .E((})(JOECZ-G,d:I(cd 23-7-1960
?

\

[ j

Thiy offiee letter No, and date
No. 803-L/O/5(Eiv), dated
24-2-1960),
No, SUJLE/O/S(Eiv), dated
28-7-19¢0), '

No. 803-E/0/5(Eiv), daeq
3-9-19¢60, -

o Yhe question whethey bay stands in (he Way ol promation of Class 1V stany
1o-Clasy 14 minis!crial'pos( has been referred (o (he Railway  Board and untj)

sitdecicon iy available the pancls formed for Promotion of Clygs |y stall’ (o Class

T fosts oy Puicentage pasiy may be operated (o (o EXtCAL suchpromotions are

permissible when filling vacancies in the ircumstances detailed in paci. 2 of the

- TR G hereg )y

g . . . . , . '
The Assistany Directur, /,'.'S‘I(I/J/IA‘/I/II(,‘/l/, Kailivay Board, Ney Delliiy 1o he General

- Managers, ol Indian Rajtyg ), cie

Bourd’s jeier N@),-.,d_ijl.«‘;dAZ']-Q,-1900 is subject to the obscrvance of other condifjons

iy disposes of 1,8, Delhi teer No, 83);[?/’7([?“)), daited 26-9. 1960, -

Stbe--Ban on recruitment o ministerial ¢, categorics of posts for 4
Period of one yeay---Nog filling vacancics of less thun two montlis,

S U Reference Boirds leqger No. l:’.(G)()QIE?CfZ-?, dated 6-2-1960 g 4-7-1960
it !‘fj'!.('.’. E(C;‘)(ﬂ)li(.‘;?‘-l’, dated 25~7-l‘)6(),_un the h

above subjeet,

2 The Board have considered (he matter 'l'ur(hcr and have decided that
s ay Personally authogse recruitment i rc‘lux:nion of the ban on recruitmen

” in the Following (qseye—..

{a) recruitmen, dpainst sangtioned posts of stenographers andfor ty pists
wheve sucly fectuitment is considered inescapable (o keep work

current

)] feeruiimeny agiinsg vacancies whether ministerial o otherwise e
sulting from (he transler of siaff (o other Railways. or Railwny

Serviee Commission 10 Railway Construction Projects or 1o pro.

duction Unit, e, or to posts o!’Slcnogruplwlrs andfor typists .
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‘ 1 ( 1819 )
r lhc fonowing rules to amend the Railway Servanis (Hours of Employment) Rules,

od 361, numely:— b\ .

\
1. These rules may be called the Railway Servants (Hours of Employment) Cb
Amendment Rules, 1963, (b

. rx

= 163
‘ 2, 2. In the Ruilway Servants (Hours of Employment) Rules, 1961 :—

!3' (i) in sub-rule (2) of rule 3, the word *‘concerned” shall be inserted at .
0y the end; !

-

1
@if) after sub-rule (2) of rule 6 the following sub-rule  shail be inserted, |
namcly :— .

|

“(3) A copy of cvery delegation made under sub-rule (2) shall be
sent (o the Regional Labour Commissioner concerned®.

it

_‘-._;-—u:-<
-
-

erial No 2104,—Circular No. 39-E/O-V (Liv), dated 13-6-1963,

Sub.—Allowances admissible to oflicers attending Refresher Courses”
at National Academy of Administration, Mussoorie.

2~ P

=y

LI P ST SRR S S S

A “J A copy of Railway Board’s letter No. E(GR)62TR1-32, dated 19-2-1963
"}s reproduced for information- and guidance.

“The Railway Board have decided that the Railway Officers attending

Refresher  Courses  at National Academy of Administration, '
N Mussoorie should, in relaxation of Rule 331-RI, be given Duily
' k allowance at full rates for the entire period of training, at that
+ s Institution,

————

This has the approval of the President.”

y |

* Sub.—Continuance of the ban on creation of and recruitment to
ministerial categorics and Class LV categorics in offices ctc,

—— -

. 4
Berlal No, 2105.—Circular No, $03-I/0/5-111 (Liv), dated 14-6-1963.

PR g

\ A copy of Rly. Board’s letter No. E/G/63EC2-1, dated 28-5-1963 is repro- |
gluced below for information and guidance,

“A reference is invited to Railway Board’s letter of even number dated

de7| 23-4-1 3. The Board desire to clarify that the ban in respect of

¢ creation of posts and filling up of vacuancies will continue in

respect of ministerial posts and class 1V posts in offices including

RPF. offices except in the case of such posts as are required_in
connection with developmentul schemes.

s e e W

2. A question has been raised whether, after filling up the vacancics in ¢
the cadre as on 31-12-1961, the vacancics resulting from normal A
wastage thescafter could be filled irrespective  of duration of the T

S Ty
£ .}

[

“ &

s, ol T %
““:W**‘MF*‘”
T | " '

K
.‘m e ’. s 7‘16
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vacancy. In this conncction, it is clarificd that, as the, Bourd’s
Antention s to continue the ban in respect of ministerial and
class IV posts as hitherto, Board’s approval will be necessary for
. filling up any post, whether temporary or permanca, added to the
e . cadre after 31-12-1961, but which has been lying  vacanl for 6
months or more, [n cases where, however, the pusis had been |
lying vacant merely due 1o (he Time Taken in the process pr_recruit-
menf_ iy any 0¢ MMed with (he Personal_appraval of Ui Dy.
Chief Personne) Officer and the Depuly concerned of_Lhe LA &
C.A.O. This wiill apply to vacancies arising as_a result7of nérmal

::.ih}i i

The Board’s !cttcr dated 23-4-1963 referred to in \lw"Bourd's letter way
circulated under this office lelter of even pumber dited 20-5-1963,

Serial No. 2106.—Circular No. 743E/56 (Eiv), dated 28-6-1963.

Sub.—Financial powers of an officer holding current charge of duties
of 4 post during the absence of the regulir incumbent pf that
post.

A copy of Railway Board's letter No. F(E)60SAL/1, dated 4-3-1963 together
with its enclosure is forwarded for information and guidance. The Boatd’s letter
dated 30-11-1960 referred to therein was circulated under this office endorse-
ment of even number dated 9-1-1961 (Serial No. 1023). <o

Copy of letter No. F(E)60/SAl/, dated 4-3-1963 from Dy, Director
Finance (£). Rly. Board to G. Ms., all Indian Railways etc. -

Sub.—JFinancial powers of an oflicer holding current charge of dutics
of a post during the absence of the cegular incumbent of that
- post.

Reference Railway Board's letter of even numbgr daied 30-11-1960 for-
warding « copy of the Ministry of Finance New Delhi's O.M. No. F. 12(2)E-11
(A)/60, duted 5-10-1960. In continuation thereof a copy of the Ministry ol Home
Affairs O.M. No. F. 7/14/61-Ests(A), dated 4-1-1963 is sent herewith fur infor-

mation and guidance,

Copy of O.M. No. F. T[14/61-Ests (4), dated 4-1-1963  from Ministry of

. Home Affairs New' Delhi to qll Ministries of Govt. of India, all Union Territory

ﬁlrg{%slmlions; all’ Zonal  Councils and attached and subordinate Offices of
AR L.:""f;:_ ORI L ' e

Sub.—Holding of current charge of the dutics of the post by another
o Offiger during the absence of the regular incumbent of the post.

' The undersigned is directed to invite a reference to the Finance Ministry's
O.M. No. I¥. 12 (2)-E-II (A)/60, dated 5-10-1960, according to wlyich (i) an order
appointing an officer to hold the current charge of the duties of &.post should, in
the absence of any specific direction to the contrary be deemed to the officer,
with all the powers (including statutory power vested in the full-fledged incumbent
of that post though he may not get full pay of the post, and (ii) where the exercise

-of statutory poyvers is involved, it is necessary, that the appointment should also be
notificd in the gaveite, o

.
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Gopy of latter No.2v7i Lol 1,75 Trou Dy «LOS/ NIt/ AV =LKD %
to the GM(P)/NR,New Delhte — | D
Subie Fi.'lli.nn:.up posts of ¢lovks iun grado 330..560 aﬁams“g)v \‘\

reserved vaeancius ob the basls or competitive gxaminutione

Hols- Your letter No.‘;M:E[@ﬂ«-(EM&d) dated Dl o2 o O

1n aweerdance witd the instructigns contained in your 1etter
No.SM-E/?.'t“\Wo(ELid} datod 2212462y 3§ test for. 4mt._tcipated
vgouncles to bo filled in apalnst 10 yeserved guota was

contuc ted and thees clerky ef thig office wemd pluced ‘on~

the panél.lws wre promoted on recelpt of the rasult oLwe

vecanc Les of clerks in the 1owe st grade could not be 13d _in

m,w,@%}}ibntty of clarks apyroved by Rly.sarvice-

pulioonibaVPin o

oouuisgion_andas sSuch ghethird man \ho tad-been de¢lared -
sucoegs-ful and wadte ve accomiedated against the 10th vasancled:
- could wot be promoted.m.s,reqt,\est te promote-him agalnst
-tha-vacqnoies afxaxy falling due 1n':\96\+ was turnesi down vice
yuurvlet‘ter No .561E/21h(13i113)0f 2"".206‘4' )

2 ) 1t has already peen polnted out in this office letter Nos
-%hU]?E of 11.1%.6’-&,1;!1?'0 g.-ké euployee could not ve promoted'. against
. 20th vacancy for no lau y T

| could not #111 in the mst%ft“iasgu&oag%%“,ﬁ? alxl‘gdgdz:\iazgl %ﬁé{’“

two unfilled posts 1n the lowest grade been £illed by the
approved clerks the employee would have been prouotede

Now the competitive exanination 1s agalnegoing to be conducted
~svon by the Divisional supdt.LKO and applications frou willin-¢
_staff have been already igvited and forwurdrdio hiw for doing

the neafuls .o / -

Tne uompetitive exanination which Ls going to be cmnducted

byD¢SeLKO s @ t@st of sulthbility and in view of irsty
: - petruction-
Prailad Navain who passed the dompetitive exaulnation 1in1963

can be exeapted frum appeariuy u f -
. : e i resh ¢ " ) .
¢clerk grade 330-560 nowe willbyou'kindl‘ymgogli?iri]‘?\t.w '8 senior

S (-

-
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o 4.4 0
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Cgopy o Jelle 1 Il
Cortieu nu.wub‘s/u_ay751/xn (RB)

LJ gl TR T I U&J,:kl‘l\}aba.Uo
" u.;'\.L\-,uy' \.\Ala\.l'(.\S 1ette

W D0e1e77 {s sen
oy ngrein may

al to enab

w Ly
YA s L date

Caska g

Luioeiat in
y retarn V)

. this Sftien b
B \..I w-ll" L)

popy @i Leveletrer 1i

.___...4...,14.1,‘.‘):.,‘....d”r]’_ Gul-a-r(:llund 9>
¢ PO, Miv/New De lli

shri o JHGelhiatra

Subi- epresent

re, iing HLS promotione

olee rufore 1004 _
L."l.ms L.U.IZ... 1\0')’-1&/6—.2575"1“

on the above subiecte

4 ..cheen 5tted that no

yeor 1yHY erne Brul
(1) Wuen the next panelet%

WS farmed after

fil

(2) It no panel wza.sq;formed , th
st

(3) How the vaeant jes agaln

up after 19637

e nume of Shr
wfrer 1963 age
d in wieh gT

(&) Whether
considered

vacane ies @b

1 suall be very grateful for

O -

//

=
9 J'.
’:L/, .,

Lo riower .Raj,h.P.O.(\J) HlleyrsSe
SoB dated 31,1677

fi(uep)LI1 76HEB/II
Dyebirector Esttoe

ation - Shri Prah]laa

.« deslres toKnowbe=

L Praslad Naral

S\!

r no E(Ilep)lﬂ?G
L perewlth o

1"he
furnished to b

please e
ing sent

1e a rebly be
49 o 22410771
' Rly.Bc\”. to
ie N

\ Harain ¢lerk LKO-

he c:ireswndanc’@ ru.sting w'ﬁth .
)/RB/SSB cated 18410476

panel was formed in the

1 up 10% vacancies

son tnereofe

e rea
filled

10fh quota were
n was ever

inst mne ef the
ade he 1is working now?

an early repl;y.-

Siivastava
4.4 0
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Cony ef D,O.letter No,247E dated Z\3577'from Dy.CO3/AMV to \§?<\/X

8hri Dee Raj, APO/C Board House,New Delhi.

LT P T Ll Tod T Tk o ik laal Rag P T Rl el bk Sk R Rl Rl sk Bk ]
~ Sue s Representation of dhri prahlad Naraln,
.. Ref s Your D, o.uo.lcs-e/c-26551/no ss8 of 31.1.77

!

T am giving helow the information called for the Boards
1)

30 )

The test was hald in 1967 but the result was not intimated to my
Offiﬁ.o

P.S./LRO called the applications of willing staff in 1975 but the
test vas not held,

This vertains to Hd.Ors.cffice and Divl.Supdt.Office,

The vacancies were filled in by ptomotion ef ataff on the basis
seniority-cum-guitability.

His name was not considered. He has been oromoted as Sr.clerk in
Grace ®.330-560(RS) w.e.f. 28.1.77.

» Sd/= Dy.COS/AMV/LKO
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T ‘ Copy of D.Us latter No. WS B/C- 2.57;7-1D/RB/SSB of 1843.81 \\\\“\'\7
i'rom Shri MeMe 'lalik,,:s.k’ O¢ prauve I Huwrse Of'ice te
bl)l_'ll Mobobal ,APO (G )/:&M.—LI\UO /

. , "After rec ipt of your office reply bearing no 2h47% dated
T o ha2477, the copy of Kly.lburds letter No.E(Rep)II/76-
RBB/II-49 dated 22.,1,77 was sent te semler DeP.O, LKO
on 9.24¢77 furnishing thq’requirec‘l inforaat ion as_called
for by the Hallway Board.Om receipt of reply from Sr,

DePoO,LKO the positien wé.s apprised teo the‘Raiiway Board

' on 20e3e78s.Thereafter this case has beem closed as ne-
. - N — e
further communication has been received from the Board,

' Hence the question ef re-exminatim_ ef the case at thi.s

level does not arise at all'e jlﬁ?””" ,
- | D). Ji. Suivastava
: ' 4,4 0 4

. _Y . CDA, L'Yﬁv)\qo\\
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Ak Northorn Rallway .
ifﬁ,/ Di7eCe04S's Office, P
Y 0ffice order NoJE/ 3 e 3 ' Alambagh,Luckstow, <
;'.?'";“@‘ I 2 Dateds 3l 1-1977.
4""_‘ s e NGy
, The following arrangements arse ordered wez.fs 28,1¢77:. g‘~5 >
’ ) ‘===ﬂ-w—‘b \
jj:l l.8h, K.D.Srivastva ¢l rk, CB Dspot is o :noinnul to officlate as
T «Sre.clerk on pay Rs.382% 10/~PM, in scela Rs,330.560 and retained
_ + at Charbagh, ' . -
' 2.5h,Kcdar Ram, clerk Charbagh Depot 1s appointed to officlate as
2 Sr.,clerk on pay Rs.390/- + 14/= PM, 1in scals Rs,330~660 and

rofelned in Charbagh,

.85, Hard Mohan Srivastva clerk T.P.D is appointed to officiate as

§r;clerk ol psy Rs,390/- + 14/~ PM in scale RsS.320=560 =nd retrined
e T,P,P,

- 44Sh NeN,5hukla jclerk D&E is appoinfed to officiate as Sr,clerk

on ray RS,382/~ + 10/= PM in scale Rs,330.560 and retained in
samc sectio:, ' : :

RS
.- .
[ T
\
At N
N
-~
'

'
A

,Jif Se.Sh.Ram Patel Singh clerk MGS Depot 1s appointed %o officlate ss

Syreclerk on 2oy Rs, , PM in scale Rs,330-360 and retained
in Moghalsarai,

6.Sh.Y{P.ﬁfsfa, clark/Local Purchase Section is appointed to officiate

as Sr.clerk on pay Rs,300/- + 14/« P M in scels Rs,330-560 and
retained in Local Purchase,

ro ‘

o \’,;%;SE:Prahlad Narain clerk-CB Dugot 1s appointed to-officiate as .
*Wf";&/¢ Sreclerk on pay Re,400/~ + 16/-PM in scrle RS.330-560 and retained
S In Charbagh, .

8.,Sh,Shco Shanker Lal Srivastva clerk, CB Depot is appointed to
officlate ss Sr,clark on pay Rs.382/= + 10/-PM in .scale RS,
330-560 and retained in Charbagh, A '
2 .
g,sn. Narendra Pal Singh clork Ledger Section is appointed to- -
.« 0fficlate as Sr,clirk on pay Rs.374/-+ 18/~PM in scala R8.330=550
v 7 and retained in Ledger Soction, :

10.5h.8.K.Vidyarthi clark, General Section 1s appointed-to officate

L. as Sr.clerk on pdy Rs,320/- + 10/=-PM in scale Rs, 330-50 and
. retained in General Section.

H

;f“sgi_: NeVeS,Gulatl,cl rky Ledgsr Section is apnointed to officiate as

S

- @ Sreclork on pay RS,382/- 10/~ PM in scale Rs,330-5€0 and
ratained in Lzdg r section,

12.5h.KeCoeMisra clerk, Ladger Section is appointed to officiate as

a Sroclurk on pay Rs,390/- + 14/~ PM in scale RS,330=560 and
retained in Ledger saction, :

; -{A\(‘mvf; :
! Y.ﬁ?ﬁtrtgl;;

| . | * )}3 0 of Stapequr]“jif;\

P . Alembaghilucknows o . ™
Copy to the following for information & N/acticne- - 0§b ;TFT%
1. DY.CAO(W)/AMV/LQCKHOW. Ze ACOS/CB, VYN, 'BnAoFoO/ TPP : ]

4, CIC/Bills 5,CIC/T.,P,Estt, 6, Parti=s ccocarnad,

:)." " 01".3"‘,
r:v.‘C‘ ‘f"r.

D. J:. Siivastava
A. 4 0.
C])J&.lXJCKRQOVV
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L - 1n Ghe court of Co.tral ‘dminisf{recive Iribunel,

' 211ehabad
o
Clreult Beagh, luc.ngwe

Qoﬁc@@. ll-of'lﬁ8$ (iﬂc

;" * .

?I‘&hm formain .. ' o Appli&‘:&nt.
E Vorsis
"fﬂwt ihe Ungdon of indis end O Lhers o6  ee Respoaiexn us.

fhe Applicint oegn to submiv re ly \.; she pp) icavisn

&a«ued 42,1088 woved .0 bHehalf of the reag.asﬁaaw regurding
limigstion 25 underse

" ?hm hrerfc-re °e o Uie eonveuts of pere L to 7

of the applieat;mrs 5% the respondents it is stated
ghat the sppliseny wes, no doubt, communiecated with

‘YHo Qe is lons duyed 7,2,1064 aod 24,2,1964 contoined

) in &‘mﬁmm Hoe 6 mi’wi:z& Wy neoeed Lo uhe reg,uesa
¥ af the appl.kcann for his px‘omntim &bmnat 195 .
raserved ve 'cmeiee. 2ut bthe stid deeisicis ore mao-
‘*‘-._-' Lavely nocespeskting sud do wu decide uhe legel
L questisn raised by vhe &;»;slicam‘iu' his ap_plicmion |
,lg, , I?égamm o 137 ?{}ipplwatmn ol Hostey sysuen un@er
3 . resaTYASioG }'nl g3 while pgiving promotion 4o shri Haakoo

Beam, %neﬂz;lm capin cradidele At merdt Yo, 3, on

“the-gverieaf-of ainexure ¥, 3 vheress reservatisn vas

myt at 511 spplicsble in hon-gelection posts filied

through veitven compstitive exeminevion s ;rovided in

the Railuey Zerd's Jotier s, 0T/ 87028

dntea €7,4,1069 v the Geseral Hensgers, 211 J:-4isn
mLNJv.HB-? naimya.

Cntly o Py e

‘ . J)%-L.,LASA f\kvw . [(‘l )\D(: R

D.J {; S&ivasiava

4.4 0.
CDA, LI IOw
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2,  That the guosilon involved for oonsideration of the

et e,

Bon'ble Iribuarl Lo @ pure quossion of law al the

fpplicsntts ease fo fully forstified uy 18w ou merit
apd ns cuch the rpplicent ia fully eavivled ror the

relief clnimed,

3‘%!&% tis feellng rggrieved with the dogisinng af

Wiy 2ot@ernud soltorlvies of e depurimenc referred

‘..:’Q, $3 abovy, 0 Bp.licune wonatidely furiner vgsresented
) & his casooefors che kallvay Loasc vide his a;;;plmavt;un :
e duted 35.6,1971 eal sulsequent Tenisers duicd 28,9197
gl amd L3, 13,1071 (page 17 ) wiere Lpor the nalluvay goard
| | Vido ik DyOedevior huy ikkidpe)/1iimT6/ 15y 1ind® dnted

208y 1, 1977 roquired uhe Geaeral Hausger (borsonsl )
e ———

o
————

, , Horthern Pallvay, lev Delbi L explein the $ollowing
- fOUrmGUOTT 08 m
{2) when the next parmel to £1i11 up 0% vacanoe ies
' wis framed 2.rter 1963,

(Y if 0o proel vas fremed, then tesson thareaf,

(¢) how uco vieancies 8peinse LOF Quots were I'illed
ap afuer ib68, ¢ |

(8} shetler e nume of 1l Prabled deraiy was aver
Colis luored ufwer ohu ;ear LO6Y Aind e onv of

he 109: vucancedse nnd fn vhieh grodg B 13 working

1 WY

4y IhAL unereatier, Uh. spplicaut canslavanutly wrote
numerous letters ~und severnl reminders but no fipael
deeislon oould e Yrkou oF eommunicated Yo Ghe spplienat
by the iléfi.l.z-;ay Bosrd ni:i wltimately She appliesat
rebired Irom service sn 21,1,1986,

Ss  That the eppliesnt h's all alon, heor m vigilent ard

.g)g J : Si_ivasfava
/ 4.4 0.
C.D.A, LICIHOW,
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i WA
pumum.‘mg % ‘e eatxeamw "aut!mruiezs bq érmlde "

his matisr on merg mﬁ his ouse could npt 26 daeu;ed
Y11 now by then, L

¢, w 7

Go Thay the Jw’ble Suprene Cm.:rt of Indla, ey Delhi

aad it nmew*m teelsions hove baen 189ing stregs

thet ths DOST litigants w,c,m mt‘. be deprived of

their ligietmaie o3 das 4f they are m,hemme foreifiad
on metit , S |

T Thet %:hg} vlea of lmiﬁatﬁm reiged by the reﬁpsnde';im

\__._—- SRR
Ee : - W ol ‘ g ~
o *W%ﬁe”llv W»n the ag; lie'emt‘. ‘hasbeen mmvswmu

ah&ﬂéin& the hﬁ11waw anuhﬁritiﬁ« % dseldd his cwae on .

: mﬁwi% Tor whiich, they have ubterlx falled,
} ud: ] - - co ’ ‘ ) : )

8, That in view ox she ”bcw rama 0 guse of the R‘
Bpplicent is ¢ Fiy gase for eondoning the zwl.:w,if
| eny, ethervise tiw enuse of Betlon eevuully srose

on Lﬁ.?.&%@? 2nd ma» on .24, ?.Auﬁa and in ouaervanne

Ty

of Rules B@ anﬂ Ehuurhiﬁ l{h) @ﬁ H’]”h 21 af %engral
Mnlnlsirative iribunsl et i85, the applissnuls
_ tmw 2 is vithie vhe proper jurMG:lctian cud 1ind the

™

’ ﬁiﬁﬂo T ' ‘
' Jackany Daved; rranlsd Sernin )
- 5/3%74, Rejnjl Pavem, -

Qih 3upb, 1068 luc ko,

1

Varitien s&g

I, Prahled iarsin c/o late onri chysa seuohay

\
\ﬁ lerk oq 31. 13,1586 fmg the offiea 27 whe uis G:‘"icf: Controle

aged aboub 62 yesrs baving revired from Wi pust of Head

\er of wtgruw, Q)raharn #iluay, Cheruagn, Luackaow .

Convd, s Fote e

\\\ 513 gj% Ssivastava

A A0
CRNOW,

@b LU .
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under the Cueiryl uf HBepuby Contraller of Blores,
Horvhern Railvay, f;amhcgh, lasknoy, resident of /3774,
—Rededd Purem, Lucknow, do hereby verify thew uhe
Bekbents of puras L b 8 are correet % my personsl
‘kauw1§age tod belief end 2 hevanot aupprassed aay
meterisl feois, |

Figued and ver Tied of &ris.,...day of depby

R 1989 within b8 court compound, Lucknow,

*;ﬁéﬁ | # fv%lu(@D/\lobgchL
ey . (Frahlad Narain )
W27 HaGnYall Puram,
L Iackaow Doteds xue&n&ﬁ.

The QTh Sept. 1986,

&

./\’/}’LL/\ [&Z éb)

-
e

—

G o
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- In the Central adulustrative Tribuual Allahabad

- roulit Bonch Luokidw,.

~

Jode Hos 11 ol 15928 Qi
Prailad Haralu

Applicsat
yersug
The Unlon o ludis sad others Respoadents
] xt» 42 suusitted ou banglf of tus Respodeunts as yudolse
7 -
;‘f( 3 - That the nmmmt appumum is dirmsoted agaiust
P

Opder Mo S61/&/214( Bi8) dated m.a.ma passed by the
dsnargl sebager, Sorthern Failway Seroda douse, Haew Delhd.

2 mat vt&a Uoe aowam {E41d) dated 3&.&.'@4; o
the Gensral dunager, Horthers sailway dew Delhi reeitsral:

{43 eariiesr declsion couveyed turouga latter dated 32
1964 wﬁ amm that tho applicant eaanot D9 pmmm

Wu a veony arising after 3i. 3%. 1963

Jw Tnas copiss of botl e awove Latiers were
Wmﬁ.emwd to tae awumt undor LOtLAT Hoe 247 R
dated Jma%—& ,1966 by e mm«a Cantrollor at 5tores
Algsimsn Luvkiiovw 6b mmmd in AnnoKiTe do. 6 W W6

apil Loa tiots

/ 4 - luat the awu wt‘. aid wot mm«@,@_wm order
) gy waerse ineluding tiao Civil amrt or Aizn Court. Tus

.;-c.—"""

ywim af ,(.mwmm yroseried for & guit %o be filed

PURIIIEE S et

i§ givil  Court m 3 0853

i W o
TR g e sy e P 3 Vol
(R e R k= e

M\‘ l)%¢ aved | NN \F{ “k\ A L C A
agrE amﬁt SEAEANE S i Pt el ;\‘ [k
Asstl, Persan: Riores) o e Gy G e T
303:0,\31' LS s 2 Vo
N. Rly. Aliin o Lucknow v cv ooy &0 IVERE R e )




~~~~~~~

n‘ap

Sy Mot tae apolicaut retired onm 31, 1, 1986 after

atiaining age of superatumation,

6 Ihat the ayPlicas t hao prasented tue appucauen
OBy ou in tais iion'ble ribusal, wiid te
&w&y barred by lmnattam

e tuat iu vies of the mizeuw

aforesentionod facts and eircusstances, tue awu@uen
is Liabla to be dieutsead, |

8s. = That the respoients are sdvised taat tioero is wo

Boeousity of pmaw;tms a aataued writtan oﬁstmns.

ﬂewvar sy reserve thelr rigat to d so, in czoe the
Hou'ble Iribuual directs to tuat effect.

cmﬁmk

- ) » qgrnq’ TIF‘TP‘, TR .?(1{’
. ﬁﬂm@\f e ASSLL g 1 Tatorey’
éabedg l‘{ L/.h(\;_ ) 39;..\‘ 3 o "/@fv_-'f'ﬁ
| . N, Rly. Atiiien Lucknow

Zp R-C-Smvallena A O-(Shas) rerC AHlaom [’“%b'l nofenges
& ww vorify that the conteuts of thig PUPLy sre
true to the best of wy wiowledge besed on iuf.rustion

derivod from rucord and legal advice recéived » Nothing

watariol kas oeeu coucealed or qup ¢
~ g, P
g ’TQ& Cr S:;}" Va scge'\/ Q) El
Ansin oo
= LGS
N. R\ T

@ J LS sivastava
' 4, 4. 0.
£.D.A, LUCXHNOW,.
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o v
T THE CENTYAL ADMINTOTRATTVE TRININAL, ALIAHABAD, §§§
AT LUCENOW, /o
CASE N3, 0A«11-88(1) ‘ |
UETWEEN
!’RAHALM) NA“RAIN SN OF LATE BURI SuYAM MANOHMAR PETINGD
HEAD CLERK, DISTRICT CONTROLLER 7 ST'RES NFRICE NORTHERN
RAILWAY, CHARBAGH LUCKNOW, . -
o . ! .

.....

APPLICANT

VERs!S

LAY 1, THE UNI'N 07 TMDTA TMROUSH
\\\ Railway Baroda Nouse, New Delhi,

2

the @eneral Mnonager, Nnrth*‘

. ,-
i

ey
e

2. The Deputy Cnnirorler of Stores Northern Kailway, Alqﬁ-”T

Rﬂgh L*lckno‘lo

0 < . , , ‘ .
.%§fv {pD ' S .
W RESPONDENTS

- The Applicant above named most humbly begs to submit
as inder s . ‘ ' :

i
i

1e¢ That the applicant had submitted an ap)lication bofaﬁ
the Honourable Uribunal on 27.4.88 which 154uuuuﬁ§§dgﬁﬁﬁﬁz
and<§he opposite parties have not yet submitted the eountaq-
affidavit. |

2. That the opposite parties bave lastly requested the

lionourable Tribunal to ﬁrantvextentiqn upto 2%.10.38'whigh‘
the Honourable T

ribinad have been pleased to grant on
23.9,88, o

1. That wzile submitting the oripinal npnlica ion, a”*f
" eant had prayed for the relief reqitgting +o aunsh the

order No 5615/214(44d) dated 24.2.64, passed by the

Teneral Manag;;r (5’(3:‘50!}&1) Horthern laflway Barodn House

New Nelhi and promoto the applichit with retrospective

/;»'A C . ’
, g@)ﬁ Jo. Suvastava
' A 4. O




6. hat since this aspect h

. .
*

e x4

effect f.e. 3,6,63 against the 2nd (Twentieth) quota vacancy

with full payment of Arroars,

L, That the appliecant further bers to sibmitt that he had

inadveftently'missed to pray for the farther nromntional

benefits conseqient upon setting the

benefits with effect
from 3.60630 ‘

Se Tha t the apnliecunt having been arbitrarily ad illegal:

promdted in the %rade

course and thus a brighi

denied his promotion from 3¢6.63 was

238 1. :
ingueation on Oﬁifrﬁ ‘Tn the regular
and golden future of 14 years of the

applicint was marred arg
belated, ‘ e '

as not been mentioned i« the
prayer, it may now very kindly be added.

After apoloa}éing from the Honourahle ribanal, it 13_

therefore, most hambly nrayer that the -!onourable Tribunal

be pleased to allow the following amendment apnlicati ong

as under -

a) That in line 8 in para 7 of the orisinal applicotion
the words "allowing him withdie seniority all future depart-
mental promotional benefits", in between 'the contents again
the 2nd (Twentieth) quotu'vacancy AND ' with fal1 payment of
arrears ' may please be added, |

I, Prahalad Narain S/0 late Shpi
about 60 years

Shyam Manoh: v aged

having retired from the post of llead Clerk

on 31.,1,88 from the Uffice of the’District‘Controllar of

Stores, Yorthern Railway, Charbagh Lucknow,
of Depity Conhroller
Lucknow,- regident of

Ander the Conty
of Stores, Northern Hailway, Alambagh

!*?/27716, Rajajiparam, Taly

atora Colony
Licknow \
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R s AL .
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I Lo©
v SRR

do herehy verify t'at the contents of ‘pars 1 to (1) are

trae to my nersonal knowledze and beli f and that I have

not sipnreased any mateyinl fiicts,

e
/ . ?lace ¢ Tueknow _ Prabcdad Naroin
: . - / Yy el b i) N T et
Cated ¢4 l,’x bY : .
57 l}imnmtlm of the annliecint
- To.
AL -
The Regigtrar, {
—~ Central Administrative “ribunal
= Allahabad, at )ucrvow ' '
‘,’,,f
7T V i @ I3 ’
) PD. J.. Sivastava :
4. 4. 0,
©.0.48,. LUTENO W,
+ / :
. ¢
e
\
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PREILID BRRMIE L, . PRICET
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P Tl :&mm of Indin mud otHEd vee e  BIGPD %3&“”3?3 g

. P : . |

| i potalic of Indom

R |

L sem———

B 4 phetostsd cupp of the am-aésr‘ oemdvy oivewler
Vo Boe #0060/ *r&(ﬁn&/ 1y datad ﬁo?«olﬂﬁl ms@ﬂ«ag MB |
of 135 dwats mmimuww | £ 12

. 1:*1"-.,-\‘.) }: . . 4 = . . . Sy ) . Lo
o 9 FIee T vl vy gi LT n@.is.wg iﬁmﬁ‘ g 1¢bUer Hoe
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efl/nr ~3fk, daied Dbl i6] Tegsedag We |
poliey of M0 cxeginaticns /’ 3 o

AR et

B /) TleetSoatih cepy of Wb SATIULAP Hoe %kﬁ/mmﬁﬁﬁ) '
) . datad BV.0.1004, resRr.ng redwle of wﬁm&m&uw. !

| P &5
(4} /" tasetosiat copy of order fos 1/131 duted JaBe1063

for spplioantt s SuCOes. | P- 6s

‘ |
A £6) ‘/ CElestrosiat ¢ opy of wffies leblar o SMTeTepiereid
dated '?g ?gmﬁ‘ﬁ, roferrling aprlicentty @ise o e

Gendnl unnager, Surihepn Ralluar,  sreds %@%m'
#
)'._“.' o
s@u  Delide [o ¥

_{8) _wawr At eopd oF Wit Juluer doe G8lei/Ule dAved
Mmu%% rerapdiay the m@},g of uhe Cenernl Bann; R
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| v (8) A8eteaein copy ar novernvest of ludin, tislatey

of nome ffairc, Mesrspius Hoe 8/4/55e131w) dnced
4020 208% ragarding reservation, agi ssbolule osgte
894 soheduie tribes avadidate, f- 29

(&) L0 Lr: Ry tapy of W€ Iebe@ Goe 834(5 )R/ (3m1v)
% Lad L&?ﬁmﬁa’ fron the ¢ oncpal z&mwrwwmm).
Serthers podivey, Larads fousey dev Depad, fegarding

Mle of e puneg. P bo-ty

Paltasl /\/axww;
C PRANLAD Nanrln )
gon of late ghed shyas Menobap,
Yerideuc of pwETM, Wnjajipures |
peted: 2/( toril 082, pulkators Colony, Luoknov, retires
el grark Svoam the afﬁcebfbiamian
CCohiedle of sloresy nor@aern heliusy,
Aloabaghy Chicrovaghy lLooinowve
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1]

am.m R UNDER SICTION 1 OF THF SMINISCRATIVI TRIBUNAL

) 2% 1988,

pate of Piling
' Q§¢ 
Dete of Reselpty
' By W&& ' S _ . N

Registraticn jNos &

Signature k,_negia trar),

2 in the Centrel Adminiciral Tribunal Allehevad,at LUCKHOW.

- | ‘ Pevition Ho, of 1238 .

¢ e e e

| @tﬁ;ﬁiﬂﬁﬁa&am %oa of laie ghrl shyam Manoher, retired
Head mw. Distriot Controller of 3%:%»%, Horthern Railway,

| 1 APPLIC MTe

Verse

de The tﬁ-‘&%a of Imila, through i#w the Geaeral Mauagor,
dopthern Redluby, varoda House, Hew Delhis

8 The Depaty Controller of gtores, Horthern neileny,

Mlambeghy Lucknow o0 ~ es  KESPONDENT®

U 1 pepticulers of the spplicants

P

S

g‘r@g v, Ouwastavg
4,4 O
£.9.5 LECENOW, e



r‘, ‘2) g \\
),I ‘: (1) Heme of the applicent PeRAHLAD KARAIN % \
. ')} - (u) Home of pothey Lam ghpi shyem Manohop

(144) pesignatian and Head Clerky Distriot
~ office in vhich employed Controller of Storesy X
o ‘Northern nauww’charbmh

‘Luakasve
(V) 0ftice Addrese DyContwoller of gtores,
- |  Northem Rai;way§ -
| | Alambaghy Luciznove
(v) Address Lor service - prahled gerain,
__ 6f 81l Hotices | §/€174, Rajejipuren

Goloay, Lucknous

ﬂ | 2 popbiculsrs of tho respandentss
(1) peme and deslgnation ~ 8) The Unicn of :;ndia, 1_
. ‘through ite the Oenepal
i . Hensger, H@r%em aea.; y
Emda Hougey Hew MM
'_ b) *L‘ha Dopu by ctmtarollar of
4 | - 7 gtores, Northern Railvey
e - Aeabagh, Lucknove
~ “ (1) office oddress of the
Respondentse : 8) The Ualen of India,
| tarough its the General
V A ‘ Manegery Horthern Railwey

Baroda House, Nes Delhis
b) The Deputy Contwoller of
Steres, Horthern Raimay

‘ Ammbmh,wmmw.

PT0

. 4.4
8D.A., ILU(“”{Nu W



v . - | % (8)
oy (441) 1ddresses for gepvice 8) 7The Union of 1ndia,

of all notdcen, ‘ mwgh iﬁa the waml

MNWE e€ry lorthern

Railvay, saroda House,

New Dolhi,
| b) the Deputy Controller of
e " '_ | stores, | Norshern Rallway
o - Mombogh, I ucimove
3. mmum of the order sgainst which the application
Ve - in wedey .
. | | The &wucaum is mnde sgainst tne i’anwmg
P - orderss - -
- (D order o | 661/5/214(Ki4)8 nod
». ~ (41) date | 2442,1964 and |

{131) passed by The General Mm%er(mmomal‘)
o o Northern rulluay, paroda House,
Nevpelnds R
| (iv’)maeat in briefy The spplicune was selocted and
ordered for promotions clerk
grade s I, but vas oot promoted
| by the ﬁépmy contmilm' of |
stores, Northera Railvay, Alame
- bgh, fucknov in due course aad
was Lateron refuged by the
Geners) Manager, Northern Railwey
Bervdn fouse, ¥ew Delhl for the |
. -promotion of the peeti tioner,
 vide his letier Ho. 561/r/218
(511)4 ﬁama 24,2,1964

-—h-.;‘\

Jurdsdictlon of the fribunale
I, Prahlad %ﬂmrain he petlvioner, declares

that the cuuse of retion has fianally ar‘em at

M J {@ tStivasiaéa

A 4 O

BP.A, LUCZNOW p—
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v7./

M

\
R\\Q (4)

pucknoy 1o the provinee 0&“ gtuay ?rademh on 10672887
as the cmmﬁmmf’ awﬂmwi%ies have nasb coneldered

gop promotion of Lhe petivioner s Clerk arodesTy

and over uix months have passed 0o reply bas beed
pesctveds 1he Central idministeative Tribunel |
oeme 8% aperation wsi h effes 4% from 1.11.1%5 and as
guch e poipessdls are eibaia the jurisdiction of
the Tribunel a Lapus of Rules 14 Chapber=3, of

the Jwi.:mmﬁim, mwws and wutbority of the

pritapnlge

1, prabisd nerain t.he peblodoner further
dmlww um » the p@mkmﬁa‘ 1s within the lmimbm

- prwumm im the ges vion &b of the GCeatral ndminis

~teation Tribwael 40 t 19856, m'ma respondent Nos 2y
pas pot uolken proper denision la the case of the
applicanttc promotion 88 ¢lerk Gmcie-x, geale

30=300 ( 25 ) aod thus the spplizand gould Bov
w&u of epporvinivies of navuvel Justise in regard
the proretion - geniority and further promotions in

higher grodoss

6e Poe %o oOf the Goses

(1)

fhﬂ foety of vhe cma are BS undegr;-

that the p@;ﬁwammr having Lecn seleoted wm
Reiluey perviee Comnlss. o, Allshocad was sppointed

es Glerk Grede-1] i the scale of B m-wo o work

e Lt ?%y g
ﬂ‘!{j}@w' %ﬂ y’o
"‘u.._ 2,?4/‘3\7 rgf




(1)

(111)

ALY

(v)

phet dn ¢ loseeill posls, the scale of E"fﬁ 110=380

was koo m dnd i), (zwmiwwt) mﬁw and the
p@rsomwﬁ. ¢ workiag dn this sanle were designated

ng GLwks of GraieeIls

That towards ehwnm'éﬁ’ promotion the next higher
grade was in the seale of f 130+300 exd the persone
nels working in this seele vere deslgnaved as
Clerks fgmﬁa-f[.

mat prm o 6&.196&. % of the poshs in ihe
mam of 5 130w300 were filled m through directs
regeruitment 8nd the mmaixmm 80 posts were.

f£4lled through seniorityecumesuitability vestse

ihae en gpppovad of the Government the “Q:ailmy soerd
revived the abuve poliey af ppamotion and ordw%
that from Ge7e1961, onwards 10% of the posts in
the category of Cleks GredeeI, in scale of B 130=300
wouldé o filla‘.ﬁn by the proanction, ﬁhmﬁgh a
cempetiiive {writiem) exemipation 1:@1%& w0 e
depir tnwuel olorks of crede-I]1 and the remaining

00F o&f the pusts would ve filled shrough the promow

sisns of Giorko Crede«Il on the ususl verms and coie

ditions L,ceon She basls of genioPityecumesuitabilie
e

(vﬁ.)
pomnexupre=1, vhe Reilwey oord further sadded on
2012410618

et m @ mmmanica of tazze:lv above order m the

(2) the compebtivive exnmination for filling up -
108 of the posts should be thrown open %0

@1l clerks grode-Ile

JL Stwasfav&
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() ,r:i;ui:é;;;; 7058 1u the scale of 5 130w300
shiuLld 2o vorked auv on the watal mmber of
nhmel antledpated voceseies Goouring of tep

6741261, the date of issue of revised poard's

PTAET e

(¢} b oomoer of WpPLey ees WJ‘ ve plead on the
priel ohouuid got namétliy txceed the number
of veetncles reserved age.nst 104 ﬁm cagh
years 1he xaijvay adminisﬁ*atizmahauld |

rold the vompetitive cseminavion BVEPY yours

(d) i nace of the employees o te l&ced on

--___.,......,....._._.—.———-——--

vie rencd sheould Lo aprEnged i the ordmv of

[

Rerdle
IEXURE=IY C f ape2)

(V44) That ohe perdod involved for such ¢xaming tion

and eslculation of such 40 vacaneles was from
60701961 W 310121962 in the iiret:« lustence
vecaug e ﬁ“@ﬁ puoliwtion of the rosults of 3
Vaceneles of 1962, the oeuers) GERERES R i‘iort‘hwﬁ
Bailuay, toroda House, New Delhiy invited furthere
Wore yacencies which could have oecured in the
year 1963, in the same circulars Absub the
‘vacnnedes of 1963, the subordinate officeg of the
Dorthern muw hed 5o prior information =and as
guch the potif fed vmamc oy ol 1E60 uere cone rete

and solid 'zzm ware 0o wore wmjec“ to any antie
cipatione

- PTO
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,)‘, (viid)7hat tho respondent Nos 8 pescpved thyree Vnotne %\Q\
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¢309 upto Sle12.1962, sgainat AOE quota and
intimated them to the General Manager{Personel)y
gorthezn Roiluay, Barods House, Nev Delhd quite
1at6 on Delel?63y vhen thero ves oo ground lefd
fap thege three vesorved vesancies of 1968 dalng
ureated Do antiodpated or nob having cceured X
within the gvipulated periode

Thet the scwheduled competivive (uritien) esenis
nation conducted by the Genernl yennger(persoaal)

~Borshera Railuegy Sarods Hoass, New Dalhi yues

hold on 108 sad vesu)t thereof publishod
on 27.841063, Throe parsonnols of Stores Depod,
plmbegh, vise shrl Eyi.iendiratte, Prahled nerain,
the potitioner, and shri Naakoo Remy were pleccd
on the poacl @8 meril KOs 148 and 3 respeetively
and tho ordcr for promoting them simwlteneously
sgainst the vacanoies sdvised by the subordinete

offises verctalss dsmieds

that the wampering the order of meris, jhrd jankoo
fem wee ovonoted 2irst on 3.641968, Shri Fele
Mandirabon vag promoted noxt on 3641263 ead e “
applleent wli wag to ve promoted agednst the 2

(Tweauioth) vessucy by virwe of bis merdt

1ly igaorede Ihe peuiticner
wvio of coursey informsd of his success 0a 3.941068
ia the camminatdon ead G111 the end of 1868

ne wei vep.ally kept sseured W oe prosoted g au
Owourst ta pave the person pronoted, ngainet 9%
vognaclies by vistue of senlorityw-cummsultedilitye.

PO
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(x1) That the betitloner grew afrald of the malafide

85 such gy

for his due g premotion
vhere upon »aying no heed to &Y preyer, the respon-

; dent 1o, 2, pefepred , |
f/' ’ By oase to the Genera} Manag ey,

(Personal), Northern Rallway, Bapoda

iatention or the respondent H0e8 if
cledmed ©), him on 15+141064,

HQUSQ' Hew
| _%{' Dﬁlhi' with the t‘ollowing false summ“ and
) ; Irrelevant reagong ebout my DOn=pPono tiong @
Z (8) che apa vaeanoy belog antdcdpaced aig oot ocedr.
i s |
/:’ (b) r4ve W oan on regruitmens of initial gradesClerk

i Fedin JSdly eugls | .

; )y h?g?[ o J to clerks could Rot be made available and ag

»‘,},/ - RevGews &)JNA«»T«{ weh the two posts of gradeel glark sanationed f

iy 1 %}L% ‘ ‘ for Dlepel fhedy Moghal sarcd, eould not be .

et \fil2eds 7he vasancies could have been $13ed |
from Clage~1V Staff ae thle Lan did / 4oes not

epply for sromotion from Class~IV to claba-xna

(8) rempersag of the panel positlon was cnnsealed

' an¥ insteod of 8,106 veoeusies already notifie
d 00 telel963 and 274441963 only two vacauoles
were exniolved and £illed,

(z11) 1neu she Geaeral Maueger (personal) Horthern Railway,
fapods H.usey N¥ew Delhi did not lavestigate as to
hov the candidave ot merit o, 3y w3 promoted all
he first cnd why promotion of the applisant vas
iavalved in dis;mtb 84l why no weiloa was taken by
téxe opposite party Noe 2y well 1u time w set pight
tie anausly vhen he had already kundwa that the third
vacsney ai:? nst arise. Hovever, the applicent ves

PYO
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i tetusa& w promotion sgainst 108 quots raserved
vacanciade o

~ {x411) ghot the petitianer innedistely rejreseated to

N oy ine y

e—é

fege~9q

the Gencyal nmgm(?nmn Horthern amm.
Baroda Houre, New pElbi on u.?mu. ‘Gesanding

- Justiec and couudmow kept praying 8311 et

1ast the Mm‘c z;epnty Controller of gtopes,
Horthern Redlvayy Alasbogh, tusknovw sads 8 thorough
enquiry into tho petitionerts eape ond forvarded

it to the General Wansger (Personal) Horthern R1ye
Berods Jioure, Nev Delhi, for reconsideration, vide
his lettar loe BA7E dated 6a12,1806, AL the _.-
aiministrative lepses aod injustice done to the
spplicuat uere disclosed tus Lo Do svadle

(317)

'}:mf. due 9 i’inancial and family burdeny fear &
the deportaental authoritises beiog sanoyed end no
peraission to gola court of lav having been granted,
the p etdtlonar could not obtxin shelter of the

- emourte - However, after his vetirement an Xlels1086

()

‘the petitioner tried onve more on 10.141987 o

secure @ao justice froa the Higher Authorities Wt
more than six months have puwﬂ and the suthopis
m hnvc rmea %o hh-p&ot dne Justice to the
appuaant and hence under subeclanse A(b) of
Cleuge 2i chaptw. "Procedure, his appm;m

38 within tima¥,

et in viev of the above feots snd- the tonmm
further nore m'dwe of the Qoveroment and m
Reilvay Boord, tho extant oz injuaties dm to t.he

s uuuasftwa
| A4 0,
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Y asd £111-up the w4 zad cubseguent 10§ quois
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have most conpvenicntly been wiihdrawn and name
of the -oulicant deleted foom ‘thcz pruely which
has not Lo done, so fap

Sehede . . \ v
{ o) el gusWice has neel done os regards life of

the p%me&a g+l ﬁkxis'va&sﬁ, 1ife of this panel
WRE ongingd w e wd of 1963 ( = duration of
only €hchS(8) auaths ) vhere a3 iu the sormal |
‘ pourae LU wes one gear sud gow It is Luo yearss

; Iin the cuwps of z;:rm%tiﬁns agningt whe gald & |
quote srior Lo 6e7s 1061, 1ife of the panel a)llote
ted vac Gree years from 1959 Lo 1968, Hed this
patcel Jugble ¢ ot veen Pafused o the applicon
he xw} hive been promoted eghlnst a vacang y

arising in 1964 and thereafior.

(f) Begides this it is also nob 1n keening vith the |
orders of the Hoerd then prevaleat not W mm

wa/ further aramination, uob v form furiher pancls

varsneies by the prowoticn of gredoell olerk on |

tiae wicds of amiari%y«cumﬁwimbiuty Coste

\'/ (e) e B teuth de ¢hel an g thal ulme, promotion

Teom gradesll clérk:s W z;z'm:lea-l'ms 2 matier of
about eignteen yearse Thc applicant was the
only junjor most with five years leugth of service
vho bagd ;;%;apm:ceédﬁ so atny of hils seniors in the
c@mg;&ti%ﬁ and could heve got nds prowmotion gnme
15 gesr: esrlier. Tharefore, 4o order to promote
asome fovourlive gendor:, all -the rules and reguloe
tloizg vere se@u @slde and future of the epplicant
spoilede L
: - PTO
i

é@; J{; Stivastova
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> (zvi) zThat the order of the Geaeral Mabeger, Northepn
Redluay, .orods House, Hew Delhi, is unjuety daproper,
idiegal, arbitrary, distrizinatory and violaﬁ.ve
‘of the principles of natural justices

m view of the fao t:-s mentioned in pars 6 ebove
4t iy mwwarm met luadly preyed that the Honthle
“Gourt by ,leaged @ quash the order [os S61-E/214
(“&1@.) datel 24.2,1964 fron the General ¥anagep

e ' Horthera hailvay, naroda Housze, ‘Hew Delhi and pass

e order L sromobe the ar ticioner with :*’emgpe@-”
Wve ef Jecu lees from 3.641963, against the 2od

) i (reeatled) juova veseucylvith falld payaens of
4 I apredps giviig due Justiceito the petitioner who hag
N

coatlmoucly suffered 8 reowupring shortefall in
She rormof his s lary since 1963 sk aund in the

'?Mg‘;ﬂ ahape of b:; Bry eomuwﬁion, tad lewve euncaghmeat
8L the Llpe of his retirewenty on 8l.141386s

The avove rellef is baing cleimed su the basls of
~ Apticle 14y 16 and 09 of the cmnﬁﬁiwt&m of India and

da am gromcla et violaaian of the. principus of natural
Jastice and setvied prag bige of the Ralluay Adminlgurae

e ~ t40n so deviate frou the novmal rules aad Fegulotionge

8¢ INTIRIM RTLIFF (4F any) R

Je PETAILS oF RMIDIES EXHACEL DS
Ihe petiiioner deo leres st he has availed of
T -8l) the-punedies evailable to him under the relevaat
gervice rules a@c., dewils of representesions mede
by the *’}plment@zs udarge

(a) Repmamwuion dated 13471964, made to the Genepnl
Hanager, worthern Rly., saroda Hause h%lm

@, ‘ demasfcrw?m

\ . . A 4 0.
DAL LYETN0o W
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(b)  Reprecemtsinion of JGf@¥P8 made W the Scowretary

o
padlvey onrd oo 1849,1972 pernissicn % sue fn

the cal (e

(a) Mpiesmmuilm aade to the rRallvay Minisver on
2142.,1075 tipough the Member of Parliaments

(4) ReprescnitiLlon mady on 234241881 W the Geners)
~ Mansger,{rersondl)y sorthern RAilway, Baroda

Housey 6w Nelhie

(¢) tepresuntacion made on 34741084, and 2418, 1896
to whe Doty Coatroller of stores, fHorthern
Raileay, “Laabaghylucimowy « aupplicuatts case
was referrel to the Gencral Mepager (Personal)
Hortheprn 5ilwdys paroda jpuse, New Delbi on

anl peaiager oa 27.1.295’7
5 lﬁol@%.‘ﬁfﬁm avalle

-

(£) TRepresentavion / appeal nade to the Cnion of
Indin, Vraugh its General Manager (Persousl),
Horihorn neilvay, Baroda House, New Delhi 1061e198%
with = wooy €3 the Desuty Controller of 2tores,

Northern oilway, Alambagh,lLucimowvse

TLOMEs
More than =ix months have passed ad sutrorpddy
mentioned ahove =k have not passed any £ina) orders.

10, Matuer no: pondicg ~ivh any other ejurt otos
ihe puvticiiner further declure thei Uhie motiep
regarding s spplldovion 15 aov pending before
any couru or aay other suthorities or any othep
Jeaeh of uio sribunel,

il.  rarticulor: of sank Draft / rostal order do
respect of the eppllication fee S 5 -

e

wvastavg

4.4 0.
QDA lUCKNO\\’_




o AT

Lo | Acprcsenlalion g 14154y,
" '/’ e (@) ?*leatmm:ﬂt oDy ar the WM along wish
! it | Bz eerxreszm%meemzd'last represeatation to the
| " talos of Indiey- oo 1.6;1.1987.‘

{h) Il wostat a@p_y of g,;:-;wez?méém of ‘Iadia, Ministry
of Fome LETaiPs, Henorandun jo. 6/‘&/65-&1‘-1.
dated em. 11867 rogawa! 6 res rervationy aﬁ schedule

| oaste wnd schedule nrlbas candldaces

(1) leibusia§ copy of wie lebier Lo BSMEVW
(i) deued leRe1962 fm e Geuem Mms@@,

| / (rersaaui), Jorthera nailuay, sapoda zﬁo}zna.ﬂw
~ ) . Delhly recamiing life of the panele
We 1.I86 o7 nelomiress z?howsmm/m&broswt eoples
) o vl Whe relevant ordems and
- aircu&a:s 88 meationad in
para 12,
T AT ey
Iy vrosled arsin soo of iate shri ghyam Honshap
| agea LT 60 veapg aving r&ured from the posy of Head
) UIeri on 3lelell86 from tae office of whe bisurios
v ConGoller i *»ms, forthera ﬁ**ilmzy Ohugl v6gh, Liic o,
- | vader Uhe Cunwol of e W Couiriiler of bwrsa, Horthopn
gmlw.g, B8, LUC gy re.«udem. of ¥/ 2774y Rejedinuren
| . Talkawvors COLuiiy Lig} “diy 4o hereby verify that the

ecntants of porns from 1 to 13 epe Pue o my nersoarl
novled ;. =nd L iief agd LEAT Y havenst suppreesed any
material Cactl,

//)Y al L N tL@CM,M
. Signewre of the
Flages 1005 Apslicani,
Dateds ?64 /9@89— |

C: @ ‘;ml fsdz:ainie wative Triounnl,
. Allehnoaed o U Lickaowe -

s
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K advances of pay and travelling: allowance may be sanction

', servant on his transfer 1o foreign service by an Authority

" his transter and that reimbursement  of such advances 1o Gpvernment by. the.
forcign employer should be made in Tump by sending a chegfie or a bank draft
n fivour of (he Accouatls Officer on whose books the advaayces were originally
booked. No arders have, however, been issued so far ; to whether sych
advances may be granted by a foreign employer at the timyd of (he r-version of
the Railwav serant from foreign serviee and, il so. how (Jie repayment of such .
advances to (he foreign ¢mployer should be made. R

to a Railway
competent to sanction

) 2. The President js now pleased to decide that
. below may be followed - for repayment of such  advances

€ procedure indicated
' (‘_ ‘ servant by a foreign cmplover,

granteds to a Railwa

N S (i) Advance of pay., )

i Advance of P1¥ 10 a Railway servant on hik rever
Q : service should be granted by the forcign employer

the authority compeleat o sanction the transfer

foreign service on the analogy of the provisions

. Para. 1536(7)-Gt as amended vide Advance Correctibn Slip No. 27-G1 circulated -

- . to the Railways vide Board's letter No. F(E)60/ATDV-2/7 dated 16-3-1961, As.

3 for the fepayment of the advance (o the forcigw_cmploycr, immcdiatc!yvb ”

if receipt of a demand from the forcign employer, /duly supported by the c¢as

receipt obtained from the officer concerned uat fhe time of the payment of tha:

advance, the competent authority should refund (i total amount to the foreign . -

' caployer by means of a bank Gralle The ambunt of the bank-¢rait may o

»~ R debited . in" the accounts under the head 4 ¢partmental Advance Railway-~

’ Adviances in Section “S-Deposits and. Advances—Part 111 Advances not bearing .

interest.”  The frecovery of the advance shoyl be watched in the manncr as i’

the case of udvance of pay sunctioned to 4 Railway scrvant under paragraph 1512

of the Indian Railway General Code Vol. 1. <

- hd '

sion from forcign:
oply after consultation with'
f the Railway servant - 10"
ontained in Note (4) below ™ -

i) Advance of 7. 4.

- Since the T.A. for the return journe
: Gov.rament service iy to be borne by th
granted by the Torgign emplover in
Railway sorvin submitting the T:A
forcign employer for the purpose.

on the Railway . servant’s revarsion to
forsign employer. the adviance of T A,
s regard may be adjusted onlv on the
I which should be sent straight 1o the

- *\\
Scrial No.«—-lZ92.-—~Circu|ur' No. 831-*[5/273(Eiv), dated 4-4~I9Ql. ‘

e
(bagy)
Sub.—Filling of posts of clerks Grade 1 scale Rs. 130-3005———5%<" .

OB
i

A copy of Railway Board lcltci"No.J’C-.()U;"I{'I‘P-Z\ I, duted ()-7-1‘)()11”1'5 fure
og LO% warded for information” and guidance, .

) 2. The question whether departmental w Fitten test for Promotion of Gierks to
¢ grade Rs. 130-300 (AS) against 907 vacancies in this grade as ulready preseribed -
should continue to be hed Ornotis under reference witlh the Board und their
decision will be communicated when received.

Copy of Railvay Boards letter No, PC-60/RTP-3/1, duied 6-7-1661 4o the
General Managers, all Indian Railways ere,

3
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Sub.—Filling of posts of clerks grade | scalc_ Rs. 130-300.

The Government have accepted the recommendation of the pay commission
that tHEiféﬁm"lf?nﬁ‘d_f_rﬁ@[f@j};ﬁ@jbjﬁ?l‘ﬁ(jiﬁ:g@i@gmlc
Rs. T30-300 and that a proportion of the MUCHACTSS, T TS grade may be Nledon
the basis 5T a competitive examination imited o CIRFRT Lrade T TRy Tipve,

- accordinglydecided that the posts oFCTEFLS GrTRRould Be filled c““‘iiﬁf_‘l N
by promotions of Clerks Gr. 11 in departments other than' the Acco‘un'f?ﬁcpart-
ment on the Railways and that 107 of the posts in the category of Clerks Gr. [
(instead of 209 as laid down in, para 14 of Bourd s letter No, E(S)I-57CPC40,

- dated 7-3-1957) may be filled on the basis of a competitive (writien)

P

J_cxamination 9 ‘!f)
limited to Clerks Grade 11 | The Procedure and conditiong tobe observed Tor the ==
said- &amination will Be as under :— : '

i - .- {a) The examination should’bc held once
4(/ o different seniority units.

~ " (b) Each employee may be given a maximum of 3 cfy
belonging to Scheduled Castes/Scheduled Ty
be given an additional chance.

dyear, separately for each of the \//

ances . Employees
1bes may, however,

{c) Every employee with at le

ast one year's service may be
the examination. '

allowed to take _‘
T (d) The subjects of the examination, the time

allotted und the maximum
marks for each paper should be as fo

Hows ;—
Paper (Subjecr)

Marks. T, ime
(i) English (including drafting, Precis
Essay, Grammer) Proof
Elementary Tabulation (to test candidates
ability in the art of compiling, arranging and
presenting data in a tabular form).

(11) Departmental knowledge  paper
Office Procedure, rules and 1

writing,

) 100 2 hours
correcting  and

(including

. 100 2 hours
regulations.cte.)

(¢) The quBifying marks should be 509 in cach written paper.,

. (f) The Head of the department concerned shouyld I

; ! : ominate officers for
setting the Question Paper and marking Answer books, These
officcrs should get the same honoraria as are ;

. admissible to Accounts
Officers who deal with the App. H-A Examination, _'

%) The usual_rules re a_@_i_nggscryatioq_ of vacancies for scheduled 72~ 2
ff'f‘;-z‘;stcsﬁ’r lm apply i Ry this V1) A /

: {\Q\ The Board have also decided that the remainin

‘eategesy of Clerks Gy, [ may be fi

scale ':‘{"%W! 10-180, on the b

T

[ 8 909 of the posts in the
lled by promotion from Clerks Grade [1 jn the ‘¢
asis of scniority cum-suitability, '

4. These orders do not atleer the employcs, alreudy promoted as Clerks
Gr. T against the 20 ¥, vacancies re

eserved tor heing filjed by diveet recruitment,
3. 207, ol the posts in the categery of Clerks
ment on the railways will continue tobe filled b

Gr. Lin the A'ccounts D
13 of Board's letter No. E(Sy-57CpCe

y direct recruitmen as i

0. dated 7-3-1957,

Cepart-
atd in para

\

/QW&«Q&Q N e snn

Direct feoneal
m“ﬁt}‘fwm'%
é‘(7 . 4/ MLD/L'——W

v e~ ot G
Ml_bsi\:gowg <°/T§ Ak (0/0

g
3/%(1(( P ; ‘L
To L ﬂ& PN e/v‘% . &L\
STel) an pmeds

L CW\A—‘—I"‘\AW'
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1B

itowed for such ex.§

i " & written departmental examination.  The procedure 10 be '
> office letters No. 831-E/ 5

amination and promotion should be as faid down in ;i
273(Liv), dated 16-9-1957, 5-12-1959 and 21-5.1960),

34 nuE

3. The vacancies in grade Rs. 130-3 hich occurred prior to 6-7—1961?-3
but nat yet filled <hioald be fitled on the bagis of the PrEVIoNs percontagey 80}’.;
ald 20050 Separate stioctions witl follsw 1o Ihog up vacisoies ngainst 20/;15
quota from the pancl of graduale cl}rg:. formed in 1959, 4

4. Please acknowledge reccipt, ' -

\/ Copy of Railwvay Board's letter No. PC-GOJRTP-3'1, duted 20-12-19G1 k{i
, £ - the General Managers, all Indian Railways; etc. T ﬁ
et 1 P . I ool T B A
i Sub.—Filling of posts of clerks, Grade T scale Rs. 130-300. B
o if . : -
3
‘, In continuation of their letter of even number dated 21-9-1961, the Board*
- i have decided that in filling 109 of the posts in the category of Clerks Gradg!
g"‘ ; I, the following further instructions may be obscrved :— : ..
y 1.~ The Competitive cxamination for filling up of 10% of the posts shoulc}j
’\// s be thrown open to all Clerks Grade 11.~ A
o o ‘ 1 2. The 10 % of the posts in the scale Rs, 130-300 should be worked outj
! : N;( on the total number of unnual anticipated vacancies occuritagEferr
‘ .ﬁ 87aY ot 6-7-1961' the date of issue of the Board's revised orders . 1
.5 ' ’ %
Nt 3. The number of employees to be placed on the pancl should not nots;
;,}é mally exceed the number of vacancics reserved against the 109
! quots ¢ach year. The Railway Administration Jiould Bold the* ~
4 t’; - competitive cxamination every year. . ﬁ? ‘
i . ‘-
. _ué A Q/ 4. The names of cmplyees to be pliced on the panel should be arranged”
M H in-the order of merit. g
: '5',".-_ £ ¢ 3
b
E“oa ).'?: ) . . . "
\ w < g0t ‘ [ Serial No. 1456.—Circalar No. S-EMH-TKEiv), dated 30-1-79482.
N f ' . nt (\‘T\C“ ? 7 4
ont A N i
l:f (»‘)’1 N\W fone ' Suby o Loan to membern of the F.P Ruilway Welugeen Relalnliationr
e b and House Building Co-operative Sovieyf Ltd., for the purchase
\'Ea\:..\‘:'“_“, oW 1 of plots on the fand to be atlotted by e Delhi Adminstration,
Lh\c . \ UL;\ \ . .-‘
‘,j,v The Railway Board have decided that refunddble advance from S..0.P.F,
o : may be allowed by the controlling  officer in the oAsc of members ¢ the E P,
¢ ", Railway Refugees Rehabilitation and House-Builk ng Co-operative Society Ltd.,
- S '3’ , New Dclhi for purchasc of house sites allotted to the Socicty by the Delhi Adminisy
R tration.  The other terms and conditions of the agvance will be the sume as applios,
:',{;FJ able to advances admissible for house building purposcs to displaced persons vitle -
L«‘m‘ Railway ~ Board's  letter  No.  F(E)SO/ADV-3/2.  dated 22-8-1951 a5
yay amended from time o time.  These orders Are incorporated in para. 30 (¢) (V)
. and 30 (1) of Chapter XVI of the, indian Railday Estublishment Manual. The above
b has the wanction of the Poesident.

(Authority : - Kailway Board's Icn/r No, F(Moorr-1729, dared 27-12-1961,

. ‘ v i//v.t-fC-—Lo‘-’J /\Cc""‘—-n'u‘
ey e e .2 T tee

Y
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e " NORTHURN RaILway, -3
Coh _

. SR : HEADQUARTE S OFFICE,
- e e <m’ o v V% Barods House, New Delhi,
Yoo e 7 D/ e / 7 o L '

~No-, -~ £ ,.-/ - | ‘ , Dated *7 April o1 9630
N E ” The Divisiong) Superinyendent,

~o

Northern Railway,
Delhi/MOradabad/Lucknoy/Allahabad/Ferozepore/Jodhpur/Bikaner.

':

Dy.Chief Mechanical Engincer, Amritsar, .
Works Manager, B & AMV.;- Lucknow, B ‘
- {Works Manager, Jagadhri;,
. ¢ Works Manager, Jodhpur,

D.C.0;s., Shakurbas%i,
»D;C;OQS., AMV, Lucknow,
D.C.O.S.; Jodhpur,

;45\ S.P.O;~III,HeadquarterS‘Office.

: PO : ' L
. : - Subject, - Fﬁlling up posts of clerks in_ grade
N i | R8.130-300 (4s) against 10 ¢ reserved
“ vacancies op the basis of Competitive
. \ . _ Egamination.' o .
BN . v ' \ . :. ‘ ol
- . A3 a result of examination helg at various Centres
on this Railway on 10.2;1963, the under-noted persons ma
be promoted to £grade B5,130-300(45 s231nst 10 % reserveq.
Yggégggéﬁ_ﬁi;xdﬂrks_grage Rs[130-300(AS 8S advised py

-\'
Divisiong and extra-Di,‘g;gpalJOffice&min-drff??@ﬁf“b' .4/57\\ :
" 4 e BOT Lty 1wy TR . T - R
U sgqamalty”g?udp§. / J%Q§U%mq¥0@t v rvtﬁsﬁ

DivisioT—r—a—— 0TI Fo T e . ‘ . e
-« Division/ ! Senlorlty; No. of vVacancies yName of Clerks y& ! Remarks
:*;“fExtramDivl.: Unit, radvised to this 1 to be promoteq !
S~ Otfice. | | i Office for the 10 meri¥ order !
o ! i Period upto . Within the — !
. ! ;Sch@dulOdQUnreserved

' Yo
1

«

=l

IS e =Yy o '.'11_?:';7} S,
L | o | Caste iU < &« (7:)6,1..(“'/ h 571{.; N
L 2 : 3 5 &
N ' - | | ——
”*Allahabad’ Establishf- L T 1.Sh.Baby Ram Tewari: Ope vacancy
inis;on~ " ment, - C - :

) (Unreserved) reserved
frf for 8/Caste

to be carried

: - ‘ : : .. forwara,
Mechanical (1 1C 18N8, Dey ragy, T
e T P (Unreserved) o
v | : - 2+8h.Hub Lal(s/c) e
T - Transports. . « | - ; - ~do- " ;"
y*' tion. - o Bt
i Commerciay e ~ - ~do- iﬁ
. ’ §
Bikaner 9. Establish- 7 - - r
Division? ~ .Dent, ¢ . v
o : Mechanical - - o Te 4. sh. Rattan ILa3 Vohra, e e
A - i ’\U.R) .
Delni . cEstatlishmery o0 1 1.Sh.Suraj.Parkash(U.R.‘ “~do.
Tivisiond . : ‘ o A ra
«1Visjion, g‘  d : = .
: Wm\ 1\4

—

e T =
. }‘QL i S e ‘_flL,w“-\-{—é.._U,_‘La 1@:’3:,
Y N iarrarer S end /{@(A;éf i } W/‘M:‘{::;«"‘ S

~~yMechamicm |
".“"\'h"_':,.:' iy N

B
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St TR e e o T e T T ! T -.
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Tl L " -G \
Jy J --‘ ; | /\ 0 <
.1 ERE EIRTE 5 ! b
o SR - 2 .
Delhi- ) Electricals” i - - One vacancy reserve
? Divisien : ' for S/Caste-to bve
. (Contad.)" - c carried forwaxyd.
. L Operating .1 - - : -dgo- -
/[ Ferozepore Establishment @ 1 9 .Shri Harbans Lal I\Jonga U/R)

" Division. 2. " Nadho Ram(S/C), e
o Operating., -~ 1 - - ~do- .
o~ Jodhpur | '_‘,’Iflecb?nlcql /’1;.-3 - wL - | - ~do- -

Divisiony Clah AV N - o ~
Lucknow Establishment 1 - - » ‘ ~do~
' & tvision, Operating. 1 T ’ - ~do-
L - Mechanical 1 . - “ ‘ ~-do-
Bapdatporing v, //?"\’ | ' 3\ ' Rt
) \'\ .
% horadabad Establishment ! |  1Shi ~do- -
et D- I3 s . v ~
L een Mechanical 1 1 1.Shri ~do-
SO WM., ‘-Estt. - ,.'"".‘.'.‘.1»/ - ~do-
.7 Jodhpur. Mechaniral v - ~do-
9 DyCL B, I“{F"’éhanical Ton - -do-
,,} FTKS huf BeT 1y ryy - | ~dg- -
/CB Lucm‘ 0w Mech.“""" o - - ‘}Q\_OQ ~do-.. . |
- B eless a |
\\, Vi.M. ,AD/"V, ) Mechanlcal T 1  1.Shri .C.Srivastava(U/R) . -do-
Lucknow, -
X . » : : “
f@(m 25tt, . 1‘ F .Bhri Bhat;‘t ulr harma{U/R)-
Jagadhri ’. -
Kalka. Mechunlcal - \1 1 v Ran Sarup hhera(U/R) v
) \»\/ . ' ’ . . '
.0.8. btore v € 4 1 Shri Om Prakash Singhal(U/R)
\m Shdhuroabtl. - 2. " Devinder Singh Bawa(U/R)
- , L 3s " "Ramesh Chander(U,/R) g
, 4. " . Onkar Nath Handa(J/R) 1\/
e S ~ L 5.0 S, Dharman S/C d&xﬁi -
V‘u\, D.C.0.8S. Stores Q) 2. hm K.L. Mendlratta(U/R ey
e ANV Lucknow. o “m--=-2 2.." . Prahlad Narain( (U/R) Vel
AT ' ' . {3, "' Nankoo Ram( b/C)
N -\ | (Lass I |
Stores v 1, - ‘ o~ l ~-do~-
¥ ¢
. p. Ve OQ

. L»ﬁ\ J _.“""“.«-—
e, .-
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Z1 LT T E 5 6. o
s N # T . - |
ﬁdeagquarters Bstt, 1-5hri . Shyam Supger Gupta(U/R) One vacancy
1 Offices ~ - '

<
i

reServed fop
r»lé S/Caste to pe
o - B ' carried forwapg
4ﬁ§‘ <" Mechanicay 4 _ o - ~do-
~ L Optg, T T.SH&@iRomesh Chandef-Jgshi(U&ﬁ ~do~ ‘
g }Claims T 1.Shrﬂ;Dhanpat Rai Rastogi(U/R) ~do-
- | ‘\C.lai;ns i1 o2 " Shri*uegy;eng Narajin Shuklé\:R/R)}:u/
. P BSB 2, yP.N.KapOor.(H/R). ) do-
 ‘ & Refund T 1.8hri R.P.Sharma(U/R) -do~
..{ 1.Shri P.Rémaiah(s/c)--—“*-"-“-W"““‘"‘"‘"““.“/">
‘ - : \
. 1.ShrijS;P,Malhotra(U/R) ,
e 20" Har'Chang Singa(U/R) v 4.
\ 1;Shriﬂ§am-Prakash Bhasin(U/R). ) ,
~ 2, " irath Das (U/R) ' —
3" -Balbip Mitter Sharma(Uégl « —do- B
; ‘Statistkal T - ; s - : -do- ////
I @ Machine ' \ : ' (.
O --Section, . - T _ \\
: o ° B -
..\-Statistical1 - 17 T - - —do- 'HR"‘, .
j‘fi \ Jullundur. et - ,7*~vAwm~w“ﬁ~§57”?ir:;“**aﬁy
L ~ ’"W"V“M*fm*r L4 ‘whqf v ST . “." L RN
%*ff“‘“““*\vm'utatistical 2 1.Shri Shyam Sunder Lal(U/R) I
\$  Detni 2. " Ramesh Raj GuptafU/R) {7 g,
' Security, 1 . 1.Shri Ramji Lal(s/c)
= Medical 1 ;; ‘ - : jﬂo- |
il ‘ ’ 'R . ' -
X ) -8 Note, - (U/Rﬁngan&sfor-LUnr Served',
A\r}“ 5 2 -‘(S/C)%standsfor ﬁScheduled\Q@ste'.
- _ e T e
. © 2. The result'pgrtaining to Engineering Groups
and General Branch(HﬂadQuarters‘only) will be declared
. Shortly, . '
g”% 3. The examination held on 4C.2.1963 was to céter
‘ 5 . for 10 % vacancieg which existeq Upto 31.12.1962 ana
3. 2180 the: reserveq vacancies which would occur during the
T period of one year frem 1.1.1963 to,31.12.1963. The
Vacancies upto 31.12,3962,hav¢ already been advised by -
o YOU 10 this office, 'etails of vatancies which have
T occured frop 1.1.1963;to date should be advised to this
A officu.oarly indicating clearly as to how many out of
them are reserved 2gainst Scheduleq Caste quota so that
names of eligible bersons who have passeq in the.
examination may be intimated, Vacancies which occupy
hereafter upto 31.12.1963.may also be intimateq in due
S course for similarfactjon. ‘ ‘ T
3}' \

. /‘./ ' p . I |
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upto 31,
Seheduled Caste

12,1962 inclugin
shoulf.

5. Pleoce aékﬁ@?
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promotions of th. pn@“(ns
ordgr>r by vour offiq

?'&L‘:

Ledge veceipt.

e

The ponLtuon\yn regurd to T“SOerd valanciss
& those to be earmarked for
cheoked up again beforc

shiown above

{

)

are. aﬂtuallv

“
-

. e ~-),J ,‘}
(1. 5. Kapoe 4 X
for General Manager(P)
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No. 2J1)l" {7 XV 4% Mated:Peb. 7 1964,

»
“The Ganeral Manager ’P), | ! x{ j
Northern Railuay, , AN
Eew Delat. " !
S o Subject Filltng up posts of Jlerks in grade
. T el 1% 130300 (AS) against 10 regerved
- 7 ‘ 1_ vacancies oyn the basis of comp~1ttive

- T T examination,

Reference:Your letter No. 561E/214£D11d)
- : dated 27,4.6%. N
' \ ' I W ' (
In tbxms. letter No. 5611 2/214 (2114d) of 22. 12;u
a teust for: anticlpﬁte

vacancies to be fillad in against
104 reserved vacancies wa

s'conducted and thres Clerks: of
“this office wereplaced on the panel. Two Clerke vere i . .
: promqted immedi tely. on receip

t of the result ,gaans. the?
Hodnoies. esarved fox- $he pariod fod’ IR 31,12,

qr'ks"":,
e ,
e onhra e GoRllne
. ot 3 T ur@i*[Qb The#bDiy -
e nrnmateﬁ nc Er, &'““”'gx"\‘L“_“
qgﬂ&

“"ﬁluyee. 3ri 1

& 'rahlad ﬁurain hag revreqented
post‘ng aoainst 10

acancies 1e8 ressrved on the,

| . t{ve - exa; natwo . V111 you pleiise "1 [
o - this office no VEFY ear v date {f ari Prahlad
L7V' , Narain can be acoomodafed against ‘the 30th I vdcaﬁby
v falling in 1964, :
’ / LV e
VA
disirict Contrsllor of Stores,
7 Alambagh, lackaow,
‘,.~/“"ﬂ‘
/ - L 2

 Copy to Shri Prﬁhlad Harain in ro.nreﬁce to'his
representutton azted e te .

196 4q
/w'?‘» e

o
e - ‘ .
'”mCTW*?Qfx,~”' au*~+(;v.4e.oa ~ ‘M'(”X» S
T end O Vv ~
o nviatrict Contyaller of 3tores,
~wmiﬂgtw Alambsgh, Tucknow. '
1!'(\'! \

Yaduy/5264, - -

-
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ahri Prahlad Narain,
Meork, |
: Charbarh depot,
A I ekiow. . |
. : se 1 sts of clerk In grade ™ L20-300(
| SubJGCt..iétﬁigg’%gzggzerved vacaneias o1 tho hasls of
competitive exialnatlon. i

g RGP g g gt g g g
-.-.-.—.-.-.—.o‘p.-.-.-.—.n.—.—.-'-’ o ™e

" | RefarenrosYour applleation dated 20.5.01,

-y W !...-.m.
- - L] — — n.—.ﬂ.lﬂ.—. R )
L Rl Bl Ranll Lol Rl Tl Togll Badl Radl ol Rl eacll Snatil Shail Juniil Ban J

T L a 3 hi' -] 1etter d’atc‘: 24.. 2@.)1; f:f”iv.:
; Goples of G.Me(P)New Dol - et _
T TR A5 hTe enclosed as requlired. These letters ave el explon-

.

7] , ”
SNee

!“‘ : X " ) .
plstrict cuntroller of store:,
Alambagh, Liretnonse

- g gSr g g

- - L L - - -"lﬂ.n..n
LE Rl 3k 2ok 2ol Sul badl ol Sl Sl Badl Lok Ko g Bl Sl Raull Sagl Rt Saull Tanll Bl

\
L

D - : . ‘
- - . ~ N ~ P Y ) AN
gnbjects:Filllnghp prosts of clerlts in grade 1;0-3.;;3(?},%,)1- )t%,i

, ~ raserved vacancies on the bhasls of competitiv: cir.loation.

Copy of the le
(0%,

- g g

aforcnestVour uffice letter To.2177/Ft, IVIT 2ated . 7.70,ud. o o
Lo s e o et ~,.....,...l,-<r~- sane . ;
<. X c- . B - ; N -‘.»“*1‘"{,‘: ~
{ .. Throa.names ineluding ;i name of vl Pranlod dars - . )
“T End arainst three vacanoles dn 107 poba adviond b ouaar 00 ee, _ {
to b underatood ai Lo how LU 55 oo propros s by you Ly TSN ) r_:‘zl']’_,_ ;
Warain at-~itist a vacanct follesing i ?ﬁ’liﬁ(j{{{mr 1'}‘,{"1‘.’\413;1/'[\;:; Y IR ;
Al e Sle 7 10Tl

ach Y protobad peatngh vaooney et tae

6

141/

8 8 & ¢

Qopy of letter No.S61E/214( W1 {l) (1 tad 01 \}[’I’L",uw Py e /
A X p‘-,\!(\c praef j

LS addre cred ) LOO%. o
G ot it p
/‘Wf PR e .

Sl G

T

-

“ubjectss Filling up postg of clerks in mrade M, 13040 aTaralgat. ©
‘ reserved vacancydn the basls of competlslvk cxmivgeding .t
w.,/ﬁ-‘, s A

.‘ - ot

-~

d i : e
! p " ety Ot
. ’ My DAY L ~,‘:‘1 1/ l? :’-a 1()61 . _ o LUl ’
Reference: Your offlice lettf: Ho. 2470, -0 bed 11/ 27, il
ee s - ? NS Lo
h:’ A .
: C e 10 L P SR SRS ,3, . I
f It v regretiad that £de 0710 SR T R
" k N APTF R A Wf.“i‘,’ caneman Lot R TR poh i it ;1 s ,,,\ A
WAL Q <

T _ : .
(. doted 24,.2.19.4.° A candldate tulecto. u UL vesr L
’ : 1o 2 ' 1 7. . Y7 RN . f » i K : S B
s consiaered for pron,tlon agiingt 150 e 0] : .{J]' 5/ [) M,i?,‘

[ Ay w I

3 wuclh 2hr o R B vy, oy
Ag, el Shrl Projlad arair eap wt b kA et
. FREE . ) i Ll ~ ST .

/n/.'

/'.
) 4o 0a,

‘ﬂ[ arising after 31.12, l9d3,op\
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« 7777 The General Manager
' + Northern Railway,
© Baroda House,

8ir,

Subte

~ "If any of the
a particular year,

) | but they will not be

,{n.kcj\' / examination again,

" - depend upon th

satisfactory "

as below =

Q\ X

forward.my name and
@bsorbtion agatnst t

in the 1i

Through:= Proper Chann el,

v ParaeVII of G.M,
‘. (BsIV) dated 311163

These promotions will
elr record of service _contf.nuing 10 be

"The vacancies will be
year to year and filled according to the roster,"

the subsequent years in
those who may qualify in

I regest you to kindly re-éonsider

@

-
—

L~
o
. -
\' //

(P),

ot
a

Up posts of clerk in grade

Filli
Bs.130:-‘§00 A.S. against 107 Ressrved

vacancies on the basic of competiti ve
examination,

Ref:~ Your letter Noo561E/21L (Riid) of

(P)'s Circular letter No.8315/273
- lays down as under:

b il

a‘uhliﬁ,ed staff are not<observed in

elr names will pe carried. forward

required to sit for competitive

however,

And para-vi of the émne letter lays down

cari'i ad forward fron

A8 such 1t would be within the rules to carry

laged in the waiting 1list for

¢ 10% vacanel es occurir:g‘"lﬁ'"”‘”"“"
order of seniority S=aevVig

the subsequent examinaf.ions,

my case

t of above rulings and pass arders

whereby I may be promoted agalnat the vacancies

beent

. ot
>4 -a(~&47 Dated 11#'7 6140

,<,‘ AT s,tiﬂufﬂ
dm OB

wineg
L gsiaow Z

which are to occur after el 2«
-qualified in the
your office letter No

'63-, Wtk I havim;
competitive examination under. |
«5618/214 (B14d) of 27-4-'6R >3 4

Yours faithfully,

/) bd—*ék { 4:() N 2. 0.'.(4.‘.‘.'(

(Prahalad Narain )
Clerk

D.C.0.8+ 0ffice/%.R1y,,

Charbagh; Lucknow,

| J }//\4/‘1/(—‘&1/()}/ L

Ty

L
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-To
The Ganeral Manager (7'},

N&Rq,Nﬁw DBLHI.
Thr ough Proper Channel, '12)

Sub: Filling up posts of clerks in (r,lg130-300
(AS) against 10% resarved vacancies oa the
basis of competitive examinaiion.
Refs G M.(P) N.,R, Wew Delhi Circular lstter
| No.561E/214/Pt IV (B11d) d%.13.1, 57.(
3ir, , o “e=s=e= _
In this connection T have the honour to_rm’nr Yo vour letter
105,561C/214 (211d) d8.28.2,64, 24.4,64 and 20.8.46 and to say that

in these letters it has not bean olarifiad as to whv and under

o e it s i P S U

A e i T o it

E/Z?}/E«I‘J dt.3, _1_}“61 1{: has been cloarly laid dotn that a
guccessful oandidate shall not be required to avpear msin;l at
anv such subsequent examination and that he would he ¢orsidarad

for promotion again*& any such Twther vacancy,

therefore, once again request that wy f?u-‘:e' aovenl be
reviaweé tn 1i7ht of your circular .0.831B/273/Hnr A% a9e)lebLe

I, time and azain, lay stra¢s on this point becrnust T think
the plicy 1aid down therein has not 8ince bean changad, is such
T fesl that my claim for promotion 4des also stard dua.and valid,

Yours faitvfu'ly,

/Wu( w2y

Dated -~ 4 . 2 ,67 ﬁ | (Prahlad Yarain : rlvatha)

‘ . Clerk "

Charbagh Dopat N R1lyv., §
Lucknow, .

i

Copy forwaxded to Sri N.M.Shah,Dy C 00a54 /¥ 1y, ,Yau Delhg\é'
for favour of his kind perusal and comnaqqionnte von%jdn"ation.?\
In tha name of equity and justice, 1t is most humbly requested
that this case may kindly #¥ be called fnr and cei{derail in: viﬁ‘
of CoM.(P)/H R1y/Mew Delhi's circular letter Yo,3313/273/8TY |
Dated 3,11.,61.(copy enclosed)
Bncls One, . At Ao g

’ - /s . | ‘ -
L/‘/NM /OA,/’,L[«_ LA, -d4/ A/ b

ot

!ﬁu{' C,’:’;-.n:‘[ \'“”11t o (Wa"]h&d ‘,ﬂr‘li’l 1!‘1\’ I A

— 5 O et

v e
l\”“ i
TR
Chief BEogi

Vol £
LULh'QW' J’&%L”L“X“ Al a )
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L. The District Controller Uf Stores,
,w}f7 | Northern Railway, Alambagh, QJN]
. ] RS
, - Lucknow, o .
e Through AeGC,0,s,
- ~ " : Charwagh,Lucknow,
Subjects Filling of posts of clerks in grads ~0=300(a8)
h ~ against 10 percent reserved cacenci. i cr-the
-~ kasis of competitive Examination, ,
heference. Your letter no«2475/Pt.XVII dated 15.3.67, 7
. 3ir, : '
: With reference to the correspondence resting with your
. , ) .‘r’ / ‘
| v,. above quoted letter, I heg to request you 0 re-consider dy © <
Vf; - - case very kindly in light of your office letteor No.2¢7E/Pt.XVII
e dated 7.2.6/, and Pass ord2rs for my promotion ,
It is,therefore, requested that the decision taken by
. Byou pursuant to By interview with your goodsell on 19.12,1958
7i“r¥ may kindly e intimated to ﬁe as early as possibly,
‘Yours faithrully, -
Dated " /0 Yol ,[a.,,JZ At
24412,)968, (Prahlad Narainjoleri,
, ' Charbagh Depot,
o . . . Lucknow,
('L-v-d.«&,.j(,&,ﬁ) /)\;_,( Al aan N — ]
| | - Y Ex Py
" tav®
' \—//QANE ai¢ ot et
Y. C(’*x «.Y"l‘l - F“:?::\J ’lm\’\.ﬁ\
ﬁ : uen!
A - ‘ ‘1.\“‘;{‘\; pO¥

A o
kb'\e;\ L \V\)("
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o { dtrxn: SrivesboRa

uf E‘\ Hl&‘-r
L UCKNOW

A R D b e B3+ R e 2

| 4
&

SRR s V2 A 4l b b
 Shri ¥,u,Bery, M@/

" - General Manager '
- Northern Railway

| Baroda House )
* Hew Delhi P

THROUGH PROPER CHANNEL

: Bnb; Filling up posts of clerks in Gr.130-300(a/a)

agalnst 104 reserved vadancies on the baais nf

compotitive eminabi.on. N

nor: GeHe (p)[mms 01r oular 1mor uo.sals/zmnnd)

dﬁ. 27.5.63.
mr, |

]

w:lth due r'espect 1 bag to state the folliowing lims i’ar P
yonr kind pevnaal and; favouraole orders =

?hqt, u.pf tarnm of- GM(P)/NDLS letter No.56w/mgﬁiid§ dt
221262 ,fa_ﬁpmpeutm test was held on 10.2.63 at:
Yaﬁ.ws ontrel of Rorthern Railway to {11l up vacancies @,
dngt 10% quots uptt 31:12.62, 4s would ap Lar fron, the |
lettex* -¢ited above[extrict enclosed) DCOS/Alambagh had
adviged 3 ‘suck vacaielés and accordingly only 3 peraoas

- including myself were declared hHuccessful,

adm O
Luckhnow 2nne

' vaﬁaneiea conaoqu‘

there and: thére I was 8

- Thet on the announcement of result two of us were
fimmedigtely promoted but I was not nor have 1 s0 fdr. been

iven the chance despite my repeatad appeal s Lo GeM. (P)
How ﬁelhi.

thmﬁ i‘rom th@ date of result go 31.,12.63 1 made parsonal
approaé Wed %o the Batablishment Staff cf the DCOS/AL baﬁh
. dn connection with my promotidn and sometimes I wig' dﬁ
if I would like ®© Join at Mughaledaral tor which 1
given my eonaent.’ but to no purpose.

E
That when the year 1963 was over I had mdocc.aai an Btnfee.:.
- most restless about my promotion and us such I made

g 1lication in black and white to the L(OS/AMV whew

vide hipg letter no.zum/rt.xvn deted 7.2.64{copy én osed)
he referred my case %0 Q.M.(P) the most negzleeted and
ambigubua form,

That from the lettor of DCOS/AMY dated 7.2.64,it ia

crystal clear: thyt after promotion of the two camdidates

there were still two. vacaticies and necessary sanction for

thew wgs also.therey But he did not promote me as two cleri

in grade Bse110=160 were not reedily available to 11l up
'upon my promotion.

That such a pound of withholding my proxmt ion le.-the -
mogt funny snd singular because as per geaerzl practice in
- any office or g8 per establighment code promations to all
the higher posts other than 8c¢lection Postm, av'e ijlways.
mede from lowg? - walea.& my ¢age wher Tacancitg wore
ding eligib]a for prromonss.an,:[

That: b the c’haaca to me. ao’c c«n],y one morsY - A
ie @Vg@ved?igggth% chancein £ ghother 2ﬁ%t&igg,r

also gelsed because ing el g

of GaMi (P )How. Delpi: lotter Nos leh?h (Biid

Wi x /?Lwi\/("JQ'&QNC' - el



— i\)
7%

" Re ' (.ke(f—_- .

‘have not been adhered to, | e
That since 1964 to date I have been in a poriess of

o corregpondency with the DCOS/AMY and the Gulie (P) but o
" no availe , .
. N&) Thet atlsast,when 1 sought Kermimion for an interview with
yr. | 3ou go: uﬂf.ﬁw‘ vigited the 4dlambagh Depot near atout
< Woyla bh DeCEEbeI,1968,the present DCOS was pleamtite cancel the
i ﬂ/ﬁ interview 880 By ¢386¢6é personallye As I sa told he
| < i .thomt;ghxy investigated into ny caso, He alme did rualize -
b . 47 that sheer injustice was done to ne by not promoting me when

oceurred at the end of estabiishment gtaff of the Alambagh _
» . ¢ Depote Dut to my utter disappointmsnt I wus given a mew
’ W regative reply with no substancial reason after a fort night.,

Under the above eircumstances » 1 mobt humbly request your
honour to look into my case personally ard puss ordure for iy
prozotion nows 1 may further stress that the vacancies

’ s "‘3”?@ the two vacancios were there, Ho located that tue migtake

L B were there and for no fault of mine, my prowctic: i so
. ruthleealy denledy ‘ . :
L . DA/=As abovoe A  Yours faithfully,

'

(41469, N/
N /.é ol o e.v. (PRABLAD Bihdil)olerk |
* L"E’&ffﬁ:& :;t:;m;u-;‘ ' Chatbagh Dapot,Lusicnum

iii"‘;% \//'nghjfz forvarded to Shri Aoiace BabsPue Ll Liyaions

£ Parsonal Ofcicer/NR/New Delbi for fuvowr of Liiovaatic:
™ and investigation irmto the cases It may o pointed out in
P thlo-jzonmct.io‘n that on repeated appesla dtelie7¢64 2412464
@ - 2Te4865, 50266 gnd 1346467 no action has s far been takens
. , ‘Only vague replies have been eommunivated 1o 28, (DA~AS BbOVS,
. ? +

\//Ih' Copy forsarded to Shri Gulshan s Nellly/Baroda
House/New Delhi for favour of his onelt i requestcc
thst my sase may kirdly be looked into peresonally sad
‘rightful chance given to nmte In the event of ay ease belng
- negleocted at this stage, I shell be compelled to reguest
your goodself to allow me tO seek redress of amy grisvances

n gome other higher cheinels. (Di=As above)

\

par—" . L
, (PRAHLAD Wii:Akid)
"[ CJ" o d -’.:\’ T(Ul‘if\zvﬂc * X ! .
. o O Ll N
a v ot B et denow Zong, ﬂ r -
1 , LUCKNOW,
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'.mo Daputy Controller Of Stores, \/‘:\/
Northern Railvay, Alanbagh,
LUCKNO W

. Sﬂbject;- Filling up posts of clerks in Grade 130-300

(A8) against 104 reserved vacancies on the
basls competitive ¥xamination,

8ir - ,

’ th reference to your Notice Ke.190 & dabed
£0,12,197% on the above subject,I beg to satate that
by ‘virtue of my having passed t the subject examination

on 27.4.,1963, as per General M er New Delhits letter
Non561 2/31%" (T110) dated 27,196

3, (ewp Ertrzet encloses |
for ready reference ), I already dtand qualif‘ied for

‘promet:lan.

Iy therefore most humbly request your honour
to promate me now against the 104 raserved

a*vfaoancies ‘
Yted. 2e12.197%

-~

Yours faithfully
Pottbarl A nin

(Prahlad Narain )
(lerk,D.C.0.50ffice, N.F,
Charbagh, LU C K N 0 e

wel. One.,

Mﬁ e .-f__
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348 v . i 1B A.P. Ben Hoed,
T Luocknow
. Dated 21.6.1976

 Respected Pemait Jee,

. . /
v 00 2242,76 X had forwarded to you a case of \gy |
_ onn 8hxt Prehlad Narsin, au employno of Dy, C.O0.8.
o otfice, Ne Rly, Alandagh, Luckmow for your perusal
© and Xind ordors. Y have gome through his case &
i foul that greed injustice ahd harrasment have beenm
. 'y"qomp Yo h# erployes by not promoting hin egaiust
" Pths ‘yeservald existing quots simply becanse the
- ofekaistoration hed no other clerks to £ill ip the
1. lover ‘grade fesultsnt vacencies, |

" Bowewer, T an énolosing hsrewith a history of
his ouse ‘ugdin ip net shell along with other
rolevant “pnpérﬁ”{neping both the legal and ethical

- bounds invjv,ieaﬁ.w/!cqms‘k that he de promotod now
vith rstroepeative effoct, :

e - ) / a‘&»\x,“

8.2, Stngh © suraria )

. WP . Amfu/ lew”
Sarl Mamlapati Tripathd, \ ' T

- Kinistor of Dailvays,
Goverunont of India, : .

: / had oD AN ecnna |
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- The.General Manager (P). " o
Northern Railwvay,

1. e
_ New Delni, \%,
Through Proper Chamnel = | },@%
8ir,

Sub 1= Filling up posts of clerks in grade 130-300 (&) against 10%
reserved vacancies on the basis of competitive examination,

Ref1- 1, TYour letter No 561K/214 (Biid) dated 22,12,62,
: 2e  Your Circuler No 5618/214 (Biid) dated 270441963,
{ ;'U;'\f"’ B
- In this codneoticn I may refir to my latest apoeal dat
s =8d 25,12,78, and again teg todsly that in terms of your letter No 5618§214
T (Bdsd) dt, 2-,12,62, a compotitive test was held on 10,2,63, and vide your
- oircular of even No dt.27.4,63, ( Bxtrect enclosed ) three successful candidates
W - -including myself ( Second in the merit ) vere advised to be promoted quite in
: confirmty with the mmber of 3 vacancies shown reserved upto 31,12,62, by
DCOS/ MV vide his letter No 1908 dt, 9,1.63, Two of them were pronoted immed~

1 iately but I was not and my case was ledpt burried tiil 31.12.63 with fadds |, (..
assurance of promotion to. me, KoefaT '
evsued ‘
However, when I pgzmoteé my case in bluck and white,
v IV wes fatimated to you by DCOS/AMV vide his letter NoZ4TE dt xvII dt,7,2.64,

( Copy enclosed ) that I was not promoted dus to nor-operation of two posts
sanotioned for Diesel Shed, Moghalsarsi and the.cause of this non-operation of

’ post was, in the first instance, shown as non-availebilitytwo approved clerks
In grade 11C-180, In the second instance after six years, tlie cazuse of this

‘ very non-operation of the post at Moghalsarai was oonveyed as the temporary
sanction having gone under bar prior to the anncuncement of Lhe result on

. 744,63, (copy enclosed), Thus the two different ocauged of non~operation creats
doubt, Again with regard to number of vscancies ragerved against 1(§ quota

« upto 31,12,62, DCOS/4MV letter Nos, 19CB dt.9,1.63, and No 2478 ptIViII dty, 2,64
contradict each other ¥ much as the former declared 3 vucancies and the latts;

speaks of the two, This contradietion also secms to bte more than enough to
beray one's confidence, .

* Leaving the above facts eside, the existuncs of t.o 3
‘vacaney during the specified period from July 19%1 to 31,12,63, can not be

nsgotiated beoasuse non--avallability the aporoved olerks in crade 110120, and
expify of the temporary as sanction before announcemsnt of the result were
known facts and as euch they can not tell upon the creation of 3rd vacancy

C%ﬁ,ﬁ‘; in' the least,

i

p,re..
even

~ E Further, if the 3rd vacsncy had ot come into being wii;
S~t8c all I was informed and allured of my success und promotion by DCOS/AMV vide
_pknd o M&"&%{term E31.4t, 3.5.63, (copy enclosed) why the administrative unit at

. AlEwBhgh kept silent in reotifying the mistake and rexoving the anamely and wny
Eans’ \—“S‘WI was not informed of the query xx raised by uou in your letter of sven No dat,
o \.\‘;‘f. !

LUCKN® 2442464, (copy enclosed),

’ Thug in view of the above, contradictions and ereatod
ahmitquitis existance of 3rd Vacanoy during the period in cuestion can not be
enveloped, I, Therefore,request your honomr kindly to review my case and paog
orders of my promotion with retrogpective effect in view of instructions

' oontained in printed serial No 5470,
Bools}~ 5 | Yours faithfully
Datedpﬁjgﬁli;zglm . /Lalvlz;jﬁdcv;a4;*,
( PRAHLAD NARAIN )
‘q/\ Senior clerk/CB depot,
Copy in reference to the G.M,(P)N,Rly, New Delhi- for favour of his

perusal a'.d orders, /
W

. y (PRAHLAD NARAIN )
A—wﬁx MO(/&/\A/‘_ Seni/or CIQl'k/CB dep{)t.
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- « e Oanaral Manager (P) o | \é
L Wamw DeXhi.
= : ' Rotthern laflvay
Through _Proper Channel _
‘ Subject: Premotion to (rade 1;0—5’60 ugrinst 10 e
' B resarved vicancies Of 1963 as arssult of | -
| - \ omﬁoutivo ‘test. A%

Reference’ Your (.n'cular letter No. 56w/¢,mmm)
' ' amd t«?-""- 96-50

oir

| ’: In this connecuon 1 huvae to-guy that in visw
of the :.hrw rasorvod vzoancies huving then existed am
by virtue of ?aued the conpetduive Lest

__h®ve boen” Tyt 963 for my promotion, but by
uttar m.n mnt 1 an now informgd vide Dy. CeOade,
ALamBagh Im.’tar No' 21:7 R da 30.3.948% that the cass

has noy boen closed tnd that ha question of reexasination
~ doeq not arise at 'this’ stage. I am extrémely wondered at
' t]:re mp‘.ly 'being so astraw. .

nznin Rg gowr good salf kindly
- w dedda w Cm f‘wmm EY 4 l,"~‘-'"\' m nmitmd tc‘ ‘
seck redress in the court, o T

Vﬁd“?“yl79/

- Yours r ajithfully

/)3 M«,(@ N CLLU.A

: ( Prah 1o Yar ain )
: ’ - A0 OFflce, '1.F,
\ ' ' "hrr");gh, e n(w‘. :

Copy in uadvance to the Gensr:l Manager(Personal )
Daroda House, New Delhi, for favw of kimd & earl;y

action.
&A :';’M:;/‘,‘ ST ) ‘ ..
W - D Cud hieoon
\ N (Pranluc Nerain )
- L/ (“l;‘ N AOCOOnQQOffic&, Hekia
| ey, Charbughy Lacknow.
Chief By o, Fl )‘ '7" zacr WCJ
‘o Cm\uw o

\ . /}y A,uu/\r\ N Y )
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To, ) \Jg‘-

" The Deputy Controller of Stores,
Northern Railway, :
Alanbagh,

CKNOW, ,, r iy

Ref ¢ vYour letter No, 247 E dated 29,9.81

8ubs Pilling up posts of cletkstih grade 130-306(as)
against 10% resqorved vacancies on the hasis of

gompetitive Sxamination,

I beg to say that vide your letter cited above, -
your goodself did not forward my appeal dated 23,9,1981

... Pizetly your resords 88 vall a5 the clreular of

. SIMPY  MDa WO, 564 B/214 AR444) aated 27.4,1063 clearly

sho@’thté&*%'éanbieq Teserved for the period upte 31,12,
1962 where as while reffering my case to G.M,(P) NDLs, in
line sth'.pg:aﬁx\qgf YOUE letter No.247 §/PT.xvIz at 7,2, 64,
gnlitwavﬁcgﬁﬁidh.$h8§nad'o£ thzaa'gpava been shown upto
3}.12;1963§~¢Ih-th15 not a breach: ffom txuth ?

ﬁ'.f“‘Becondlycthe[affai;';égafding the 3 reserveq

~ Vacancies being anticipated is most umintelligtble ang

beguilingﬁbaeause“we aﬁficipate onlyvfor a thing which has
not dcourred and s expected 'to occur vary soon, When the
examination was held in Peb,1963 ang your last intimation
about the existance of 3 Vacancies was sent to GeM, (P)NDLs

two vacancies at Diesel 8hed, Mugal Barsd fails ¢ bear a

shéeld and subscontality in as mich as your records

/@uﬁéﬁﬁﬁgukﬁﬂg | Contd on p“g”'ﬁtcogz)
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- clearly confirm the entry of two new entrants in grade

110~180 4in 1963 which couJ.Q have very well made good the
so=called above short coming,

- In view of the facts, I réquest you kindly to
consider my case syn‘pathetically and intimate to me as

 early as possible the decision and reply of my queries.

Dated 1 Q.7 (5 L
7 . Yours falthfully,
ﬂwu D Moo’

PralLad Moo

( PRAHLAD NARAIN )
o Senior Clerk
. ‘ Charbagh,Depot
' - kno '

T
\ /VQ
" /*"—'//
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,TO’ '

- Tho Dy, Controller of Brores, , C
: Northern Railway, Alambdagh, e
. ! 0! N : | ‘X‘//\
—~ Throughi Proper Channel,

A | Subs. Filling-up posts of Clerks in Orado 130.300(:\3) againat 10%
o reserved vaoancies on ths bdasis of oompetitive examinsation,
 Befiw QoM. (P) Ciroular letter No, 561R/214(E114)  dated 27,4.1963 and
S zg\_w.lottaf,r No. 2478/Pt, VII dated 7.2.64..

QW g g gy -‘-.-...—.-.-.-‘- Liad Tad 3o L XY LS T PPy Wy wmg =y - w

84 Ty

Ia this conmeotion, I may refer to my appenl dated 3.7.84 and -
subsequent reminder dated 9,2.8% and onoe again bring the following
faots of my ease of promotion for your kind comsideration,

That the etroular of G,X,(P)/NDLS Xo, 561B/214/B114) dated 22,12,62 mw
vhere under the ocmpetstitive test was hold and the G,H,(°)/KDLS Lk .
" _ of even no, dated 27,4,63 vhere by the result was &:mo:need, sainly
e 8tood for the 3 reserved vacanoles of 1962, I should have then boen
o promoted alongwith the other two pandidates, But it vas not done so,

o Further the reastns for my nom adsorption as shown in your above

o L cited loettor and your letter of even no, dated 29,1,.69 uot eompro-
hensidble and plausidle because the fasts of non svaflability of two
lover grade clexks ( 110-180) and expiry¥ of the sanction of two
Posts at Nughal Barai on {ts scheduled datedx weore already tnown ton
the adminstration gqiite vell in advance snd prior to thé sonding of

an intimdtion of 3 ieserved vacancies of 1962 to Hd,Qre, at later
& d&h i, on 91,8, -

Again when I was not to be promoted mgainst my due quota of 1962 and
. Wore 80 even of 1963, then why at all I was informed on 3,5,63 of

my 8y 8 in the teat to upeset my montal Oqulnbrm;m{_‘_ii‘“_y_go
8tope were taken to get my name deleted From the 1io « 7Thus an
- Gmﬁfﬁﬁm_%n substanciates tho oxistance of The 3rd
g M @Wye“,ﬂmaﬁm { |
-  However, in view of the above fagts 8ras4te-Bof-C My
' SAtergor- 83387078 ‘-"‘"?"2 your goodsell” kindiy
B ¢ g0 to review my case and promote i with ret

rospective effect as early
Sm-\c“’omsu possible under intimation to the applicant, '

B T  Jours fatenrunyy,

'J«{/L.( ae) AN P _Ara
( Pranlad ¥arein )
Head Clork

' . _ 0,C.0,5.,/CB 0ftica,
DatedsAugust 7 01985, Luoknov,

Shere oy | | / L (A DN conenns



To,

. The_Dy, Controll er_of Stores,

-~ .

-

BREMINDRR

N.Railway, Alambagh,
. Luoknow, j
Throughs 'ggropor-v Channel.
[ 2a Sk Bl TP S =) -
Sir,
Sabi~ To filleup vacancies against 10% ressrved quota in Gr, 130-300,
Befi- Ny applioation dated 7,8.1985,
bl Rl Y o"o"o"0"0".".“.‘."0"0‘-0-0-0-*o'o‘o'."o-.°--0"o'0-0-0“0"0"0
Vith reference to this above, T have to say that mo actiog
voens to have desn taken sp far {n my case, Since I am
dus retiroment on 31.1.86, I request your goodeelf idndly
to kk look into my case very early and do me justice of
whiech I have been kept deprived so long, o
The truth and genuinuss of my case hai.‘\allgllong’*bo{m kept
envalapednotwithstanding my continuous efferts to wxposef '
them, The error once accured can however be subjected to
rectifioation any nowenent , :
Thanking you in anticip:tion,
Yours faithfully,
o ( PRAHLAD NARAIN )
: Hd, Clerk, CB Stores,
Dated$26,8,85, Luclmov,
. AN
o \\k—//w < ("u&taun
' 10 officet
£wp C f ‘r.dz‘ Z()“°‘
» yucsh
y el B g oW
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1 the Gunerel Mumager(s), e
| EoRe Barocda House, Vo
subs Filling w posta of clexks in grede 130...300(»;)
- aqdmt 108 :oaetveel mmi« on the basis of
b 0 AL :
| Refs wmmmm 50.561 B/214(E114) At 2'-4»1963.
N \Jf\ siz, |
Mgt humbly X beg to asay that for tho last 22 ywars, I
T have bean gtriving to schoive my long dus sromoticn but my case has
~ all along been excaping procise and fust probe by the authorities.
“ Howsver, baing sure that my caso has got a sorel and lagal feoting,
I am once zxa&n laying down =y cene for kind scrustimy aml justices.
i (A)  SRDIRS OF 0,1, (2) CIRGULAR MO,831~8/273/5=XV of 30-11-1961,
1. Por promotion from grasde 110.1080 to 130-300, 90% posts to be
£811e4 on senmltmmu&bnley baeis snd Lhe zest 10%
gusastved to be filled tm:ough competitive tapt.,
i 2, Such commeluve test to he hald eVILY Yeakae -
i 3.  Omly as msny cendidates to be placed om the pannel a3 would be
7 advised Dy the rospoctive units of NeRe to oM. (P),
4 10% qudta posts would not be filled through 'mdo:ihy»-cmmmub
tability media, '
Be Namo of o pumohd candidate, who 48 mot abasrhes in .he 3L t-
:  icular year would de carried forward,
Aatm  gise g eazep o |
. Accordingly, in tesms of . a.n.m 1e0065612/214 (£414) dntec
23-12.1962 @ test wis held on 10-2-1963 cr N.Rly baolse This
exavination covered two phases-cns to £111 ws vacancies upto
J (ad2 31-12-19634/, A3 against edvice Of DeCeOeSe,ilatbag vide his

5\
\/\ |

fottar Ro.190-E dated S=le1963, only three parsons fov2luding

oyself wete daclaxed successfal by 3.0, (P),%DI3 in his letter
1o+ 381ak=/214 (E14d) dated 27=4-1963 against tha raesarved quot:
of 1962, The quota 0f 1963 went blanke Two pozsons wete

- proimted but I was given oo chamce neithes )Js‘mst tho shedul.

ed quota,;1962 nor that of 1963,
on appeal from myside my case was referxod to Gele(Plvide
DeCeleb ey Alatibag Lottor ROe287-B/PT-XVII At 1721964 st ating

the cause of my non-gbsorption and xecommemding for My prOFiw

tion against a vacancy of 1964, The TeMe () w8 plosssld to
. / .
. Qﬁﬁt.ﬂﬁ(z')

/1 . N
[ \’t—[&?{,’-f@*’ /‘\_( Gt Loy




{c)

2.

3

| a \ \ s
teply nogatively vide his lettex H0e361«R8/214 (2414) dated
T=3-1963, '

KX BIEGNCES s~

As given in DuCoOsSie,Alordag latter citod abows, the 3rd

Vacancy 4id not occur hecause two Railway Sorvice Cotxaission

pannelled staff were not avallable %o opezeta two Haniore
clezk grole vacancies sanctioned for Diesel Hhal, ghel Sart
ond that the said sanction had expired before announcenant of
the Lesult On 27-41963(UT-E 0f 20-1-1969), /
ARGUMENTS o . |
" Thet the two posts could be got operated! from AMOUNGSt
the staff alroady wrking in grade 110180 40 done fOX opera~
tion of two posts of Wardkoepers against the sarme sahction.
That hel, a8 soon as ths sanction expirad, my case been

Eefarzad to MeQeOffice,some solution would have wmeﬂ-by
beenn obtained, ¥ '

A

That as pointed out by DeCeOsS4, *lathag i hin lottar No.

247-2 dated 11/12+3-1964,when 28 promtions hude besi2 done,
it moant that 0,8% of the 3rd vacancy was fun mxistemse which

mathoematically meant to ocme unit and confirms the axlstence
¢f the subject vacahey 4in 1963, ' '

any solution on axpirey of the mxoa and  lamtly to inform
me of my success vide lctter No.z/1l dated 351963 do guae
Tenteoo the existence of the 324 vaconey and nrove me @ open
victim of administrative lapoes,

That a8 sladorated by DTQCQOOSOcalﬁmbaq 1ﬂvhiﬂ DeQelotter
F00207-E dated 4¢2127ues to Shei Doo Rafe AoPeide (C) o Ho DuOf £ o
Hew Delhi in referonce to his DeCelettor Bo,lid3er/Ce26551/10
58 dated 31e1«1977, no further competitive tents wara held s
amd 10X vacencies were filled by promotion of 8taff on Senioe
rity-cumesuitadility basis. Obviouoly this in o viclation of
The Raflway Boaxd®s otders because there e no 1nstructions
eithegr of the Rallway Board or of the GeHs(P) pHeRLly to adopt
the above mlmﬂfo&wl&/if e |

That a8 would eppesx £20M DeOslattar 10,1455/ =28781m
Io/RB-858 dated 18.3-1981 from Shzd MoMoMalik,AePeOulral to
shrei H.&MI.A.P.O..SMGG.MM. Iacknow, ™y case has haon

Jl S . esesenn ()
, /“(( DAL



'V

() AT
. hauging in @pace md dectissions sofazr faken ake based on
we/émculatibn without wny enquires and sesaing fins) orders,
Te - —fhat in sanpokt -of the lagal asoects of my case , Ioray
- Tofer O Gulip(P)HILS lettor D0e561+2/113-PT(E14.d) 0f =PelDs]
tO DeColsSeoAl sthayg whare=undex the case of my colleague Shxi
- YePs Alufa woo tutned down, bocause ho was ot on the col1og
~/NaRly whan he pacsed a tess Yo fA1l wp vacenctics against grgd.
" wate quots fn 1988, ne eppoaled and pecured promotion  with
Eot¥anpactive offeEt ont 18 for ths present enjoPing benefits
of the Post of e Officwe Suses intendent., '
'.\; PR AY g\ R s~
: I am due totitenont on 31<21-1083 snd s such 1 request
youz homour kinlly to szomote P with restrossoctive offect
. vithin my sexvice period so thie I may Do saved from the secuin
2%y lost evaluating to Bpntoxtmetely Xod0, U0 ThouSand md seqll
more important fred the lcss of shysicy) scundnnns,

. Dated § 9,().Q0c o

/ ?,\/ " ’/u[ul: AL e ian Yourg falshfully,

P%(o.@-/\lC-L\_CLM<
 { PRERRLAD BenaIy )
. : HE'D CLARK
AS ~ CeBoDEHOT,
o MSKOY

7 /M@T\(m (e

)‘*"*—/X :

| Sasasbeet
/ . Lf { @55 . .ygc b aw ()\“Q‘-"(.
‘ . b, "
RTYARY ?1\‘
~ Lo L uen 1}
. et

oy et En.‘{\‘uc“.\Now
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NORTHERN RAILNAY

NO: 247E/

e Dateds December é, s85
| ' A
The General Manager (P) \vKf7
N.Rajlway, Baroda Heuse, N
New Delhi. ' :

SBubste~ Filling ue posta of Clerka in Crade 130310 (AS) apainet 1%
Rese-ved Vacancies on the basis of oompetitive Exanmination.

\ Ref:- DoOoLettCr No. 1451’:/0/—25751-{)0/“8/88“ dnted 1‘}030%1 from
| | Shri M.M.Malik, APO, Gr. I te Shri M,B.Ial, AFU, Sfores/AMV
cf g Iucknow, '
™o ."0"."0"0-0"'0“.-0"“0"0"0"0"0"’0‘--0-0‘0"“?-"0"0"'.-‘0'."0’0"0
As is quite evgident from G,V.(P) circulabax letter Ne,561E/214
(BE11d) dated 27.4,1963, Shri Prahlad Narain, an® employee of C¥
-~ depot whese appeal is enclosed herewith and which is self-expla-
s ‘natory qualified in the schedulel test asainst the recerved quota
of 1962. Twe of his celleagues who also passed the asubject test

v were prometed in 1963 but the empleyee was given no chance and
as such he has been affer it 8¢ longe ————
y - , As expressed in DCOS/AMV letter No.247E Ft, XVII dated To2.64(Cory

enclosed), the two posts of S+, Ckerks sanctioned for M.esel Shed
Mughas2rai ceuld not be ggfeperated due to non availariliity of
R.S.C. panelled candidstes eof CGrade 110~-1R0 and the 3rd vacancy
24d no* arise® and the empleyee ceculd net be promnted in 12963

- againsi quota eof 1962, ‘

S ‘C% .After geing through the office records, it 48 revealed that the
7 arguments as laid déwn in para D of enclosed appeal of the emnloy-
. sre quite plausihle, Orders of GM(P)/NDLS cirenlated in his 1at"-
St QZE)NO. 8318/273/B8=IV_of 30,11.61 devising & policy for f11ldinge uy
7 17% peserved vacancies from 1962 enwards have not been adhered *o
/ YRR fully in as much as, when-ever the 1% peserved vacsncies vipg in
— i 42 heing, no futther competitive examinitionswere/tmibd and reglecting
the quslifiéd employee, IJhri Prahlad Nrain, the gubiect vacancies /
were filled through promotion ef staff en gonierity=cumesuitabild
vasis, This is epenly affirmed in 2 D,0. letter ixm Np.247F \
' | ~dated ﬁiQ‘IZ from Dy.COS/AMV/IKOQ te Shr Deo Raj, APQ/C Bavada
- v KEGEZ\NEE Delhi( cepy Ehcloseayj~”§§§ides this 25 apprised in /
' ; D.0.letter raferred to aove from Shri Malik x A7)/ HC,.rs, %o
Snei Ial A.P.0./Stores/AMV, withent any final decision ef the
Railvay Beard having been received or achieved, the crse of the

employee has been br°”q23-££431 BAT R Lo PeicToes boip saial Dok (G ¢

Therefore, in face o:lthm mariteriews parfermanee ofyiht—eupimy"e
and alse his faultleassness, it is recommended to reconsider his
ga&e faveurably so 48 te Cever up the adminatrative divergoncCes

3

bl

AeS‘W“sOQQveffect the reqiired reconciliation. ~
phev® T a0 e
\-\\\O\N
et V- ° . - !
Cpan $N0W Nexxk & DA{Bw!&Q‘ ‘ Dy.,Controller of Stew:s,
g \uc\//A ‘ N Raflway, Quaw \MV/LCC,
Copy to :

Shri Prahlad Narain, Hd.Clerk,CB Depet in refevance to kis
applic :tien dated 7.8.85 and xhis appeal dat=d 2,12,80,

——

4///_ ST TSN [
v .Contrelier of Stores, -

( Hxﬂgllway,ﬂlmmhagh,IMC“nnw.”\

§e ' : ' . / \
| / [ D DML i



To,

rhe Deputy Controller of Stores, e
ReRe MM@, ‘ . X< \(
Incknovs

su‘g : "‘-L

Ret ¢t Yourl

e o OeMe(P) and copy Lo mee
8L¥,

In this comnection, 1 weg to request you ¥indly

to intimate to me the deeision taken by Rhe Hend Quarteys
office s In case mo reply has so far been recelved, 8
reminder recoumending my gemine case may Kindly be sent
and I may e informeds Gince the date of your recommeén-
aatiom, a period of four months has elaspede

Thanking you for the trouble.

!ouin taithh‘.uy,.
7~
Jhxhe

* ( PRAELAN MARAIF )
Retire ,
: charhad Toad Clark

Co

to the Genernl :
referred letter of ,;,‘fé“ e
o request to kindly

* ing favourable ord

( PRAHLAD NARAIN |
SotSaes BeAmalN J
cm:hag Depot, Iucknow

k?’c .

'y
’ // e P ' ~ Y
- / »&L&'\\ AN

S
)

i
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. o (>/ )
: ’ i T
. Te, ' , | >/)/ -
The Chairman,
Railway Board,
- Rew Dalhio
Sub ¢ PILLING ©P POSTS OF CLERKS IR SRATE 130300 {AS)
. AGAIRGT 10% RESERVED VACARCIES ON THE BASIS OF
- COMPB‘IITIVB EXAHINATION . .
Ref 1 Railway Board's letter Ro.P(Rep)II/76 RER/11~-49
‘ dated 22.1.1977.
sir,
¥ith cue rescect I am enclosing herewith a copy of
DY.COS/AMV lotter No.247 & dated 5-12-1986' alongwith all the docu-
uants referred to therein and request your honour kincly to consgic.
S

my case in light of the bare facts and pass order of my nromotion
with retrasmctiva effact.

I now stand retired on 31.1.1986G. nNe “ecision having
\ been received from .M. (P),NPls, I seek justice from youxr end and
B in case® I receive no information within a month se, I shall
| presume umy case baing turned down by your goedself also and :/éu-'f
myself nermitted by you to soek redress in the Court eof lLaw,
With humble submission.
Dated g /oao..‘37

g ’ Bncls ¢ Ay shll ' _ o e
W : Yours faithfully,
\ -k\q.‘ // ”
| \/DA/Q:h;%: B b S
4 ¢ ( PRAHLAD NARAIN )
[ a’s’; "‘ “\\\w% Retd. Employee Sfem DCOS
L o\ v‘g‘“ : - Charbagh, Lucknow
o

a T‘ .
1. q.n.(p) NDLs in reference to Dy.CO0S/AMV latter No.247E ot

6.1 .85.
= - L\() G JedS c el T Rex]
-~ Q §v /M az Raﬂways.!lasyl Ebgean
for a o Zer enquiry
vﬂ/’}/r‘<-’7 C(W—‘Lyﬁ ‘(_,g_,s_.

”“’“’”J g o

ﬂwf-—w/\( G ( PRAMLAD NARAIN )
Retd. Employee frem. ng,
Cha:baqh. Lucknw s Y
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The Chnini-n,
godlwey Joard,
EYW DEL.T.
sub s FILLITG UF FOuTS OF CLERK I' GRADE “5.130-300

. (8S) ACATYST 103 RESERVED VACK CIXS 07 TIE BASIS
OF CO'PETITIVE RXANINATION .

Ref +-.. Ly appeal dated 10.1.1987.
With refereince to the above I hunably pray that
decision in my case mry very kindly be exvedited otnerwise

I will be comvelled to-seek redress in the court of lawfor

the last 29 yeorsy wo caye has been taken to review and
reconsider my csse dispite my repeated cartinuous prayers.
Lated 3 10707, b | ‘

Yours faithfully,

(L

~ ( PRAULAD ' ARAIV )
LXWEAD CLIRK,CHARDAGE .
EPQT. LUGH OWe(A-R 5. .

Cony foruwarded for i formation. /
1o The Ge:.ersl i.rns-er(PJ)yNe.Re, faroda ilouse “ew Delhi.
S Dyo CeDedey Tefiny Alr*mb'a{_‘h, Luckr:owe.

0187 .

( PLALAD ! ARADY )
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. Copy of Memorandun No. 5/4/55-SCT.1, da‘ed 4-1-1957  from
| the Government of Indig Ministry of Home Affairs, New Delhi, to all Ministries of
{ the Governmerit of India etc.

| ‘ Sub.—Reservation for members of the Schedu
- " in posts filled on the basis of departme
____competitive nature. .

« S

led Castes and Tribes
ntal examinations of a

As the Min_is,_try of Finance etc., are aware, reservations in the publjc services
i - are made {n favour of members of the Scheduled castes and the Scheduled Tribes
ji N

.. inposts which are filled by direct recruitment from the open market, but nét in those
" filled by departmental promotion. The i i

- tions agai  Te!

" market as'well as: the vacancies filled b

members of the Scheduled Castes and the Scheduled Tribes has bee

‘in_this Ministry’s Office Memorandum No. 2/11/55-RPS, dated’the 7-5-1958.

- Where promotion is made on the principle of seniority subject to the rejection -
.- of the unfit or subject to the passing of departmental tests 3f qualifying nature, the

~ . instructions are that officers belonging to the Scheduled Cistes. and the Scheduled

- Tribes should be judged in a sysmpathetic manner and the standards applied to J
... "them need not b; unduly high . ' )

2. It has been represented to the Ministry of Home Affairs from time to time
that the existing instructions do not ensure adequate representation of the ‘Schedu-
led Castes and the Scheduled Tribes in the higher grades of the public services.
As a resalt for recruitment to Grade 111 of the

Gra Central Sceretariat Service through
the limited competitive examination prescribedtunder the Scheme, an ad-hog re-

servation of vacancies , in relaxation of the normal rules, has been agreed to in fay-
our of candidates of the Scheduled castes and the Scheduled Tribes, Similar re-
servations exist also in certain cadres in the P & T Deptt., which are filled on the
- basis of competitive examinations and restricted to departmental candidates sery.
inginiiower grades. In the interest of securing unjformity of practice and procedure
h it has now been decided that the primciple-of Tescrvation should be exfedded To gl
S  gradesn all services which are filled by promotion through compctitive examina-
b tioms timited 1o d%partmental candi and that the quantum of reservation in
cach case Should be The same as has prescribed 6T posts flled by direct re-
cruitment- through opeircombetitive examinations, viz 12¥.°7 for the Scheduled
Castes »nd-S percént for Scheduled Tribes™ ~As in the cese of direct recrupment
%y exan, ation the'appdinting authority, the U.P.S.C. or o her recruiting authority ’
as the case may be; will have full discretion to appoint or recommend for appoint
; . ment candidates of the Scheduled Castes and the Scheduled  Tribes who may have
v \obtained comparatively low places in the examinations excent  where
. “uch authority considers that the minimum standard necessary for the maintenance '
‘ ) t been reached. Where candidates :
ppointing authoritics, will make nccessary arrange. (/
aining and coaching so that
d along with them. ‘

N N

.

of the efficicncy of the administration has no
are selected in this manner, the a
ments to give them additional tr
the.stnndard of others appointe

R
o

Serial No. 1302.—Clreutar No. 803-E/G/5-11(Eiv), dated 8-9-196],

Sub.—Ban on recruitment on Ministerial and Class 1V staff in offices.

A copy of Railway Board letter No. F(G)S1F02.4, dared

[ '
a i
wurded for information and guidance. The Board's letter dated 11-10-1960

A - .
i\ s : v
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Serial No. 1455.—Circular No. 831-E/273(Eiv), dated 1-2-1962,

Sub.—Filling of posts of clerks grade Rs. 130-300 (A.S.)

‘ Ref.—Railway Board’s letter No, PC-60/RTP-3/1, dated 6-7-1961 cir-
g _ culated vide this office letter No. 831-E/273(Eiv), dated 4-9-1961,

Y As a result of further directions received from the Railway Board vide their
i gletter No. PC-60/RTP.3/ 1,.dated 20-12-1961 (copy enclosed), the following instruc-

{ B tions are issued for promotion of clerks grade Rs. 110-180 (A.S.)to grade Rs. 130-

300 (A.S.) which will be In supersession of those contained in this office letter No.
| !

831-E/273(Eiv), dated 30-11-196]

41
4

N (#) For the purpose of promotion of .clerks to grade Rs. 130-300 (AS)

R against 109, of vacancies on the basis of competitive (written)

QN examination each office/branch will form a Separate unit, Each
i such unit will be division/office-wise as at present,

() All clerks in grade Rs. 110-180 (A.S.) in the unit concerned whether
they are graduates or non-graduates, or promoted from lower
ranks (whether matriculates or not) will be eligible irrespective
of the length of service in the grade to sit for the competitive
“examination for 10% vacancies in the respective unit,

-

{ili) The examination will be held once a year for each branch viz.,Personnel,
Engineering, Transportation, Commercial etc. fof the Railway as
a8 whole. Question papers will be set by the Headquarters Office
and sent to subordinate offices according to a-programme to be

g prepared by this office. Marking of An8wer Books will also be done

ol \ in the*Headquarters Office. :

(iv) The names of those qualifymg in the written examination shall be
phaced Wmm—gm&wﬁ_w

e,

(v) A roster should be maintainsd for filling 109/ vacancies by competi-
tive test. First nine vacancies will be filled by staff due promotion,
against 90% quota and the 10th vacancy will be filled by a person
from the panel mentioned m item (iv) above, subject to his record
of sgf vice being satisfactory for such promotion,

(vi) The 10% of the posts in the scale Rs. 130-300 open for competitive

test should be worked out en the total number of actual existing

— and anticipated vacancies during a year occurring after 6-7-1961,
‘the date of issue of the Board’s revised orders.

(vii) The number of employees to be_placcd on the panel should not normally

year,

(viil) The orders regarding reservation of posts for Scheduled Castes against
109 quota by comg»etitxve test vide para. 2 (g) of Railway Board’s
letter dated 6-7-1961, circulated vide this office letter No. 831:E/
273(EBiv), dated 4-9-1961 suld be strictly followed.

2. 50% of ithe posts in the Categary of clerks grade Rs. 130-300 (A.S)

goccurring afier 6-7-1961 should be filed &y promotion from clerks grade Rs. 110-
B180 (A.S.) on the basis of seniority-cum-suitablity, suitability being adjuged by

/
.//‘» wé[/(»:_\ N ' C:/_x/\..w—u-ﬁ»v‘

exceed the number of vacancies reserved against the 10% quota each
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& written departmenta] €xamination. - The
amina tion ‘and pPromotion lshoyld ‘pe 4
273(Eiv), dated 16-9-1957, 5.12.

3. The vacancies in grade Rs. 130-300 whicl, occurred _
but not yet filled shoylg be filled on the basis of the previous percentages 809"
and 209/, Cparate instructions will follow for filli

g up vacancies against 20% :
quota from the Panel of graduae clerks, formed in 1959, : '

Procgdure to be followed for such exs
s laid dofvn

959 and 21.5-{969

-

e 4 Please acknowledge receip.
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and appointed as Clerk Gmade- 11 at Charbagh Dejot{Store) ’

under respondent.-No.2, The next promotional posts was of i

Clerk Grade- I. In this cadre 10 per cent of the postgwece

1 ' . tobe filled up by competitive written gxamination for Dep-
. : ) ' i
t - artm:ntal Clerks Grade-l1l and remalning 90 per cmiit Dy .
i promotion of Clerks Grade-II, The said examination was held ’

: ' in Feb,1963 and t;he ;.\pplicvant‘. was declared successful et t '

- e s A

s'\)/l-l}/ \Xv No,2. out of tle thf% Cdndidau.:l. No.1 and 3 were promoted . f.

but the applicant Was ovar—looked and not promoted ‘and he

was glven assurance that he will ba zromted in due course.

S.ubsequently, it was found that there were only two vacancies

l so, the applicant could not be aprointed. .lfhe applicant made
-y

. j no ! . . .
representation but to/avail. The applicant,due to financial \

and famiiy burden and fear of the depastm2ntal authoritizs

oaing ahnoyud ani no jermission to & to the court of law

Laving been granted the potitionzr could not ontain shelter

of the court. So after retirem:nt ayaln on 10.1,1937, 1¢ !
dnd no reply was recejved

represented to the high:r suthoricies/and as more tis&n

6 imnths have pes.ed, so be las Lodba thes applications  The
respondents - filed a short ‘ipdy on the pelnt of limitaetion
only, The respondent cuntendzd Jhat the application is dir-~ {
B i
ected against the order passed iy the General Manager, ,
Noft}mrn Rallway on on 24.2.1964, By this order Goncraj 5

vM;mager intorm,i tna earlier duecision t.hat the sppliicani.

o could not b‘. prorrobad acainst. the vacancles arlsing aiter

31 12. 1963. The oopy ot votl the ordeisware comminicated

w the applican un Lou.iotd Ly Ll LDistrlct Contiolle

of 3tores, which is eviduont oy alsexure<6 of the application.

S. We hav.: heard the loarned counsel at length and

perusedthe record. Th2: grizvanc: of the applicant is thau

.-

T —

in the year 1964, he was not yiven due promotion on the:

—_ T T A ‘. P e S
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, 10 per cent quota reserved for £illing up the promotional
v |

N\

post to the post of Grade- I ef cm:xs, tobe filled attar i

Y s t——————————
completior of written examination ofvdepartmental candida-!
L

tos Grade-I1 Clerks in 7.2.19ud. The applicant was infor-—i
W
med by thz  letter (Ann-exurﬂ-ﬁ) that there was a qparky

whether the appliC1nt c0uld De accofdiated in the 30th
vacancivs falliny 1 1964, The letter i pnd‘vcad 1itace

dllys-

*In terms ofyour letter No. 561E/214 (£iid) of
22.12,1962 a test for anticipated vacancies to
be filled in against 10% reserved vacancies was |
conducted and +hree clerks of this office were
placed on the aspancl, Two Clerks were promoted
immedlatel, on’ receipt of the result against the
two vacancies res:rved for the period up to
31,12,19€62, Due to non-availaozllty of approved

o,

clerks in grade k.11U-180 ~two vacancies of cle= :

rks in grade fs. 130-300 saictioned for Diesel .
Shad, Moghalsdrai could not be opzrated 4nd the
third man who was to be accomodated against the.
730th vacency coulj not be promoted so far.

This employee, Sri Prahlad Narain has 1 epresent-
ed tor his posting against 10% vucancics reserve
©d on the basis of’ competitlve examination. Will
you please lat this office kuow at a very eary
date If Srd Prahlad Narain can e accoms iated
against e 3Uth-1 vacancy fallino in 1964.%

On 2.7.1964 vide Annmxure-s it has bz2en clearly revealed
to the a}[llcant that t he applicant was selected in 1963

coqu not be glven ptomotional pOSt* 4n the vacancies [
éve

ery
¢ occuring‘afuer 1964, ums, for /- purposs the applicant

|
{
. i
was definitly told that he could not be promoted and so ;
\he has to scek remedy for redfe531n9 h;s grievance in ¥

the competent court at that time, The mere. explanation -
of

by the awi-licant that he was &) f‘h_r“ALAJﬁyarthentdl
) R hat -~
victimiSuLiJn or w.s await:nx VA Ba may o3 considered in

[}

due coursz for promotion wouli not,by itself maks out the

gLouni O g0 a5 oath s b b v 1964, Undws dection
1 any e . ‘ bt ' '
21 DY Caus: o acul w wiacr APYuoen 3 yesrs ocfors Lhe

i At
coming into force of tLre . ministrstive Trivangg 1’?335'

could not be looked into at all and the jurisdictior of the
. ; :

-3 C
Tribunal) alm in that conneciion is Mared. In whov, if
L-— }
0‘\. )
et~
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months' perioi from the date of preferring of
the apreal or making of the Trepresentation shall
. : be taken to be the d ate when c ause of xtion shall
S ba taken to have firstarisen. w2, however, !
) - .make it clear that this principle may not be :
. applicanle when the remedy availed of has not ;
7 been provided by law, Repeated unsuceessfuly '
| . '~ repr:sentations not pmvideg by law are not i
‘ governad by this prineiple, ) .
(L Ja /
ARl Hlatyyab Ly Lo &

. _ A 9. Evew lig Gls, Wdid bieG, (agy g.,-u_? o Conl o{l¢

e /o i ‘{ i . ‘,*:'.é 3 i 3 ki { bl h X - :
: 2 'I".WM“;’ Y .9.53("\' e &ig“%‘)'uia bircumdtande ue Sre st 'K opinfoif‘ that |
‘ At AfjiTont 1o ' :

.

the ruspondent have sucpus

sfuly made out the case that the
e ——————

. ) — ]
: ' prasent application 1o not Within the limitetion ang 18
; ; ,fnl T bared by Sactin 21 nf yn Aininistrative Teiinina s A,

£ e T _ —_— ‘ :

//1 /_/‘ \"\\’\.'[‘, 1385 and so tie aprlication is dismissed in limine with. .
Y . -
/ \'(,/ ) N A\\ the costs on the Pasties,
& .. N T

7 A

;o

SN

e . . «7 . ,

* . — T R ‘ / /“"“ -yt

~ 14y :AJRJ 7%
JUDICIAL MIM3sg ADM oMl l

SN \v:/;»’ Datgds 12.4.1990
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the cause of action Las arisen before 1982 then the

=

Tribunal «+.13 not look into it, as applicant slept

over lhjr'ﬁght tor nunber of yials w:xt.hout any rhym, or

¢ reason%. . : .

6, Section 21 starts with non-obstarte clause -

/ ' and thereis duinjunction on the 'l‘ribunul ot o entertaln

the matter in ths event, It is not within the limitation

an plaeseriboed uwpder r:t,ihn 4 of the sfovauns!d Act, The

R [N T ;
! applicant @ uld i f, e ooy luw of precuf(dent on the

-

subjatt, oo

. 7. ' Tre applicant hes since retired from scryice
’ after 25 years
and h® wart Foow Y7 UDS L, ave: ‘yt}dn(}[in 38 mach Q.J, .
‘ : . ol recuids .
s : ther: Werczonly .0 vacancies exibtlng in 1963, . The . [
i RS : in 'mlz S
- 7(\ | promotion ylvon Lo Hardoo dam, who was No.3 / }u.. Lo
\

as the apoligant allecsd hims21f at No.2 )
~ | struck JdwnZani thst N s.n)féo"xam 155 N5¢ been rade & rarty.

.

More over since 1964, th:=zzhassien an aonormzl ch angz in
the gradgtxon of Cleric and so that matter now could net’
be taken again to the jro-juaic: for cthaery who have ool

ubsequently poomoled o evin righ grzdes or posts, which

»

2re exislting as promotionad iDsts in the cadre, The

: | !
Jarplicant wants Lo undy whoat Log already bren one for all’

RV E1i4 30

Chase ot Ut 05 vos e g o (RIS

- B WanLs b elallonge:

Y2ars atter his retirecout foon service. Mo has acceptzd

the pzusivnary oensfiis Lo wontinued Lo oaccept the n"\u,nl}
Salary withis.t iy Lot ui i L o0 jarotest,
8, Thz law on ti.: Loint of limitaticn hasbuen !
[l . :
expressly fuld aovn tnothe oo o e Rathore Vs State

of Madhya Prade t, o0 rbed g Aclide 1990, Suprem Court

at page 1¢. : X

. ;

i

i * e Jaewilzt the muss of action srall :
¢ be taren o uris. notirom thedate of Lhe cig- .
. - . Loal v v order tat on the  dute whoen L)n. ' '
\_/: ] Oider af the gl avtbority whete.a Glatltoiy *

) Loemedy 3 poovia o oot tabn b Lhe apjeal or ro st Gt :

¥ i s et and wleoc no aach oL b 3w, !

though L1 s tendy han ooen availoo i, ou osix

(R
.
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'Tﬁﬁ"HON‘BLE'CENTRéﬁ,@ﬁHINISTR@TIVE TRIBUN2L,

S

>

LUCKIOW BENCH, -

LA R O I S B I O Y

NN A A s X

CIVIL MISC, RECALL APPLICATION NO
k 5

lobY cF 199,

77}( Under inherent Jurisdictidn,)

L=

IN
CIVIL MISC, REVIEW aPPLICATION NO, 322 OF 1990,
reaéWith. |
0. @ BAPPLICAIDN MO, 11 OF 1988(L)

Prahlad Narain, agad about 63 years,
Son of Bate shri Shyam Manchar,
Resident of E-2774% Rajajipuram Colony,

District Lucknow, cesssserssssdpplicant,

versus

1, The Union of India,
through the General Manager,
Northern Railway, Baroda House,

NEEW Dﬁlhig .-coo-.--occoopp. i\b.li‘\

2, The peputy Controller of 8tores,

Northern Railways, Al ambagh Lucknew,

ereessssessrs.Opposttier Parties,

1, INTRCDUCTION;-

By means of this Recall applicetion under

itherent jurisdiction of all courts; The applicant beo~:

.

this Hon'kle Court to recall its orders passed %V;
/

0,2, 11 s19838(L) decided on 12,4,1990 and orde



o2

passed on review application No, 322 of 1990 decided on

25,2,1990 ( copy delivered on 11,3,1993,).

2, SUBJECT MAITER OF LISF ;-

Thev matter rélates t§ grant of National Rxmmok:
Promotion W,e.f, Zpril 1963 which was denied by opposite
parties without any fhyv.rse or reason and]f%alacious
fzandling of im_pfoper twisting, manipulation and
concealenent of vital and relevant papers and to
compensate gppliceant by way of grant of mn@'-qétary CERERR 2

- ’

compensation in lieu of promotion and sufferings,

3. That the spplicant is aggrieved by decisions

dated 12,4,1990 and refusal to hear the matter a feesh

4

by rejecting review application on 25,2,1933,

4. DELAY CONION ATION; -

The remedy of filing this recall application

k]
[4

has been advised by coumsels while preparing Special {
Leave Petition to be presented in Hon'ble €sxX Supreme
Court and delay if eny msy gracicusly be pleased to be

coendoned as the épplicant was confingd to bed for last

three months.

RECALL APPLICATION GROUNDS, Protd o) # oo

C
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The spplicant begs to pre%«ar this recall

gplication on foléowing amo hgst othei::'—

o Beqéuse'ié is common knotfilec'ige that,laeyefs ara
skilledv_ and spt ié the f’ielé bf inter—pretation

of lav ang their spplication in given set of facts
aﬁd as such right to repfa;entation- through lavyer

is recogniseq as a8 right under section 23 of Ad‘ministw

ratige Tribunals act, 1985,

7, Because, after failing to convimce this Hon 'ble

‘Court Tribunal by prep aring and bresenting the 0,a,

11/1988(&) and Review gpplication 322/1‘990 the ,
and Mg‘mf{‘%@,j

gpplicant engzaged serq;vicas of Mr, G.K.KhareLhath had

laiyers of Bombay High Court whe pursued follow

up of reveiw gpplication ang promised to argue

/&
the matter on date-fixeqg viz Decembar, 1993,

8, Because, the lavyers did not turn up on
Decembeé?lggz ‘Gue to curfew and other nstion wide
restrictions as awafter effect of dyodhy a Incﬁ.dent
of 6.12.1992,«’31}6‘. the zpplicant presented himsel‘f

(il 2.0 plrrsans
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040,

physically without any file and pspers which were
given to lawyers to inform the Hon'ble Bench about
lawyers® inability te come and to get amother date,
The Berch however proc&edad toc dispose of appiication
by referring sevyral cas e 1aw which could be replieg

only by lawyers,

9. Because, the opportunity of hearing was in fact no
hearing due to absence of lawyers and as such denial
of prinicples of nztural justice ovourrsd resulting

into serious prejudice and irreperable less to applicant,

10, Because, aft@rvhaaring the gpplicent submitteg

a Misc.dpplication No,119 of 1993 by post on 9,1.1993
and by hand on F@nurer311903 to bring it to king

mtice of Bench a vital fact that statutéfy appesal with
R811Way Board Was pending which could be basis for &
Symepathetci result from Railway Boerd who were
aciively,conéucting investigations and &ue to
expectation of §$éé§es from final suthority the gelay .

coculd ke condoned, The opposite perties had not got the

statutory sppesl decided from Railwsy Board and matter

for ik D 7/ e

e
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Te D

in 19&1
was mot closed |8s obse:rvesﬂ in Judgement dated 25,2,1993

para 5(4th time from below), However, this Misc,
#pplication could not be referred to in Judgement
inferring therefawe ,fhat this spplication though

on record could bot ke considered while prepearing.

. Judgenent,

11, Because the Hon'ble Bench woongly came to a
conclusiﬁn that case Was final L; Iclosec'i in 1981 when
the representations/gppeals permitted under Railway
Rules Were pending with Railw gy Board and Adminicstration
is headed by Reilwey Board instr.;.aé of Genéral Manager
who closed the case

b

12, Because, the Hon"ble Berch again fell inteo

‘error while it felt that out of 3 posts one post was

meant for scheduled caste and one vacancy was withdrawn,
The then prevalert rules did not permit such

reservatio n.ét best reservetion could beaa»only’upto
12,% theat meant 4 vacancies out of 30 posts of Grade I

Clerk if the cadre of Clerk Grade 1 consisted of 30

~posts,There was no record or even counter affidavit of

/yvﬂ Ll [ MW



v
.

~ Dot be abolished as inferred or concluded by Hon'ble

.6.

oppeosite party to bring this to show that out of cadre
, S 4({)08&5
of clerk Greade I,( 30 poﬁs)ﬁvere not filled by S.C.
| & |

candi dete,The reservation of one post cut of 2 or 3
Wwag about 5% of 33,3.,% which was not permicsible

at the cost of right of General candidstes ang it

was void because of violation of Article 16(4) of

Constitution of India ,The grant of Ist Vacancy to S.C,

was arbitrary,wﬁinﬂical and void ,

13, Because, in any event third post could

Bench,For arriving st 10% reservation of Seclection

posts to competitive examinstion the total strenghtd

of the Cadre had to be seen which was 30,50 3 posts

were avallable ,Assuming of 2 posts Were mou-operative.
TO_

for eny reason even then the strength was of 28 posts.l(

w)z.,ﬂ
precent of it comes to 28§post.Since 2,8 is more than

2.5,1t could ke treated as 3 in view of settled legal

interpretsation,

14, Because mothing adverse sgainst aspplicant

Prad Ao N bt
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was brought to Hon’kle Berch's notice a#nd in these

ci rcumstances the passihg of ‘competativez examination
had crested a vested right in the applic’ant.for
promotion and the proposition ofv lav that candidates
have no indefeasible right for ®ppointment w as not

gpplicable in the facts and secretive circumstances of

the ¢ ase,

PRAY ER

L T R

Wherefore it is most humbly prawd that this

Hoh'ble Tribunal may gracisoly be pleased to récall ti‘@.

-

orders passed ob 25,2,1993 in Review #pplication Np,322

of 1320 and ordr passed in O-.A. 11/1988(;!-9 on 12,4,90
ané be pleased to arrive st a fresh decisidn in the
light of correct records aft_e-r granting 'hearing to
both the parties,

For this act of kin&e;s the spppicant

shall ever remain obliged,

batea |lfoune, 1993 friflad Mees

Tucknow , ’ x ( PRAHLAD NARAIN)

. aFFLICAVT,
C czused Q_@( Appﬂ S

S
Prid b N e
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IN THE HON'ELE CENTRL AIMINISTRATIVE TRIBUNZL EENCH

U P AT RUKK LUCKNOW, -

cR e vtone

AFFIDAVIT
IN |
MISC,RECALL APPLICATION NO, | OF 1993
IN

REVIEW #PPLICATION MO, 322 OF 1990

DISTRICT, L_YCKNOW

Prahlag Narain . . . o . . . « . . .&pplicant,

versus

The Union of India and others vo o oOpposite Partic—:s.'

AL davit of .Préhlad Narain, aged abow
63 years son of Laté Sri shyam Manoha:
r,resident of E—2774,Rajajipuram,
Celony, Lucknow,
(DE:T‘EONEN’;[‘ )
I, the deponent abovenameé do hereby solemnly

affirm and state on osth =25 under:-

1. That,the deponent is the spplicant in 0.4,
No.11/1988(1) Review Application No,322/1990 M sc.

fpplication No,119/1993 and the 2ccomp anying recall

N NIPYY, Anlitid



gpplication and as such is well # are of the facts

deposed te below,

2. Thst the gpplicant was configbed to bed due

leg
to physz.cal mf:.rm&ﬂ:g for lest 3 months,

3. - That the contents in para 1 to 15 of this
accompanying affideavit, are true vto my personal
knwolsée, which a1l I believe tc¢ be »true that n

p art of it is false .and novthing materisls has been
concealed in it,

So help meGod,

Prad sy M anoves

K Deponent,

1, & Kk \()'\G’fe/
f2crrlbosy Cassnpl 6 =Y
Advocate,High Court|a J211lzhsbad & hereby declare theat
the person making this affigdavit ang alléging himeelf
to be the s ame person is knwonto me from the perusal
of papers produced before me in this case,
Grsesiar

*e 90

Solemunly affirmed kefore me on this@@x day
of June, 1993 at lyL P/?/b.m./p.m, by the deponent who has

been ldentified by the cforesaicx persoh,

{ \«MLJ&LJ z7< for L



-~

I have sestisfied myself by examining that

‘the deponent he has understoods the contents of this

affigavit which hes been readover and explained to

him,

O 2TH QOMMI§SIONER,

s 2
Hig '1 COU!"{' A»[ A

§1it, 1 "bad’
DZte—(z } ? g

Lisigs§

f) *"VL{C’VD AN/ JV\C)/I,/L/C/;

La
A
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IN THE HON'BLE CENTRAL ADMINI STRAGIVE TRIBUNAL
( ALLAHABAD) LUXNOW CIRCLE BEVCH AT LUCRIOW.

M. P No = Yy @,
OeAe 11/1988 Review 322 of 90

prahlad Narayan : -« Petitioner-applicant
Versus

Union of‘India(Railway) s« Opposite party.
BEFORE HCN'BLE_ THE PRESIDINT AND HI§ OTHIR
COMPANION MEMBERg$: | | |

The humble application of the petitioner showeths .

as unders~

1. mat an application for review of judgment péssed
by this Bench on 12.4.90 in Oepe 11/1988 was submitted

On 105490

" 2. Tt the same wes registered as Review application
Nnoe. 322 of 900 ‘

3+ ThAt the review applicstim is still pending.
4.. TRt the applicant Petitioner is old ang continuous
to be under sickness and will feel mich relaxed if

this application could be decided early.

S« That the Hont'ble Members who dedi ded the petition

O.As 11/88 Hon'ble Mr. Habib ahmad and Hontble Mfe Jep.
v_“-—\_‘:,"
The reviewy

$hdmma are not holding court in this Bench
_8herme

is therefore to be placed before court.

It is therefore humbly Prayed that the revjew
petition be directegd to be placed &t an early date,

%

QOunsel for peritioner

Maya Kagpil, Advocate,

c/0 Yogendra Kumar Khage
4/73, vivek Khand, near
I.Ge Police Training Offi ce,

Gomti Nagar, Lucknoy

Luknow: dated
14.2.91




| | vy
. _ I THE HOW'BLE CTITRAT AIMINI §TRATIVZ TRIBWNAL
i - ' ( ALLEHABRI) LUCKYOW CIRCLE BENCH AT LUCK'OWs
. . M PG 11 [ av,
P g © Oea. 11/1988 Raeview 322 of 90

—

prabl2d Haraysn «o Detitioner-applicant
Versus

“Union of Indla(Railvay) <. O7pogite party.
BEFORT llliN'B}.E‘ THT PRESIOENT AN HIS OTHR
COMPANY O MEMBERSE

The hu~blz emplication of the ~etitioner shovweths

&8 uniary~

1. T8t & spolicztion for review of judyment pagsed

by this Berch on 12.4.90 4n O.pe 11/1988 wes submit:ed

M\‘ : : , on 10590,

2. Thet the séme wis :egistered as Review anplication *

noe. 322 of B0.

3. Tiet th'.'s' revisw gppliction tg still pemﬂng'. f
€. At thy applicant petitioner is 0l1d ang continuous"-
to be wnier sickness and will feel mch relaxed if
this application cuuld be decided e2rly.,

- 5+ That the H1'ble Members who decl ded tne petition !
O.2e 11/88 Kon'ble Mr. habib 2hm3d and Hon'kle Mr. JePe

shrme  are not holding court in this Bench. The revies
ie therefore to be placed before court.

It is therefore humbly prayed that the revi ew
petition be directed to be placed at an early date,

o

Ludnows dated ' oounsel for peritioner

14.2.91 Maya Kapil, advocate,
0 Yogendra ¥umer Kharze
4/73, vivex Khand, near
I-Ge police rTraining offi ce,
. . Gomti Yagar, Lucknow




«L/\,q’/
B EFORE THE m—m AD\’INISTRATIVE TRI BUNAL

CIRCUIT BRANCH AT LUCKNOW,
Misc. Applicdtion 376 of 1991
IN RE |
R_vied petition no. 322 of 1990
) In
OeAe 11/1988 (L)

prahlad Narain es Applicant.
, versus
Rl o 1« Union of Ipndia through General Menager,
' - Northern Railway, Baroda House, New Delhi.
R€spondent no.1
2. The Deputy controller of stores Northem
7 Rallway aAlambagh, Lucknowe '

RN

REspondent no. 2
~ Respan dents

- BEFORE HONOURABLE THE VICE CHAIRMAN AND HON' BLE
CQOMPANION ME\’IBE‘R

The hamble application on behalf of the

petitioner showeth ag under:-

1. That the OeAe. Noe. 11 of 1988 filed by the
applicant was decided on 12+4.90 by Mntble Bench
N cansisting of Hon'ble Mr. P.Se. Hebib Mohdmmad and

Hon' ble Mre JeP. sSh3rma.

- | ) 2. Thet the applicant filed a review petition which
wag registered as Review Petition no. 322 of 1990

on 1045490

3. That this Hn'ble Tribunal hes not yet decided
this petition and on ingquiries it was revealed thet
M | it was fomwarded to Allahabad. The Tribunal's office
at allahabad on inguiries revealed th3t no such mBtter
e ' is pending with them.

..002

A - -
Mas w - . . . L e




R\Qz\'\

4, That about one Yedr has passed gince filing of

petition. an early decision shall be in the 'int’:e.rest
of justice_.

PRAYER

It is therefore Prdyed that thig Hmtble Tribunal
ma3y graciously be pledsed tos-

(1) expedite bedring of revi ey petition and in cage
file is not traceable .

(i1i) issue directiong for reconstruction of file, -

Lucknow: dategq /W
, : 9!
75,91 | - b

(Maya Kdpll
Advocate

Counsel for petitioner



¥

BEFORE THE DFWPUTY REGISI RAR ) CENL RAL ADMINISTRATIVR
I?IBDNAL, CIRCU].L‘ BRANC*#. AL LUCKI\O"

Misc, Applic‘ation 2'76 of 1991%/

In _RE |
Review Petition jo. ;522 of 1990
| lo |
0. 4 11/1988 (L)
.P reflad Harain : | Appliceant.
Versus |

f/(/\& N 1, Uni oi‘ Indig th. ugh ¢ (_J. Man sg -*
jﬁW . nion ndla tarmough General Mansgen

Northern Reilway, Baroda House, New Del hi.

: : ~ Respondent no. 1
Nﬁwa/gwbp/\/ The Deputy Controller of Sto leS, Northem

/Z,,e/«//[ - Rallway Alanbggh, Lucknow,

Respondent no. 2

/72/%\/@ T/J/f’/ | | : | )

Respondents.

PG
Loy R

g[@/’x . BUFO PR JONOURABLE THE TICE CLIAIF'MAN VD HON'BLE

\'Q</ COMP ANION MAMBER
21 |

Ihe humble gpplication ou behalf of the

petitioner showeth as under ;-

1, Lhat the Ou hu NO,o .Ll of 1988 filed by the
applicant was decided on 12. 90 by Hon'ble Bench
coasisting of Hu'dle Mn .. Hebib Mohamad and

: I{Oﬁ'ble M:ro J.P. Shalm&

’4\' 2 ‘l‘hat the gplicant filed' a review petltlon
Whlch was reglst ered as Review petltlon no. 322 of

1990 Oﬂ 100 &ogO

'

G Ulnt this Hoa'ble T rlouuol has not yet

. . . . PN - N + "o <. . - Av_ ';‘ %‘\
decided this petition and on iuqulq.l.ec it waos reveslad

‘ .
- - 7l (S I ] !
aﬂl{// that it was forwarded to Allshebads The Tribunsl's

\ ) : ’ ) 20 .




y

, 900 2.00

office at Allzhabag op lnquiries reveyleq that no

, |

. |
Such mgtter is Pendiang with thé;m.
4y That =bout one year has bassed siace filing \
of petition, sn euxly decmlon shall be in the intepest
of justice,

PRAYRR

It is therefOre prayed that this ”ion'ble

Tribungl ‘may ffl‘uClOuSly be pleaoed to -

'!

(1) expedite bearinug of ‘review petition ang in
case file is not tracesple, |
(ii) issue directions for recoustruction of file.

Lucknow Dabeds -

7. 8,91 , | Maya Kapil)

Advocgte

Counsel for petitioner
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Beﬁore Hontble. Ceno?al adm, Trmbunal Allahabad Bencn

{Sitting at LucknoU )

In the metter of 0.A,

‘11788 (L) decided on 12,4”90 prahlad Narain., ./l & omer

-&o'osoc;nmouoocneooioon.ooa- £ ,"2774 qaja Jl Puram

Colony$ L uck noU
W

v/s
Union of India & .ooeaooooooc'anlocco aaRBSDOHdent'S

Dy, Controller of Stores,

Ner thern Railway, Rlambagh Lucknou,

May it please Lthis Hon'ble Court ;

1. That the petitloner chrough this

applzcatlon seeks orders for reconotruﬂtlon o

of filse,

2, That the petitioner filed 0.4, 11788 (L)

on 27,4,88 for promotlon and arrears

Wegef, 1964 '
3. - That the pafition uwas dacxdaa on 12 ¢4,90
' and was dlsmlssad as barrad by limitation,
4; That the fact that statutory appeal

(represwntatlon) with Rallway Board -

1

Was still pending could not receive the

attention of Hon'ble Tribupal whzle_
- d18m1681n0 apoaal The pendency of*
Statutory appeal (representation and

last reminder) on 10-7 87'uas a'vital
fact aFF&ctlng the dec1a10n of Hon'ble Court

on 12, 4,90, o T S

Contdised2/.
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L

loy—

Dated

Y
91/ .
on‘ac quzti‘».'
5} That the petltlcnar fllr@d a revisy appllcaﬂ

\t1pn on 10 5 90 which uas reg;st@rwd under

NO..JZZ/QG'aﬂd it remains yet to be daclded;

6, - That the pet itionsy r@mlndsd about pendency

of revieu applzcatlon on 27,10, 90, 14. 2 .91
& 7=5~91 and also made ihquiriss at Allwhabad
.OFFICﬁ but D&mbvuﬁ know that File is not '

traceable,.

Prayarn

.\:

-

It is ”th@xafora" most humbly prayaed that
th;s Hon‘ble courd may pleass ordar for 1ﬂconstru0«

tion of F;la so that- ravlnu patztlon cmuld bé

. dacldad ear’y in tha 1ntaras of justica,

‘ﬁﬂUL&UZNMMILMX
. S ~,  { prahlad Narain )

o - Applicant {Petitioner)

Verification

I,~%hé'épplicant abave hamadvdg hereby verify
that contents of paiégréphs 1 %o 6’are.trug to

my personal Knowledga,

'Plaﬁé : Luoknow . - /%1vﬂ4ﬁz2%%ldvb€Luoc

{ Prahlad Narain

iy

aeaaoﬁ/
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B EFORE THE HON'BL E C BITRAL ADMINTSTRATIVE TRIBUNAL
"CIRCUIT BRANCH AT LUCKNOW,

Ml gce Applidﬂtim ,,Z/KOf 1991 ®%\,\
IN /g _ 9 |
R vlew Petition no, 322 of 1990
In
OsAe 11/1988 (L)

Prahlad Narain : .o Applicant‘.
| Vergusg .
1« Union of 1ndia through ceneral Manage:,
Nort hern Railway, Baror“a Huse, New Delhi,
Ré¥gpon dent noe1
2e The Deputy Controller of stores - Northem
| Railway Alambagh, Lucknow.

v REspmdent' NOe2

Respm dentg

B B EFORE X‘K)NOURABL EonHE VICE C CHAT RMAN AND Howme BLE
COMPANION MF"BUR

L

The hmble application on behalf of the
petitloner stgwet h 63 unders~

le That the Oe2e Nos 11 of 1988 filecx by the
applicant ywag decided on 12+4490 by am'ble*amch

consiyting of Hon'ble Mre p.g, Habib Mohammad and
Hon'ble Mro Jepe sharma,

2e V.That the applicant fijedq a r-eview_p.@tition whi ch

wag registered ag review petition Nos -322 of 1990
on 1045490

3+ Tt tils Hnvble Tribundl hes not yet dectdeq

this petitior and on in ulrieg it wag i’ev@aled thee

it wags forwdrded to Allahabad, 7The Tribunalt g office
at allahabad on Inquiries revealed thdt no guch mtter
i1s pendlng with them.- |

LX) ioz

() rdofad M oww
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ok

S _ .
4¢ Thit about one year hag pagsed gince £iling of

é
-2 9 5

/

petition, an early declsion ghall be in the interggt
of justice. |

PRAYER

(It 15 therefore priyed thit thig Hntble Tribunal
may graciougly be pledged toge

(1) expedite besring of review petition and in cage
file ig not traceable , |

(1)  igsue directiong for fecongtruction of file,

Luckniows dated
Te591

(Maya Kipily
Aavocste:

Coungel for petitioner

P}WL_L@ &av@vb:
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IV THE HOV BLE CTITRAL. * paINL sTRAGIVE TRIBUNAL
( ALLAHABA.) LUXTOW CIRCLE BHICH AT LUCK’OW.
‘ v

Oshe 11/1988 Keviaw 322 of 90.

Eoirg 77 fraay

ALY

prahlad Jarayan oo Metitioner-applicant
: Versus '

mion of Tndi a(t}ailway) .-. ‘Onrosite partye.
AEFORE HI 8L T4 it vSTOBTT A lp HI = OPHA2

COMPANION MTMBER s1

o The humbl e applicetion of the petitioner showeths

as underLs-

1. Mat an &y 2lication for revlies of j{zdgnient pagsed
by this Bench on 124490 in Gope 11/1988 was submit* ed
On 10¢Z450,

2¢ Thit the same wrs cregl st er ed aé Review anplication
no. 322 of 90.

3o That the review asplicitio is still. p-‘enctingu\
4+ Taét the applicant petitioner 1g old and continuous
to be uwnder sicknsay ana will féel much relaxed {f
this application could be decided early.

Se That the [on'ble Merbels who deci ded the petd tion
Ce Ae 11/8B8 Hon'ble Mr. Habib Ahmag and Hm'ble Mr. J.p,

~sh®rma are not holding court in this Benche Tha reviey

is therefore tu be plsced before court.

It 15 therefore umbly pc ayed that the review
petlion be diracteg to be placed at an edrly date.

Ludinows dataa - Qoungel for pedtioner

144 2.91 Meya Kepll, advocate,
¢/0 Yogendra Kumir xhare
4/73, vivek Khand, near
I.Ge Police Training Offl ce,
Gomti “Jagar, Lucknow

f%vu@ /\Lo\«s-ew-—
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Suhjact¢~ Review of dismiasal trders of 12430 passeﬁ
R by tle Hén'ble Central Administrative - .
- Tribunal, Allshakad, Circuit Beaehy Luckuaew
1n thgmgaae QA ﬁe»il ef 1988 (L)

'Hen@urable Sir1 |

‘The applicant submitteé h!a rev&ew applieati@n on.
79 Q~5~9Gg Lot now-it 15 told thit the ‘séme is net traceable.
E Due to financial éisahilmty; the applicant is cempelled te
~ gubnit thé sane before yeur Lwrd ship for o judicial :

djudications ot
Edcts_in nu“f;e,-ai | Tt |
s That in thelr fmﬁings, 'é:iw d@mme Beach quite |

“fairly sbserved tint the eriginal right ef tle applicant
beatowed upon him by the Raiiway Beard threugh the General
Nanager, Nerthern Hailwey on 274~63 wag his preueotion
'agaiﬂsi the 2nd vacongy of the 107 fixed reserved quets of

- 3 yacancies of 19623 that the sane vas 1llsgslly seized by
 the regpondent Wo.2 kud thel just after 24 years, tie

t ap;iiv;;étapnéafa@ Hefere the c&T for rcsﬁaratleﬁ of the
gnoe ¥ ¥ :

2. That the E@n‘hl@ maﬁch averxaaked Lhe wlaring fraud
playcé upen by the respendent Ne.2 beceuse the origlunal
promction erder ef .M. wag replaced by & fresh leecsl erder
dated 3-5-63 where the applicant wis shewn of merit no.3 and
ansgfiglgg te pursue far @ 7:@ vacancy uhieh the GeMe refuged
4] fa i 411 9% ,

TRy

B T That, therefire when the agnlinant gecured the
eriginal prewetion order ef G.M. the twe incidenisw
~ Tegervetien of pestsy fer 8Cs and 5Ts and application of
Regerystion Rester further migled the a@nlieaat thﬂt actieﬂ
taken. by the r@sﬁunéant Kuaz was ear*eeﬁ. -

4s Tﬁat thus mimled, the applicaat centinueé hia _
SR - pursuits f6r a 3rd vacancy till atlast when tho respondsnt
, - Ne.2 again and finally recemmen dd hig cose te G«Me of £-12-82
SN after 22 years with references ef the Rallway Beard bearing :
-F\\§§> - vielent. queries about the applicant's’ eriginal claim of 1962,

e  theranp11caat was alarmed finding hi%salf a 91ct1m af fraud
'-'ané errers, c@mmitteﬂ hy hﬁ@ resgﬁnﬁents ok, g :

_5‘-_- That e this menner, the @riginal alﬁim f?&uﬁulently
,éefan@d ot 3-5%6% wns rebern en 6-12-85 and the claim fer a

“?fé vacatcy enéeé on 5~12~85 warreﬁtinﬁ reéregsal in a Ceurt
ef Liaw. _ v .

5 Thqt erder ef the G‘N. Gi 24-2~54 “ﬂﬁ ordar ef the

Henble Bench both sre net cerrect becsuse nous of them

gpenks enything absut his eriginal cleim ef the 20d vacancy

ahd each of them deals with 2 vacancy of 1964 which ﬁxk his
g . applicetion of 2?*4"86 newr bearss

-~



3.

7+ - Bosaldes this,erder eof the Hen'ble Bench Js jJust
. mgainst the principles of a judiclal adjudicatien where
 the well accepted principles of jurisprudence are prop erly
~ applied. It is se becavee erder of the 12 previeue banchea
. resting their deciaion on e deiniled reply ef the
" vespendenis was over ruled and after Iwe yéats Lhe ‘
application wes dismissed, ag 1f prima-facie, en & short _
“reply uhder tetsel disregurd by the principles ef natural jum
justice. csusing o permaneut torture and a menstary lees
of abeut Ra. etie and nalf lakhsde fic cwpplicand,

In the nome of équity and just ke, tbs spplicant

| g;mys that orders of ihe Hon'ble Dench dated 12-4«30 be. =
5ot asidésand the spplicant be slloved te have a sey elthe

£

M ("H‘»u‘sv( -
Whewe- 2 the Hen'ble Couri of ysir Terdship,.er
. - - E‘-, ‘v;‘ o .i,A g, : ."\‘ . )

'}“TA

e o . . " Yours ebediently.

(Prohid Nardin) |
: orellos B=2774 4, - : )
. ’ B o Roja~Ji<peran, |

Gopy ferworded for informatien te the i~

3
H .

> . ~ Allahghads e :

2. The Hon'bie Vice Chairman, Central Aduinigttative
. Tribenal, Allabed, Cirevit Bench, Luckmew.

- o el ed Mo

: ~ {prehls? Narsin)

. E : i - . . 4 i o " i CW. e 'q‘ o
9+ The Hen'ble Chairosns Ceutval Aduini drvalive Tribumal, .




'DY. REGISTRAR
CENTRAL ADMINISTRATIVE TRIBUNAL

/ Jeho/03

m.ﬁgrmufﬁornhlll Road
ot Allahabad - 211001

Batcas- 21th .chmcr,wﬂ

 The Deputy Asgietrar, ’_-" - O}g\

untul adminiottattvn Tribuml,

Gandhi Smatak Wddhi, : L
‘@pposite Residency, : o :
LU&KWQ. ( Ulo) o o

SUBJECTs— REVIEW APPLICATION Ne.322

In BeA.Ne{1988 (L) Prahled Narain Vs. Unien of Irdia end

|

An appnaats-n datcd 23.11 .9a frem 5ci Prahled aarain, 5/2774,
Rajaji Puram Celsny~ Lucknou sddrsessd to the Chairmen, CeReTe.
Mlahabad Beroh is sent herswith , for imadiatc actian in thn matto:.

In case ths file ie mot traceable at your ond a detailed @f‘fio-
Note to gesk Eaxmanskxuxkinm erdere for reconstruction eof file may
be furnished at em early date. Bthoruiu, actien tokon in f.bo mattpt:
.. may planao be intimated.

Yours t‘ai.thfuny, |
vnw_—? \\4\"-“""
23y

( ANJRAG mmm)
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The Chairman ?ﬁb
Honourable Central Administrative

Tribuhal Allahabad Bench

Allshabad,

Recece?

Subject :~ Reminder @pplication n0 322/90 filed c¢n 10.5.90
at Lucknow. :
in C.A. NO 1988 (L) Prahlad Narain Vs #lion of

India and others decided on 12.4.20,
Sir,
That the applicant filed 0.A. 11/88 (L) on 27,4.88 fer

pPromotion and areas w,e.f,1962 and hif application was
decided and dismissed on 12.4,90 as barred by limitaticn,
That the fact that statutory appeal (representaticrmith’
Railway Board was still pending could not réceive~attentien:
of the Honourable Tribunal while Dismissing the appeal.
The'pendency cf the statutary appeal (representaticn dated ,
10.187 and last reminder on 27.1.87) was a vital fact affec-
ting the decision of‘the Hoq@urable Court - on 12,4,90. That
the petiticner filed g3 52223322 application on 10.5.90 which
Was registered under no 322/90 and it remains vyet to be
decided, . -
That the petitioner reminded cn 27.10,90, 14,2,91,7.5.91

and 4.9.91 and found after enquires that the file is tracea-

q Ple neither at Lucknow nor at Allahbad,

lonn e
The applicant therefore mecst hgneaf§§ Prays that kind
orders of reconstructicn of the file my vlease be passed -

sc that review .petition mgy be decided early in the intreest

. of justice.

Yours faithfully
fwmt‘é N ptbtes

(Prahlad Narain)
Fetiticner, 5%
E/2774 Rajajipurem
Coloney LUCKNCW, -

‘Dated:= 20 (/- 9¢
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™ mﬁm,am'sw cwmxu‘ ATMINL STRAGIVE TRIBUNAL

{ M.:LJAHABM‘) LUCK'\TGW CIRCL;E B%N CH AT LUCK: OW. o

™M P NG, “1’1[6{\“
Q.A. 11/]98? Rﬁviﬁw 34? of 90

 prablad ¥arsyan .. 7 e vetitioner-applicant

- Versus

. Union 6;‘5 Iﬁdié(ﬁai}.‘way)ﬂ ' . Q")Q’)‘«’.uté‘ narty.

BE:FQLL\.; HCN' Bi.E Ts{{' P‘{ E“;pI QF“IT ?\"Tn HIz JTH]’JE
CQ'@P ANI aﬂ % '{v}‘dﬁ 3:7. 5?8 o |
Thf‘ '_:h'%l“flb.:, "? E} ] i("‘?}l iCj '} {)f t [‘@ ™ pf"’ "# {‘Jv’mr = !ﬁnw etha

as und %.!?sv

1. "Lat an mphwum f:or v:evi ew of Ja_dgment passed

by thi& Bem.h on 12 4-90 in O.A- 11/1ues as-submit‘:ed

on 10 5.90,

2 'I'mt the same wis wgistered as Rew.ew Anglicatim

-

A2

s, fzrha.t etz wmmﬁmm is still pencing.

4_. ,__?hat: tha dppl’ cani: petitioner: 1s old an& co*)tinuous

to m’ un icmness a;md will feel much zmaxed if

thil applic.a’ i.un cuuw be decided early. _

S5¢ "hut thf rk:)"z’ble ﬁembes.s who décdt ded. tne petition

Qe A4 11/88 hon ble Mra Hubib ta}'xmd and H‘mf ble Mre Jop.

_Hh”kz,n“ AL e not h:’udiﬂg cmurt in this Beﬂch- The . reviev

ie thcorefcre to be placed before court.

‘ It is thaxef.’or:e humbfly preaveﬁ‘ that the review

petdi tion be directed ‘to be placed st an early date.

ot

Ludcnow: dated o B 'f.‘_ \munsel for perdtioner

14. 2«01 Maya Kapil, -advocate,
c/0 Yogendra vumer Khare
4/73, vivek Khand, near
I-Ge pollica “ralning Of €l ce,
Gomti ﬂag&. Lucrmow '



The Chairman | ?ﬁb-
Honourable Central Administrative

Tribubal Allahsbad Bench.

Allshabad,

Revcece
Subject:- Remimder ®pplication n0 322/90 filed cn 10. 5. 90

at Lucknow.
In C.A. NO 1923 (L) Prahlad Narain Vs Ulion of
Indla and others decided on 12.4.90.
Sir, )
That the applicant filed C.A. 11/928(L) on 27.4.88 fer

pPromotion and areas w.e.f.1962 and hif épplicaticn was

%3&%%;‘ decided and dismissed on 12.4.90 as barrad by limitation.

n ,)7.'

igh‘q\ Ihat the fact that statutory aopeal (rmpresentatian1th

- 53\ Railway Doard was still pending cculd not rzcéive attenticr
o>

of the Honourable Tribunal while Dismissing the appeal. |,
The pendency cf the statutary appeal (reoresenhatlcn dated

10,127 and last reminder on 27.1.87) was a vital fact affec-
ting the decisicn of the Hondurable Court on 12,4,90. That

the Petltlcncr filed a ﬁgianfzé applica*ticn o6n 10.5,9 WhiCh_

was registered under n0 322/90 and it remains vet to be \

. )<‘ decidec, . ' .

N N That the petitioner reminded cn 27,10, 90, 14,2.91,7.5.91

‘ﬁ}ﬂﬁ {§‘ and 4.9.91 and fcund after enguires that the file is tracea-

\ ble neither at Lucknow nor at Allahbad,
, f\‘ﬂ ¢ b e ol
o | The applicant therefcrs mest honerely ﬂ;ayu that Klﬂd
orders cf reconstructicn of the file my nlease be passed
sc¢ that review metiticon ngy be decided early in the intrpedt .
. 0f justice. '
Dated:~ 20 (/- F¢ : Ycurs faithfully
A R . [aroctdadd Nt

' ]/ : o (Frahlad Narain)
: - Fetiticner, &%
/2774 majajlhurcm
Cclon ey LUCKNCW,
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That the petitioner filed a review application

onl0,5490 which was registered under Noe:

332/90 and it remains yet to be decided.

That thepetitioner reminded about pendency of

review application on 27.10,90, l¢32a9l)87
biq gl 22 1] Q1,52 qLenD 5.3.G)
750791/ andalso made inquiries at Allahabad

office but came to know that file is not
fraceable,
Prayer
- It is “therefore" most humbly prayed
that Bhis Hon'ble Court may please order for
reconstruction 6ffile so that review petition

could be decided early in the interests of

justicell fre S LoD M evsien
(Prahlad Narain)
Applicant (Petitioner)
Yexification

L, the applicant above named do hereby
verify thet contents of pershraphs lto 6 are tre

ue to my personal knowledge,.

Place : Lucknow fyﬂdwlaéaﬁjobkooém
Dated N RN _ (prahlad Narain)



-CENTRAL ADMINISTRATIVE TRIBUNAL

LUCKNOW , BENCH , LUCKNOW .
27T o
/)I;:- \‘\;5"\ M;e\.m 01064/93
/TR
&q 0.322/90
ol n
< ; 0.A¥§‘.11/88

. Py
h':. I-;‘J N d Narain ...'......'....Applicant ’D /
\\ 'OK ¢ VSw g .

\

Of India & Others.......Respondents. (gl)

s 5.1 3
" Hon'ble Mr.Justice R.K.Verma, V.C.

The spplication does not lie and can not be entertained
It is dismissed.

Sa/-
V.C.
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